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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, December 8, 19931 

Agrahayana 17. 1915 (Saka) 

The Lok Sabha met at Eleven of the 

Clock 

[MR. SPEAKER in the Chaiij 

[ Translation] 

SHRI JASWANT SINGH 

(Chittorgarh): Mr. Speaker. Sir. I am very 

sorry to put forward my views before you. 

Prior to this I have given a notice for the 

suspension of the Question Hour. I hum

bly submit that we express our resent

ment over the manner in which our lead

ers have been arrested under false cases. 

It was politically motivated. We are not .... 

Interruptions) 

Mr. Speaker, Sir, our demand is very 

clear. The Government have ... :· filed 

politically motivated false cases against 

our leaders. The hon. Judge had acquit

ted them honorably in these cases at 

Matatila ........ 

MR. SPEAKER: Nothing will go on 

record. 

•• Not Recorded

SHRI. JASWANT SINGH: I am not com

menting on the Judiciary. I am commenting on 

the Government. how it is misusing the Judi

ciary. I am not commenting on the Judiciary. 

(Interruption) 

False cases have been registered by the 

C.B.I. I submit that CBI had first given the date

as 10th November. Then motivated by politics

it was changed to 7th of December. Why the

Government and the C.B.l. hesitated to regis

ter the case the C.B .. I. has again started the

case after one year. The same CBI has

suppressed the case of 011e crore rupees

without any investigation. ( Interruptions)

You are keeping mum against the arrest 

of Leaders which was political motivated. If it 

is not a misuse of power by the C.8.1. then. I 

cannot understand the meaning of 'misuse' 

I would like to tell you that how theCBI is being 

misused. (Interruptions) 

[English) 

THE MINISTER OF STATE IN THE MIN

ISTRY OF HUMAN RESOURCE DEVELOP

MENT (DEPARTMENT OF YOUTH AFFAIRS 

AND SPORTS) AND MINISTER OF STATE 

IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI MUKUL WASNIK): Sir. he 

can make his point after the Question Hour 1s 

over. (Interruptions) 
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[ Translation] 

SHRI JASWANT SINGH: I have a 

submission. I would like to say. (Interrup

tions) My humble submission.is that in the 

court. CBI said that they had already got ba1i 

m Matatila ...... (lnterruptions) 

MR. SPEAKER: Whatever you are 

saying. I will allow you to say after 12.00 

noon. 

SHRI. JASWANT SINGH: ! have oniy 

two demands Toda)' a great injustice has 

been done to us. (Interruptions) 

[English] 

I seek your protect;on Sir. I have two 

simple requests to make to you. 

[ Translation} 

My first submission is that false cases 

should be withdrawn. Until these are with

drawn, we will be regularly meted with injus

tice. 

Mr. Speaker, Sir. My second request is 

that you should use your inherent powers. 

(lnterrupt10ns) 

[English] 

I appeal to you, Mr. Speaker. Sir, to 

exercise your inherent residuary power. I 

appeal to you, Mr. Speaker, Sir, for the sake 

of the preservation of the status and privi

lege of a Member of this 

House. (Interruptions) 

[ Translation) 

� would �quest you to use your inherent 

power for an hon. Member. to be present in 

the House. We can express our views 

thereafter. In this way our members can be 

acquitted o! false and concocted cases. 

(Interruptions) 

[Englis,'1) 

SHRI. NIRMAL KANTI 

CHATTERJEE(Dumdum): They have failed 

to disturb the country; now they are trying to 

disturb ,he House. (Interruptions) 

( Translation] 

SHRI RAM VILAS PASWAN (Rosera): 

Piease lisien to us a!so. (Interruptions) 

MR. SPEAKER P!ease. if you are ag· 

,taiec! ever so:ne issue and express your 

views. then we have different ways in this 

House to express these views. (Interrup

tions) 

SHRI RAJVEER SINGH(Aonla): Mr. 

Speaker, Sir, we will not allow this House to 

run. There will be no proceedings today. 

(Interruptions) We are not accepting any 

procedure. (Interruptions) 

MR. SPEAKER: Please. if you want to 

say something you are allowed to say that 

after the question hour is over. 

(Interruptions) 

11.09 hrs. 

At This Stage Shri Rajveer Singh and 

Some other Hon. Memoers Came And Stood 

On The Floor Near The Table 

(Interruptions) 

MR. SPEAKER: The House stands ad

journed to meet again at 12 noon. 
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WRITTEN ANSWERS TO QUESTIONS 

[ Translation] 

Atomic Power Plants 

"81 SHRI CHETAN P S. 

CHAUHAN 

SHRI 8AJENDRA 

AGNIHOTRI 

Will the PRIME MINISTER be oleased 

to state· 

(a) the detai!s oi the atomic power

plants in the country at present: 

(b) whether these pi2nts r,ave

the potential to meet the totai requirement of 

power of the country: 

(c) If not, whether the Government

propose to set up more atomic power plants: 

and 

(d) If so. the locations and the time by

which these plants are likely to be set up? 

THE MINISTER OF STATE IN THE 

PRIME MINISTERS OFFICE AND MINIS· 

TER OF STATE IN THE DEPARTMENT OF 

ATOMIC ENERGY AND DEPARTMENT OF 

SPACE AND MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TECHNOL· 

OGY (SHRI BHUVNESH CHATURVEDI): 

(a) There are nine Atomic Power Units with

a total capacity of 1720 Mew 2 units each at

Tarapur. Rajasthan. Madras and Narora

and at Kakrapar.

(b) At present nuclear power consti·

lutes about 2.2% of the total electricity 

generated in the country. 

(c) and (d). Five more Atomic Power

Units are under construction. The second 

unit at Kakrapar ;sin an advanced stage and 

is expected to become critical in February 

1994. The two units at Kaiga in Karnataka 

are e»pected to reach criticality in June 1996 

and December 1996. Two additional units at 

the Raiasthan Atomic Power station are 

scheduled for criticality in November 1996 

and May 1997. Depending on the avaiiabil· 

ity of resources. additional Atomic Power 

Stations will be taken up. 

Reservation for Women 

"82 SHRIMATIGEETA MUKHERJEE: 

SHRIMAT! SAROJ DUBEY 

Will the PRIME MINISTER be pleased to 

state: 

(a) whether the proposal to provide 30

per cent reservation for women in Central 

services as since been finalised: 

!b) if so, the details thereof: and

(c) if not. the time by which a final

decision is likely to be taken in this regared? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL.PUBLIC 

GRIEVANCES AND PENSIONS AND MIN· 

!STER OF STATE IN THE MINISTRY OF

PARLIAMENTARY AFFAIRS (SHRIMATI

MARGARET AL VA): (a) to (c): The propos·

al is still under consideration.

Blood and Tissue Samples 

"83 SHRIMATI SU SE ELA 

GOPALAN: Will the PRIME MINISTER be 

pleased to srate: 

(a) whether the Government have en·

sured ·proper custody and safety of vital 

blood ;inrl tissue samples taken from van· 
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ous organs of the victims of 1984 Bhopal 

gas; Traggedy; 

(b) if so. the details there of

( c, whether these samples are likely to 

be used as the clinching evidences at later 

date in my criminal case against the Union 

Carbide: and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND FERTIL

IZERS AND MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE DE

PARTMENTOF ELECTRONICS AND DE

PARTMENT OF OCEAN DEVELOPMENT 

(SHRI EDUARDO FALEIRO) 

(a) and (b). The Government of Madhya

pradesh has informed that it has ensured 

proper custody and safety of the vital blood 

samples and tissues from various organs of 

the victims of 1984 Bhopal Gas Tragedy. 

These are preserved safely in the deep 

freezer at - 70'' C a" well as in Formalin. 

(c)and(d):Yes.Sir.TheToxicologicalanal

ysis of the samples would provide value able 

evidence on the effect of the gas leakage on 

the victims 

[ Trans/atton] 

Khadi and Village Industries 

·a4. SHRI RATILAL KALIDAS VARMA 

Will the PRIME MINISTER be pleased to 

state: 

(a) whether the Government have for

mulated any schemes for development of 

khadi and Village industries in Gujarat. 

Rajasthan and Maharashtra: 

(b) whether any financial assistance

has been provided to these States during 

the last three ears and during the current 

financial year for the purpose; 

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 

OF SMALL SCALE INDUSTRIES AND 

AGRO AND RURAL INDUSTRIES) (SHRI 

M. ARUNACHALM):

(a)Yes,Sir. TheProgrammesSchemes

for the development of Khadi and Village 

Industries are implemented throughout the 

country including the States of Gujarat, 

Rajasthan and Maharashtra by Khadi and 

Village Industries Co,nmission through its 

directly Aided Institutions and respective 

State KVI Boards. 

(b) Yes. Sir.

(c) The details of financial assistance

provided in the form of grant and loan to 

these States during last three years is given 

below·-
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(d) Does not arise.

Wasteland Reclamation 

·as SHRIKASHIRAMRANA:Will 

the PRIME MINISTER be pleased to slate: 

(a) whether the Government propose

to provide loans at low rate of interest with a 

view to develop the wasteland and to en

hance the contribution of corporate sector 

for this purpose: 

(b) if so. the details thereof;

(c) whether the Government are in

iavour of providing single window facility to 

make available information about technical 

and financial assistance in this regard; 

(d) whether the Government iiave for

mulated any action plan in this regard: 

(e) if so. the details thereof; and

(f) the funds allocated for the develop

ment of wasteland in the country, particular

ly in Gujarat? 

THE MINISTER OF STATE IN THE MINIS

TRY OF AURAL (DEVELOPMENT DE

PARTMENT OF WASTELANDS DEVEL

OPMENT) (COL RAM SINGH) 

(a) and (b): With a view to mobilising

investment from the Corporate Sector and 

financial institutions for the development of 

Year 

1990- 91 

1991 - 92 

1992 - 93 

wastelands in non-forest areas, Govern

ment after consideration of the experience 

of an earlier scheme and in consulation with 

the Corporate Sector/NABARD/ Nationalised 

Banks, is considering a purposal to intro

duce an Investment Promotional Scheme. 

Under this scheme the National Wastelands 

Development Board will provide a grant of 

upto 25% ol the cost of a project for the 

development of non-forest wastelands or 

upto Rs. 25 lakhs per project whichever is 

less provided the project is cleared for fi

nancing by the banks/ financial institutions. 

(c) to (e): As different institutions and

Government agencies involved in the pro

cess of approval of projects for development 

of wastelands, including indentification and 

availability of land and specific technologies 

for development. preparation of the project 

and funding and issues relating to State 

lands Laws. it would not be practical at this 

stage to evolve a single window clearance 

facility. However. the Department has un

der consideration a proposal to set up re

gional centres where data-base relating to 

availability of wastelands and 'Escorts Ser

vices' to those who are interested in taking 

up wastelands development projects includ

ing corporate bodies and private entrepre

neurs can be provided. 

(f) The amount spent for the develop

ment of wastelands through afforestation 

tree planting and related activities in the 

country and in Gujarat during the last three 

years is given below: 

Country Gujarat 

(Rupees in Crores) 

538.95 35.08 

751.98 58.20 

734.80 41.27 



15 Written Answers DECEMBER 8, 1993 Written Answe,s 16 

Clean Drinking Water 

•05 PROF. UMMAREDDY 
VENKATESWARLU: Will the PRIME MIN
ISTER be pleased to state: 

(a) the number of villages where clean
drinking water is being supplied, State -
wise; 

(b) the number of villages in which 
drinking water is likely to be provided during 
the English Plan. State - wise; 

(c) whether the Rajiv Gandhi Drinking
Water Mission is being implemented prop
erty; and 

(d) it so, the details thereof and the
steps being taken to expedite work under 
this Mission ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTIAMBHAI H. 
PATEL) (a): The information relating to the 
total number of villages as per 1981 census 
and the number of villages which are being 
supplied safe drinking water is given below 
in Statement - I 

(b) The information relating to the num
ber of villages which were provided sate 
drinking water facilities in the first year ( 1992 
- 93) and the number of villages I habitations
likely to be provided sate drinking water in
the sec:ond year ( 1993 - 94) of the Eighth
Five Year Plan is given below in Statement
- II

The Statewise details of the number of 
villages ! habitations which will be provided 
safe drinking water during 1994 - 95 to 1996 
- 97 will be decided on year basis depending 

upon the outlay approved under the Central
ly Sponsored I Central Sector Accelerated 
Rural Water Supply Programme I Schemes 
under Rajiv Gandhi national Drinking Water 
Mission and the State Sector Minimum 
Needs programme, the priorities of covering 
'No Source' habitations, habitations with 
problems of quality of drinking water like 
excess fluoride, excess iron, salinity, ar
senic, etc. Provision of safe drinking water 
in partially covered villages/ habitations for 
their full coverage etc. 

(c) and (d). The activities under the
Rajiv Gandhi National Drinking Water Mis
sion like Accelerated Rural Water Supply 
Programme. Mini Mission Projects in 55 
districts including 3 Union Territories, Sub
Missions on Control of Fluorosis, Excess 
Iron, Brackishness, Water Quality 
Survelillance, etc. are being omplemented 
property in accordance with the approved 
schemes within tne outlay approved on year 
to year basis. The Mini Mission Projects 
have been extended tor completion by 
31.3.94. 

STEPS TAKEN TO EXPEDITE WORK 
UNDER THE MISSION 

(a) Schemes have been approved tor 
consolidatior. and completion of the Mini 
Mission Projects at the eartiest. 

(b) An Expert Committee was constitut
ed to review the performance of the going 
Mini Mission and to suggest the strategy tor 
the future. 

(c) A 3-phase campaign has been
launched tor control of fluorosis. aware
ness. health education. epidemiological sur
vey and water quality analysis in all the 
affected States. 

(d) The technical parameters and de-
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sign of the handpump attached defluoridation

plants and iron removal plants have been 

improved to overcome the shortcomings so

that the remaining plants are set up and

commissioned. 

(e) An internal review of the desalina
tion plants has been carried out and steps 
have been taken to rectify the non-func

. tional plants/plants not working to full ca
pacity. 

(f) For completion of the Sub-Mission
on Eradication of Guineawonn, schemes 
worth Rs. 52 crores have been approved for 
the affected areas in Rajasthan and Madhya 
Pradesh. 

(g) Mission structure is being strength·
ened. 

(h) The pattern of the mission activities
is being reviewed to achieve better results 
with full financial and physical involvement 
of the implementing agencies in the States. 

(i) Stress is being laid on larger involve-

ment of NGOs, people participation and 
decentralised project formulation operation 
and maintenance of water supply schemes 
with emphasis on traditional technologies 
and sustainability. 

(j) Periodic review meeting with the
States/UTs/ itnplementing agencies. visits 
by technical officers. monitoring of the 
progress through monthly, quartely and 
annual reports and appropriate formal and 
infonnal inter-action with the States/UTs. 

(k) A national level fresh survey has
been undertaken for the status of drinking 
water supply in rural habitations to work out 
the action plan for the remaining period of 
the Eighth Five Year and to implement the 
schemes based on the survey results. 

(I) The outlay for Rural Water has been
increased from Rs. 1206.72 crores in Sev
enth Five Year Plan Rs. 5100 crores in the 
Eighth Five Year Plan in the Central Sector 
and from Rs. 2350 crores to Rs. 4954.23 
crores in the State Sector Minimum Needs 
Programme. 
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Revival package for IDPL 

·a1. SHRI INDRAJIT GUPTA: 
A. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 

(b) if so, the reasons the�for and the 
impact of such a closure; 

(c) the steps taken by the Government
to re-open these units; 

to state; (d) whether any decision to import fer-
tilizers to meet the domestic demand has 

(a) whether a revival package for the been made; and
ailing Indian Drugs and pharmaceuticals. 
Limited (IDPL) has been approved recently; (e) if so, the details thereof:
and 

(b) if so, the details thereof?

THE MINtSTER OF ST ATE IN THE 
MINISTER OF CHEMICALS AND FERTIL
IZERS ANO MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT AT ELECTRONIC AND DE-
PARTMENT OF OCEAN 
DEVELOPMENT(SHRl EDUARDO 
FALEIRO) (a) and (b). No, Sir. Indian Drugs 
& Pharmaceuticals Limited has been for
mally declared as a sick company by the 
Bl FR underthe provisions of the Sick Indus
trial Companies (Special· provisions) Act. 
(SICA). The revival or otherwise of the 
company. in accordance with the provisions 
of the SICA, is under consideration of the 
Board-for Industrial and Financial construc
tion (BIFR). 

Hindustan. Fertilizer Corporation 

·as. ' SHRI B�SUQEB ACHA�IA: 
· SJ,,IF\I JANAROAN MISRA:

Will the PRIME MINISTER be pleased 
to state: 

(a) whether closure of all the µnits of the
Hindustan Fertilizer Corporation.is likely to 
create shortage of fertilizers in the country; 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ
ERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF ELECTRONICS AND DE
PARTMENT OF OCEAN DEVELOPMENT. 
(SHRI EDUARDO FALEIRO): (a) No Sir. 

(b) D()es not arise ..

(c) Hindustan Fertilizer Corporation Lim
ited (HFC) is engaged in the manufacture of 
straight nitrogenous fertilizers. Of its six 
units, Haldia unit had never gone into com
mercial production. At the Durgapur and 
Barauni units, which have been in produc
tion till August, 1993, there has. been a 
temporary suspension of production. The 
units at Namrup-11 &· Ill are functioning. 

(d) anct(e). The total demand of nitrog
enous fertilizers cluring 1993-94 is estimat
ed at 96.50 lakh Tonnes of nutrient. The 
demand is being met by stepping up indig
�ous production supplemented by imports. 

DOA tfous:ing Targets 

·ag SHRI JEEVAN SHARMA: Will the
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether D.D.A has failed in achiev-
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ing the targets fixed for the construction of 
houses under various schemes: 

(b) the reasons for not achieving the
targeted construction and the steps taken or 
proposed to be taken in this regard: 

(c) whether C & AG and other high
powered committees that were formed tc, 
look into the functioning of DOA have also 
criticised it; and 

(d) if so. the details thereof ?

THE MINISTER OF URBAN DEVELOP
MENT (SHRIMATI SHEILA KAUL) (a):-The 
DOA has reported that it has completed the 
construr:tion of DDA flats in the last three 
years to the extent of 85% to 94% of the 
targets. 

(b):- The marginal shortfall in the achieve
ment of targets can be attributed to the 
following factors:-

I) Contractual problems: and

ii) Occasional shortfall in availability of
building materials like cement.
steel, pipe3, etc. 

The steps taken by the DDA faster con
struction of houses include better contract 
management and inventory control of build
ing materials. 

( c) and ( d). No High - Powered Committee
was constituted during the last five years to 
look into the functioning of DDA, However. 
the CAG report (for the period ending March, 
1992) has referred to excess staff over the 
sanctioned strength. The overall manpower 
strength of DDA, including work-charged 
staff has been reduced from 32, 483 on 
1.4.19921027.431 ason i.7.1993. Action 
taken reports on various observations of 

CAG have been submitted. 

Seismological Predictions 

·90 SHRI G. DEVARAYA NAIK: 
SHRI GEORGE 

FERNANDES; 

Will the PRIME MINISTER be 
pleased to state; 

(a) whether the attention of the Gov·· 
ernment has been drawn to the newsitem 
"Quake could have been predicted" appear
ing in the Economic Times dated October 
20, 1993; 

(b) if so, whether adequate data was
available with seismologists to predict the 
recent earthquake in Maharashtra; 

(c) if so, the reasons for not predicting
the earthquake; 

(d) Whether a high level Committe is
proposed to be sl?t up to took into the whole 
issue of seismic status of the entire country; 

(e) if so, the details thereof; and

(f) the concrete steps proposed to be·
taken to avert such occurance in future? 

THE MINISTER OF STATE IN PRIME 
MINISTER'S OFFICE AND MINISTER OF 
STATE IN THE DEPARTMENTS OF A TOM
IC ENERGY, AND DEPARTMENT OF 
SPACE AND MINISTER OF ST ATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY (SHRI BHUVNESH CHATURVEDI) 
(a) Yes. Sir.

(b) There is no Technology available
anywhere in the world to predict earth
quakes in time. space and magnitude with 
reasonable accuracy. 
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(c) Does not anse. Sir

(d) and (e). Yes Sir, A committee was
constituted under the Chairmanship of Shri 
B.K. Rao, Ex-Secretary to the Govt. of 

India, Deptt. of Mines to :-

i) Look into the various survey re

ports particularly those pertaining

to the affected regions to assess

follow up action taken on such re

ports by the concerned agencies.

ii) While identifying inadequacies, if
any. recommend appropriate cor

rective measures to be taken by

various organisations.

iii) Indicate the various possible steps

that may have to be taken to cover

the seismological surveys in the

Peninsular region. keeping in mind,

the relevant parts of the proposed
Mission Mode Project on Cyclone

Warning and Seismic Observat.ions.

iv) Any other matter relevant to the

above.

The Com1ttee was asked to give its 
report within 30 days. The Commit

tee since submitttcd its report. 

(f) A Mission Mode Project on Seismic

Observations is being evolved to enhance 
the capability of the National Seismological 
Network in the country. 

Election Guidelines 

•91. SHRIPARASRAM BHARDWAJ:

SHRI BAPU HARi CHAURE: 

Will the PRIME MINISTER be pleased 

to state: 
(a) whether the Election Commission

has issued a set of guidelines, based 

on the model code of conduct for political 
parties and candidates, to be observed dur
ing the elections recently held in various 
States; 

(b) if so, the broad details thereof;

(c) the extent to which these have been

followed: 

· ( d) whether some complaints have been

received in this regard; and 

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF LAW, JUSTICE AND COM

PANY AFFAIRS(SHRI H.R. BHARDWAJ): 

(a) Yes. Sir.

(b) A Statement is attached.

(c):The Election Commission has in

formed that it is strictly an forcing the model 
code of conduct. 

(d) and (e). The Election Commission

has informed that it nas received and 

was still receiveng in complaints of violation 

of model code of conduct by means of 
letters, telegrams. telex, fax massages and 

on telephone and it had not been possible to 

completo the details of all these complaints. 

STATEMENT 

Broad details of guidelines issued by the 

Election Commission of India for the guid· 
ance of political parties and candidates: 

These guidelines restrain a 

party or a candidate from 

(i) making any appeal to caste or
communal feelings for secur-
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ing votes; 

(ii) indulging in any activity which 

-may aggravate existing differ

flnce or creatP. mutual hatrerl 

or cause tension between. dif

ference castes and communi

ties. religious or linguistic: 

(iii) criticising any aspect of private 

life, not connected with public 

activitiers of the leaders or 

workers of other parties;

(iv) indulging in corrupt practices:

(v) violatinq the nght of an individ

ual for peaceful and undis

turbed hornn life; 

(vi) using any individuals land. 

building. compound wall, etc.

Without his permission for

erecting flag-staffs. suspend

ing banners. pasting notices,

writing slogans. etc.

(vii) causing disturbance at public

meeting organised by other

political par1ies; 

(viii) serving or distributing liquor 

on polling day and during the 

twenty-four hours require c1 

party or a candidate to inform

the local police and take per

mission where necessary be

fore organising any meeting

or procession and also require 

them to co-orerale rn rcace

ful and orderly conduct of elec

tion r.:-'.rnparqn. 

2. These guidelines rustrain Ille party ,n 

power from using its offic1c1I position tor the 

purpose of its el0ction 1.;irnpa1gn or for 

furthering its poll prospects. In particular. 

the party in power should ensure that -

(a) the Ministers do not combine their

official visit with electioneering work and do 

not make use of official machinery or per

sonal rf11ring electioneering; 

(b) the minis!ers do not use Govern

ment transport. including official aircrafr's: 

(c) it does not monopolise for its use 

public places such as maidens. etc. for 

holding election meetings rest houses. dak 

bunglows or other Government 

accomodation. 

( d) advertisements are not issued at the

cost ot the exchequer for partisan coverage 

of political news and publicity regarding its 

achievements: 

(e) Ministers and other authorities do

not sanction grants/payments out of discre

tionary funds: 

(!)Ministers and other authorities do 

not lay foundation stones, etc. of projects 

or schemes of any kind or announce any 

financial grant or make any ad hoc appoint

ment in Government. public undertakings. 

etc .. or make any promise of construction of 

roads. provision of drinking water facilities, 

etc. 

Shortfall in Plan Investment 

"92 SHRI PRAKASH V. PATIL Will the 

Minister of PLANNING AND PROGRAMME 

IMPLEMENTATION be> pleased to state: 

(a) whether the 1992-93 plan regis

tered m, overall shortfall in plan investment 

to thr, l,xtent ,:-f ten per cent in the Central 

a;,d seven i.•0r cnnt in the State sector: 
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(b) if so. the reasons therefor: and

(c) the steps being taken to increase
investment in the plan in 1993-94 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIOHAR GOMANGO): (a) The Revised 
Estimates for 1992-93 do not indicate an 
overall shortfall in plan expenditure in the 
Central sector. However as per Revised 
Estimates furnished by th.e States, shortfall 
in plan expenditure in the State Sector, in 
1992-93 is expected to be more than 7 per 
cent. 

(b) The main reasons for shortfall in
plan expe11diture of States in 1992-93 were 
on account of fall in States ·own' resources 
available for plan and lower utilisation of 
external aid for projects as compared to 
estimates provided by the States in financ
ing their 1992-93 Annual Plan. 

(c) The States have been impressed
upon the need to raise more States 'own' 
resources by way of additional resource 
mobilisation (ARM) improvement in the 
working of State Level Public Enterprises. 
economy in expenditure. pro1ect based bonds 
debentures and better mobilisation of small 
savings. 

[ Trasanlation) 

Non-Conventional Energy 

•93 SHRI SATYPDEO SINGH: 
SHRI BRIJBHUSHAN 

SHARAN SINGH 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether some countncs have shown

their interest in the develppment Qt non
conventional energy in India; 

(b) if so, the names thereof;

(c) the fields of non-conventional ener
gy in which these countries are interested to 
co-operate; 

(d) whether Non-Resident Indians
(NRls) have also shown interest in setting 
up joint ventures in India for the develop
ment of non-conventional energy: 

(e) if so, the details thereof; and

(f) the reaction of the Government in
this regard ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL
TURE. (SHRI S. KRISHNA KUMAR): (a) to 
(c). Cooperation between some developed 
countries and India in the field of non
convcntional energy sources are being pur
sued within the framework of bilateral coop
eration, including Science & Technology 
agreements. on the basis of mutuality of 
interest. The specific areas in which some 
countries, namely, USA. Germany. France. 
wind, bio-energy. ocean energy and electric 
vehicles. 

(d) and (e). Interest has also been
expressed by non-resident Indians in pro
moting joint ventures in the field of non
conventional energy Preliminary proposals 
are in the nature of projects for windfarm 
development. joint ventures for productiol"\ 
of solar energy devices etc. 

(f). The Government is giving encour
agement to the development of non-con
ventional energy including foreign invest-
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ment and collaborations. 

l>el1onnance of Public Sector

tJndertiikings 

94. SHftl UDAV PRATAP SINGH: Will 
the PRIMEMINISTER be pleased to state: 

(a) the names of the public sector un
dertaf<ings in which performance has im
proved during 1992-93 aftereigniilg Memo
randum of Understanding in 1991-92; 

(b) the percentage of advantage ac
crued to each undertaking as a result there
by; 

( c) the names of the undertakings out of 
them whose performance has not improved, 
and 

(d) the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVEY INDUSTRY: 
(SHRIMATI KRISHNA SAHi): (a) In 1992-
93 the performance of 63% MOU signing 
public sector enterprises rP,gistered an im
proved performance. The names of these 
companies are provided in Statement-I 

(b) Since the performance indicated is 
a weighted average of several criteria, the 
percentage of advantage accrued varies 
from criteria to criteria and from company t-0 
company. However as far as the gross 
margin is concerned, the MOU signing com
panies. as a group. showed an improve
ment of 13% over the past year. 

(c) Thenamef of 17 public sector enter
prises whose performance did not improve 
after signing of MOU are given in the State
ment-II 

(d) The reason· for non4mpt'ovement 
were, interalia, high oilerheads, erratic pow
er supply, reduced budgetary support and 
Govt. expencfrture, increased competition 
and outdated technology etc. 

STA TEMEHT • I 

Names of·PSEs which Performance 

Improved through MOU in 1992-93 

1 . National Thermal Power Corporation 

2. Hindustan Teleprinters

3. National Mineral Development Cor
poration 

4. Cochin Refineries

5. 13ongaigoan Ref. & Pet. 

6. Indian Telephone Industries Ltd.

7. Indian Renewable Energy Dev.
Agency 

8. Tele Communication Cons. India

9. National Hydro Electric

10. Hindustan Petroleum

11 . Hindustan Aeronautics 

12. Goa Shipyard

13. Water & Power Cons. Services

14. Gas Authority of India

15. National Oil Corporation

18 Steel Authority 
19. Central Electronics
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20. Engineers India Note:- Eight (8) PSEs whose perfor-
mance remai�d stable are not 

21. Metal. Scrap Trading included. 

22. Madras Refineries. STATEMENT II 

23. Ferro Scrap Nigam Names of PSEs in which Perlormance did 

not Improve in 1992-93 

24. IBP
1. Electronic Corporation of India.

25. Hindustan ntibiotics.
2. Instrumentation Limited.

26. Indian Railway Constn.
3. National Building Construction Cor-

27. National Aluminium Co. poration.

28. Central Cottage Industries 4. CMC Limited.

29. Dredging Corporation of India 5. Modern Food Industries.

30. North East Elec. Power Corpn. 6. Indian Petrochemicals· Corporation.

31. Manganese Ore India 7. Bharat Electronic limited.

32. Natioi:,al Research Development 8. HiQdustan Organic Chemicals.
Corpn. of India

9. Projects and Equipment Corporation.
33. Rail India Tech. & Eco. Ser.

10. State Trading Corporation.
34. Shipping Corporation Ltd.

11. Central Warehousing Corporation.
35. National Industrial Dev. Corpn. Ltd.

12. Oilindia Limited.
36. Oil and natural Gas Commission

13. Hindustan Paper Corporation.
37. Handicrafts & Handlooms Exp.

14. Central Inland Water Transport Cor-
38. Videsh Sanchar Nig_am poration Limited.

39. Hindustan Newsprint Ltd. 15. HMT Limited.

Hiildustan Cables
16. Educational Consultants india

40. 
Limited.

41. Mazgon Dock
42. Bharat Petroleum Corporation 17. Bharat Aluminium Limited.
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Tarapur Atomic Power Plant 

•95 SHRI SYED SHAHABUDDIN 

SHRI HARIN PATHAK 

Will the PRIME MINISTER be pleased 

to state: 

(a) whether the trillated agreement on 

the supply of nuclear fuel for the Tarapur 

Atomic Power Plant has expired on October 

24, 1993; 

(b) if so, whether the Government pro

pose to shut down the plant or make any 

alternative arrangement to provide it with 

the required fuel; 

\C) whether there is ;iny prohibition on 

th!i reprocessing of the spent fuel and to 

fabricate mixed Urnnium/Plutonium 

fuel elements from the stock available: 

(d) whether such reprocessing would

be subject to any international safeguards: 

and 

( e) whether the generation ean be main

tained �t the original ratecl capacity, which 

was related to the use of enriched urani

um as fuel, with its substitution by the mixed 

fuel elements ? 

THI:: MINISTER OF STATE IN THE 

PRIME MINISTER'S OFFICE AND MINIS

TER OF STATE IN THE DEPARTMENT OF 

ATOMIC ENERGY AND DEPARTMENT OF 

SPACE AND MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TECHNOL

OGY. (SHRI BHUVNESH CHATURVEDI) 

(a) The trilateral agreement between the

International Atomic Energy Agency (IAE/1.:.

the Government of India and the Govern

ment ot the United States of America relat

ing to the safeguards provisions on Tarapur

Atomic Power Station (TAPS) expired on

October 24, 1993. This agreement was for 

application of safeguards on TAPS and 

not for supply of nuclear fuel for TAPS. 

(b) Presently the Tarapur Atomic Pow

er station is operating om Low Enriched 

Uranium (LEU). It is proposed to continue 

operation of TAPS with a fuel core consist

ing of indigenously fabricated MOX(Mixed 

Uranium - Plutonium Oxide) fuel and LEU 

fuel. 

(c) No. Sir.

(d) The Government proposes to sub

ject such reprocessing to IAEA safeguards 

under its voluntary offer to IAEA. 

(e) The operation of TAPS with a fuel

core consisting of MOX fuel and LEU fuel, 

would not alter the i:,resent generation 

capacity as the core fuel will be adjusted to 

maintain the electricity output. 

Irrigation Projects in Orissa 

'96.DR. KRUPASINDHU BHOI: Will the 

Minister of PLANNING AND PROGRAMME 

IMPLEMENTATION be pleased to state: 

(a) the names of irrigation projects in

Orissa pending before the Planning Com

mission for clearance as on August. 31, 

1993: 

(b) the reasons for delay in giving clear

ance; 

(c) the estimated cost and irrigation

potential of these projects: and 

(d) the steps taken to clear these

projects? 

THt: MINISTRY OF SRTATE OF THE: 

MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION (SHRI 
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GIRIDHAR GOMANGO): (a): One medium 
irrigation project in Orissa namely Ttlilagarh 
Medium Irrigation Project was pendinlf6e
fore the Planning Commission for invest
ment clearance as on August 31, 1993. 

(b) The clearance from Ministry of En
vironment & Forests as per Forest 'Conser
vation' Act 1980 was not received in 
Planning Commission till August 31, 1993. 

( c) The estimated cost of this project is 
Rs. 2112 .84 lakhs and the ultimate irrigation 
potential is 2950 Ha. 

(d) The Project was approved for in
vestment clearance by the Planning Com
mission on21.10. 1993. 

Poverty Line 

•97. SHRI SRIKANTH JENA 
SHRI S. B. SIDNAL 

Will the Minister ot PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleaseu to state: 

(a) the percentage of rise/fall in the
poverty line (urban & rural) in various States 
in the country during the last three years: 

(b) whether an Expert Group was set 
up by the Planning Commission to examine 
the methodology used by the Commission 

for determining the pOvetty Mt!· & related 
issues: 

(c) if so, the recommendations of the 
Expert Group: and 

(d) the reaction of the Government
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) (a): The latest year 
for which estimates of poverty have been 
made is 1987-88. Poverty lines for 1987-88 
according to the methodology used by the 
Planning Commission earlier and as per the 
recommendation of an Expert Group set up 
by Planning Commission are given in State
ment - I 

(b) and (c): An Expert Group was up by
Planning Commission to look into the meth
odology tor estimation of poverty at National 
and State level and also to go into the 
question of redefining poverty line, it neces
sary. The main recommendations of the 
Expert Group are given in Statement - II 

( d) The recommendations of the Expert
Group with regard to their implications for 
State-wise poverty estimates and 
programmes are being studied. 
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STATEMENT- II 

The Main Recommendations of the 

Expert Group on Preparation and Number 

of Poor 

The main recommendations of the Group 

are as follows:-

( 1 ) The poverty Line recommended 
by the Task Force on projection of 
minimum needs and effective con
sumption demand, namely. a 
monthly per capita total expendi
ture of Rs. 49.09 (rural) and Rs. 
56 64 (urban) at 1973-7 4 prices be 
odopied as the base line. This was 
anchored in the recommended per 
capita daily intake of 2400 calor;es 
per day in rural areas and 2100 
calones per day in urban areas 
with reference to the consumption 
pattern as obtained in 1973-74. 
The Group has further recommend
ed that these norms may be adopt
ed uniformly for all States. 

(2) State specific poverty line should
be estimated as follows. The
standardised commodity basket
corresponding to the poverty line
at the national level should be val
ued at the prices prevailing in each
State in the base year. i.e .. 1973-
7 4. For updating poverty line to the 
current prices in a given year. a 
State-specific consumer price in
dex is needed. For this purpose.
the observed all-India consump
tion pattern of the 20 to 30 per cent
of the population around the pov
erty line in 1973-7 4 should consti
tute the State-specific weighting 
diagram.

(3) It ,s necessary that the deflators 

chosen should satisfy three main 
requirements: (I) they should be 
State-specific. consistent with the 
adoption of State-specific poverty 
lines on the bas,s of State-specific 
base vear prices. (ii) they should 
reflect. as closely as possible. pric
es relevant to the consumption 
baskets of those around the pover
ty line. and (iii) the data base for 
the construction of the deflators 
should be periodically available. 
comparable across States. and 
consistent. 

(4) The Group came to the conclusion 
that it woula be mosi suitable to 
rely on the disaggregated com
modity indices from Consumer
Pr ice Index tor Agricultural
Labourers iCPIAL) to update the 
rural poverty line and a simple
average of suitable weighted com
modity indices of Consumer Prices 
Index tor Industrial Workers
(CPIIWJ and Consumer Price In·
dex on Urban Non-manual em· 
ployees 1CPINM) for updating the 
urban poverty line. 

(5) Given the updated State-specific 
poverty lines and the correspond
ing size distribution of per capita 
consumption expenditure (PCTE)
of NSS. the number of poor as a 
percentage of total population or 
the poverty ratio should be calcu
lated separately for rural and ur· 
ban areas for each State. The 
.:ibsolute number of poor in each
State in rural and urban areas
should be calculated by applying
the poverty ratio to the estimated
population as given by the Regis
trar General of Census. The all
India (rural of urban) poverty ratio
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should be derived as a ratio of the 
aggregate riumber of State-wise 
poor persons to the total all-India 
(rural and urban) population. The 
implicit all India poverty line may be 
worked out. given the all-India pov· 
erty ratio and the all-India distribu· 
lion of population by expenditure 
classes obtained from the same 
NSS survey. 

(6) The poverty line and poverty ratio 
respect of states. where availabil·
ity of adequate data is a constraint.
may be assigned from neighyring 
areas on the basis of consider· 
ations of physical contiguity of ar· 
eas and similarity of economic pro·
file as indicated by other economic
parameters.

(7) The NSS consumption surveys ·
which are carried out every 5 year
yi81ding Stata level estimates of
mean per capita total consumption
expenditure and the size distribu·
lion of population around the men. 
should be the basis sources of
information for estimation, on a
quinquennial basis. The propor
tion of the population below the 
poverty line and changes therein. 
Cal�ulations of poverty line and 
poverty ratios following the recom· 
mended method should be worked 
out for the year 1977·78. 1987·88
and onwards. as and when the 
State-wise results of quinguennial 
NSS rounds of comprehensive
household consumption surveys
are available. 

(8) The Group favours exclusive reli·
ance on the NSS data un house·
hold consumption expenditure
(without any. adjustment) tor

estimating the poverty ratio by State 
and in rural and urban areas. 

(9) There is need to supplement the
estimates of the proporation and
number of poor with a comprehen·
sive export on level of living of the
bottom 30% of the population with 
the assessment of the following
aspects. 

(i) The composition of the poor
population in terms of
dominent characteristics.
i.e. ,their distribution by region.
social group. family charac·
teristics. etc.

(ii) Nutritional status of the popu
lation.

(iii) Health status: mortality, mor·
bidity. assess to and use of
health services (public and 
private) and costs.

(iv I Educational status: school en· 
raiment by region. Sex and 
age group and by economic· 
sociai classes. reach and 
quality of public education ser· 
vices and costs. 

(v) Living environment; distribu·
lion by density of settlement:
living space per head; type of
houses: access to safe drink·
ing water and sanitation; ac· 
cess to amenities.

( 1 0) The first information indicator pro· 
vided by the poverty ratio under 
this methodology needs to be sup· 
plemented and corrected with oth· 
er indicators· which may also be 
more readily verifiable than incomP. 
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·9a_ 

or consumption expenditure. This 
is important inorder to refine 
tmgetting so that the intelligible are 
intend from. and the eligible are 
fully covered in. the intended ben
efits from targetted anti-poverty 
programmes. 

Mega Cities 

SHRI V. KRISHNA RAO 
SHRI SANAT KUMAR 

MAND AL 

Will the Minister of PLANNING AND 
PROGHAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Union Government pro
pose to allocate special funds for the devel
opment of five Mega cities 1n the country; 

(b) if so, the broad features of the
scheme and its objectives; 

(c) the amount likely to be allocated to 
each of the Mega cities; 

(d) the basi c amenities likely to be
providP.rj to the slum dwellers of these cities; 

(e) whether the Government propose 

Composition: 

to set up a Steering Committee for the 
purpose; and 

(f) if so, the composition and term of
reference of the Committee ? 

THE MINISTRY OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (d).The 
Centrally Sponsored Scheme for infra-stru,c
tural development of Mega Cities (Calcutta, 
Bombay. Madras, Hyderabad and Banalore) 
has been approved. The basic objective is to 
promote investment in economic and phys
ical infrastructure in the Mega Cities through 
an appropriate institution and funding mech
anism. The pattern offunding for the Scheme 
is: 

(I) Central Government (25%); (ii) 
State Government (25%); and Institutional/ 
Market borrowing(50%). 

Tile amount to be allocated to each ot 
the Mega cities finalised. 

(e) A steering Committee under the 
Chairmanship of Member Secretary. Plan
ning Commission, has already been set up 

(f) The composition and terms of refer
ence of the Steering Committee is as under. 

·--------------------------

1. Member-Secretary. Planning Commission Chairman 

2. Secretary, Ministry of Urban Development Member 

3. Chairman, L. T.C. Member 

4. Chairman U.T.K Member 

5. Additional Secretary, Ministry of Finance (Budget) Member 

6. Additional Secretary, Ministry of Environment and Forests Member 
-·------··-----------------·
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7; Seae&ary, Ufban DeveklpmeAt • CMAGorlemment ot West Bengal. Member 

a. Sea:etaiy, HOU6iflg • U.r:ban DevelopmeAt. Govemmem of Kamataka Member

9. Secretar.y, Urban Dev.elopment, Gov.emment ot Maharshtra Member 

10_ Principal Secretary, Urt>an Developmem, Govemment ot Member 
Andhra Pfadesh 

. 11. Secrelafy, Housing and Utban Development, Government of. Member 
Tamil Nadu 

12. EcOROmicAdviser (HUD & WS), Planning Commission Member 

13. Shfi. K. Dhamlarajan. Joint Secretary, Ministry of Urban Development Member

The Committee can invite any other 
persOfl (s) , if considered necessary in its 
meeting. 

Terms ot reference:-

(a) To take policy decisions/provide
guidelines regarding (I) Phasing ot the 
project/cost recover/internal resource gen
aration; (ii) strengthening ot institutional 
mechanism at State and Central Level; (iii) 
support from financial institutions; and (iv} 
inter-ministerial coordination. 

(b) Periodic monitoring and. review of
.the scheme-every quarter. 

Joint Ventwe in Etecm».,ics with Israel 

. •99 �HAI RAM KAPSE:WiN the PRIME
MINISTER be pleased to state. 

(a) whether a high-powered term from
Israel visited India rec.eml.y and met the 
doyens of India's electronic industry; 

(b) whether any discussions were held
for producing electronic items jointly;· 

(c) whether any details have been 
worked out; and 

(o) if so, the facts thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS ANO FERTIL
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
ANO MINISTER OF STATE IN THE DE· 
PARTMENT OF ELECTRONICS AND 
OCEAN DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) to (d). A del�tion of the 
Association ofElectrcinics Industry of Isreal 
visited India recenHy. Members of the del
egationhad discussions with Indian industri
alists regarding possible joiJlt ventures out 
no joint venture has yet been finalised. 

[ Translation) 

'100. SHRI ANAND AHIRWAR: Will 
the MintSter of PLANNtNG ANO 
PROGRAMME tMPLEMENT ATION be 
pleased to state: 
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(a) whether the Committee on State
Electricity Boards has submitted its report; 

(b) if so. the main recommendations
thereof: 

(c) whether any action has been taken
by the Government on these recommenda
tions; and 

(d) if so. the details thereof and if not.
the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION_(SHRI 
GOMANGO):(a) No. Sir. 

TRY OF WATER RESOURCES(SHRI P.K. 
THUNGON) (a) to (d). Information is being 
collected and will be laid on the Table of the 
Sabha. 

Residential Building on Agricultural 

Land 

*842 SHRI JEEVAN SHARMA: Will the
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether residential buildings have
come up on agricultural land without the land 
use changed in Delhi; 

(b) if so, the details of cases that have
come to the notice and the action taken 

(b) to (d).Does not arise. thereon; 

[English] (c) whether even after passing eject-
ment orders by the courts, the Gram Sabhas 

Allotment of Plot in Chandigarh have not taken possession of the land; 

'841 SHRI PAWAN KUMAR BANSAL: (d) if so, the reasons therefor and also
WilUhe Minister of URBAN DEVELOPMENT the details of such cases; and 
be plea5ed to state: 

(a) whether the Chandigrah Union Ter-· (e) the measures taken to check the
ritory Administration has allotted plots at construction on the agriculturaUand and to 
concessional rates to some institutions dur- take thi! possession of the ejected land ? 
ing the last three year; 

(b) if so. the details thereof including the
size of the plot, sector of its location and 
price ch�rged therefor: 

(c) the details of guidelines or rules for
such allotments: 

( d) the details of applications pending
for such allotments and their present stage 
of consideration ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF ST ATE IN THE MINIS-

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON)(a) It has been reported by 
Municipal Corporation of Delhi that instanc
es of residential buildings coming up on 
agricultural land without due change of land 
use have occured. 

(b) As per report received from Munic
ipal Corporation of Delhi, no separate record 
is being maintained by them to book 
unauthorised constructions on agricultural 
land. 
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(c) to (e). Thn information is being
collected and will be lard 011 the Table of the 
Sabha 

[ Translation] 

Production of Khadi 

843. SHRI SUR!::NDRA PAL PATHAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose 
to reserve some more sactors in textile 
production for Khadi in order to increase its 
production; 

(b) if so, the details thereof: and 

(c) the time by which the Government 
propose to implement it ? 

THE MINISTER OF STATE IN n-lE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM) (a): No, Sir.

(b) and (c): Do not arise.

Re Usable Energy 

844. SHRI N.J. RATHVA: Will the 

PRIME MINISTER be°pleased to state: 

(a) the target fixed for the production of 
re-usable energy in Gujarat during 1990-91. 
19991-92 and 1992-93; and 

(b) the achievements made in this re
gard during the-said period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL
TURE (SHRI S. KRISHNA KUMAR): (a) 
and (b). Physical Targets fixed for the pro
duction of renewable energy in Gujarat un
der the extension programmes for the year 
1990-91. 1991-92 and 1992-93 in respect of 
Biogas. Improved Chulha, Solar Thermal 
and Solar Cooker programmes are given at 
Statement I 

For other non-conventional energy 
progr�mmes. such as Solar Photovoltaics. 
Small Hydro Power, Wind and Biomes based 
systems and devices no physical targets are 
fixed for any of the States. including Gujarat. 
Status of installation of various types of 
renewable energy systems and devices in 
the State of Gujarat during the above period 
is given at Statement' II' 
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Shortfalls in Plan. Expenditure of 

States 

845. SHRIR.DEVARAJAN
SHRI MANIKRRAO HOOL YA 

GAVIT 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether shortfalls have been no
ticed in the plan expenditure of the States as 
compared to the approved outlay during 
1992-93 due to their inability to mobilise 
resources; 

lb) whether the Planning Commission 
has, reviewed the first year of the Eighth 
Plan, with special reference of financial 
management and fiscal performance during 
1992-93; and 

(c) if so. the reasons for shortfall on 

expenditure ? 

THc MINISTER OF STATE OF THE 
MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a).Yes. Sir. A 
Statement detailing the originally approved 
outlays and the revised outlay for the Annul 
Plan 1992-93 of all the States is annexed, it 
also indicates excess/shortfall in each State. 

(b) Yes, Sir.

(c) Due to lower resources available for 
financing the Annual Plan. the approved 
outlay for 1992-93 had to be scaled down for 
many states. Tho decline in resources was 
on account of shortfall in contributions by the 
concerned States. These short-falls were 
occasioned largely due to deterioration in 
balance from current resources of the States. 
- lower utilisation of External aid by them for
projects as compared to the estimates pro
vided by them in financing their 1992-93
Plan.
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Power Projects with BHEL 

846. SHRI HARADHAN ROY: Will the

PRIME MINISTER be pleased to state: 

(al the number of central sector power 

projects orders have been placed with the 

Bharat Heavy Electricals Limited during each 

of the last three years; and 

(b) the number of such power projects

sanctioned during the period ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY DEPARTMENT 

OF INDUSTRIAL DEVELOPMENT AND 

DEPAEffMENT OF HEAVY INDUSTRY 

(SHRIMA Tl. KRISHN� SAHi): (a). The follow

ing orders for Central Sector power projects 

have been received by BHEL during last 

three years; 

1990-91 -NI:.. 

1991-92 

Kathalguri project of NEEPCO 

T arapur Atomic PO\·,er Plant 

- 2x30+3x30 MW gas tur

bines

- 1 x500 MW nuclear

steam generators

Ranjit Hydro Electric power project of NEEPCO -3x20 MW

1992-93 

Ranganadi Hydro project of NEEPCO 

Kopili extension project of NEEPCO 

(b) The information is being collected and

will be laid on the Table of the House. 

GPO and Per Capita Income 

847. SHRI R. DHANUSKODI

ATHITHAN: Will the MINISTER OF PLAN

NING JI. PROGRAMME IMPLEMENT A

TION be pleased to state: 

(a) whether the work to work out ad

vance estimate of Gross Domestic Product 

and per capita income for 1993-94 has 

begun: 

-3x135 MW

-mx135 MW

(b) if so. by when the estimates are

likely to be made available; and 

(c) if not. the ,easons therefor?

THE MINISTER OF STATE OF THE 

MINISTRY OF PLAN NING AND 

PROGRAMME IMPLEMENTATION (SHRI 

GIRIDHAR GOMANGO): (a) Yes, Sir 

(b) The estimates are likely to be re

leased in December. 1993/January, 1994. 

(c) Does not arise. 
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Ourgapur unit of Hindustan Fertilizers 

Corporation Ltd. 

848. SHRI PURNA CHANDRA MALIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have re
ceived any revival proposal of Ourgapur unit 
of the Hindustan Fertilizers Corporation Ltd.: 

(b) if so. the details thereof: and

(c) the action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF ST ATE IN THE DE
PARTMENT OF ELECTRONIC AND DE
PARTMENT OF OCEAN DEVELOPMENT. 
(SHRI EDUARDO FALEIRO): (a) to (c). The 
management of Hindustan Fertilizer Corpo
ration Limited (HFC) _. with the approval c,f 
their Board of Directors. ,1ave refered their 
company, including its Durgapur unit. to the 
Board for Industrial and Financial Recon
struction (BIFR) in terms of the amended 
provisions of the Sick Industrial Companies 
(Special provisions) Act. 1995. The BIFR 
has declared HFC as a sick company and 
has asked the company as well as the 
Govemment to comP. up with a viable revival 
package. A package for all the units of HFC, 
including its Durgapur units has been re
ceived from the comp_?ny. The package 1s 
under examination. 

( Translation) 

Power From Non-Conventional Energy 
Sources 

849PROF.AASAS1NGHAAWAT:Wil1 
the PRIME MINISTF.R be pleased to state: 

(a) the efforts made to produce electric
ity through Non-conventional Energy Sourc
es (NCES) in Rajasthan; 

(b) the amount provided during the last
three year for the development of NCES in 
Rajsthan; 

( c) the quantum of electricity likely to be
produced through NCES in the State: and 

(d) the amount and target earmarked
for this purpose during the Eighth Five Year 
Plan in the State ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF

« 

NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL
TURE. (SHRI S. KRISHNA KUMAR}:(a). 
Non-Conventional Energy projects based_ 
so1ar energy and small hydro have been 
undertaken in Rajasthan for the production 
of electricity. Small hydro projects totaling to 
815 KW capacity are in operation while 
another 4.535 MW capacity are under var
ious stages of ccmmissioning. 73 KW ca
pacity solar photovolataic based plants have 
also been installed. 

(b) The amount earmarked for non
conventional energy sources by State Gov
ernment during the last three year is given 
below:-

Year Amount 
--- - -- -- ----- -- ·----·- ------

1990-91 Rs. 160.00 lakh 

1991-92 Rs. 160.00 lakh 

1992-93 Rs. 182.00 lakh 

(c) A 30 MW sola, thermal power plant
is proposed to be taken up at a suitable 



83 Written AnswerJ DECEMBER 8, 1993 Wrirten Answers 84 

location in Rajasthan during the Eighlh Plan 
period, provided the technology, techno
economic viability and mobilisation of finan
cial resoUfces is finalised. and a Detailed 
Project Report prepared. In addmon. other 
non-conventional energy project Will also be 
taken up d<!pending upon technical viability 
of pf'Oposals and availability of funds. 

(d) State-wise and programme-wise 
allocation� have not been made by Ministry 
of Non-Conventional energy Sources lorthe 
Eighth Five Year Plan. Physical targets are 
fixed on year to year basis for extension 
programme recommended an outlay of Rs. 
5168.00. lakhs for the State of Rajasthan for 
NCE:S Sector for 8th Plan period under the 
State Plan. 

Alolment ef Plots in Aohini Residen

tial scheme 

850 SHRI VIJAY NAVAL PATIL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of residential plots pend
ing for allotment to registered persons both 
in general category and retired persons on 
priority basis in Rohini Residential Scheme; 

(b) whether DOA has tailed lo allot lar"J
on priority basis inspite of inviting applica
tions from retired persons: 

(c) if so. the reasons therefor; and

id) the time l�ely to be taken to clear 
allotment of plot to registered persons in 
Aohini Residential Scheme for all category? 

THE MINfSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS· 
TRY OF WATER RESOURCES. (SHfil P.K. 
THUNGON): fa) DIJA has reported that, at 

present, three are no residential plots pend
ing for allotment under Hohini Residential 
Scheme. However, abOut 167 plots of 
different categories are available due to 
cancellation/Su .. �nder, for re-allotment to 
awaiting registrants. 

(b) and (c). As per policy, allotment to 
retired/retiring persons under Rohini Resi
dential Scheme is made in the major draw 
along with other general registrants as per 
12% quote reserved for them. The last draw 
was held on 27.3. 91 and 353 registered 
categories. Further. to make allotment on 
priority basis, applications from retired/retir
ing persons were invited in November, 1991 
and in al!, 166 applications of different cate
gories were received. But due to non
availability nf plots. no draw is held, these 
applicants wiH be considered for allotment 
against their reserved quote on priority ba
sis. 

(d) A time-bound programme has been 
chalked out to commodate the balance reg
istrants in Rohini Residential Scheme dur
ing the Eighth Five Year Plan period subject 
to acquisition/development of land and also 
availability ot tunds. There is a proposal to 
acquire 550 hact. of land to carve outplot 
and accommodate the balance registrants 
subject to availability of funds and infra
structure. 

Speciat Recruitment Drive in Defence 

Ministry 

851. SHRI MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to 
refer to the reply given on August 25. 1993 
to Unstarred Question 4321 regarding spe
cial recruitment drive in Defence Ministry 
anct state: 

(a) whether the information has since
bee11 collected; 
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(b) if. so, the details thereof; and 

(c) if not, the reasons tor delay?

THE MIN!STER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a)to(c) YesSir. The total 
number of posts found vacant in the Special 
Recruitment Drive for SC/ST candidate.s m 
1990 are 4862 and 1 706 posts out of them 
have been fiHed up so far. 

[English} 

�- in Accepting COClkacts 
byM;E.S. 

852. MAJ.GEN .(RETD.) BHUWAN
CHANDRA KHANDURI: WiU the PRIME 
MINISTER be pleased to state: 

(a) wheth.er the Government are aware
that hugE extra-costs are incurred due to 
delay in decision making in finalising and 
accepting the contracts by Military Engi
neers Service (MES), resulting in cost-es
calation and re-tendering; 

(b) whether the GovA1 nment are aware
that persons vested with authority to accord 
"Financial Concurrence (FC)" have no re
sponsibility for the delay and cost escala
tion: 

(c) the number ol FC cases which were
not cleared by due date by Army Headquar
ters and Ministry of Defence resulting in re
tendering during each of the last three finan
cial years. 

(d) the additional cost vis-a-vis the FC
cases not cleared in the first time during 
each of the last three financial years; and 

( e) the initial cost. various subsequently
projected increases and present status of 

Research and referal (A&R) Hospital, New 
Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN):(a) to (e). .Allprojectpro
posals of Defence Services including finan
cial concurrence cases are approved by a 
designated competent authority after tech
nical and financial scrutiny depending upori 
the value of the project in accordance with 
the defence works procedure. Government 
have issued detailed guidelines with stipu
lated time schedules for timely initiation of all 
tendering proposals and their systematic 
examination at various levels in order to 
ensure accountability. These r-emedial 
measures have been taken to reduce time 
delays and·cost escalation brought to the 
notice of the Government in a few important 
cases. As such. no necessity has been felt 
to carry out a detailed study of all the 
financ,ai concurrence cases involving 
retendering during the last three years. 

2. As regards the research & referal Hos
pital project. the administrative approv
al was initially accorded for Rs. 52.64
crores in November. 1987 and subse
quently amendede to Rs. 52.92 crores
in September, 1990. The revised esti
mated cost of the project as approved
bytheCCPA inAugust.1993isRs.70.9
crores. The project is in an advanced of
execution.

Dues Against Ex-Ministers/Ex-MPS 

853. SHAI MOHAN RAWALE: Will the
Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on August 
25, 1993 to Unstarred Question N.o. 4505 
regarding dues against Ex-Ministers/Ex
MPS. and state: 

(a) the names of Ex-Ministers, Ex-MPs
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and other VIPs who have since paid the 
arrears of licence fee outstanding for ac
commodation occupied unauthorisedly by 
them: 

(b) the names ot those against whom 
action for realisation of the outstanding dues 
has b8,rn taken under the provisions of 
Public Premises Act. 1971 : 

(c) the names of those who are still 
unauthorised occupation of Governmen; 
accommodation and since when they are in 
such unauthorised occupation; and 

( d) the steps taken to get the accommo

dation vacated? 

THE MINISTEfl OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES. (SHRI P .K. 
THUNGON): (a) Two former Ministers/MPs 

have cleared the Government dues as per 
Statement - Isl attached. 

(b) Action for realisation of outstanding
dues have been taken against 59 Ex-Mrnis
terstEx-MPs as per Statement- II attached. 

(c) Names of Ex-Ministers/Ex-MPs who
are still on occupation of Govt accommoda
tion are given at Statement - Ill attached. 

(d) Action as per rules in being taken to

get the accommodation vacated. 
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[ Translation] 

Closure of Fertilizers Plants 

854. SHRI PANKAJ CHOWDHRY:

SHRI ARVIND TRIVEDI:

Will the PRIME MINISTER be pleased 

to state: 

(a) whether some fP.rtilizers plants in

the country are lying closed; 

(b) if so, the details of these plants and

the reasons therefor; 

(c) whether the Government have been

receiving continuous demand to revive these 

plants. 

(d) if so. whether the Government the

considered these demands so far; 

(e) if so that details thereof; and

(fi if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND FERTIL· 

IZERS AND MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE DE· 

PARTMENT OF ELECTRONICS ANO DE· 

PARTMENT OF OCEAN DEVELOPMENT 

(SHRI EDUARDO FALERIO): (a)to(f) Haldia 

fertilizer project of Hindustan Fertilizer cor

poration ltd. (HFC) never went into com

mercial production. Barauni and Durgapur 

plants of HFC are temporarily closed due to 

liquidity problems. Regarding Fertilizer 

Corporation of India Limited (FCI), its 

Gorakhpur plant is lying closed since 1990, 

on account of an accident. The Governmerit 

has received representations for the revival 

of these plants. HFC and FCI have been 

declared Sick Companies under the Sick 

Industrial Companies (Special Provision) 

Act, 1985 and the rehabilitation of the Com

panies is pending before the Board for In

dustrial and Financial Reconstruction: 

[English) 

Requirement/Production of Fertilizers 

855. SHRI AMAR ROY PRADHAN: Will

the PRIME MINISTER be pleased to state: 

(a) the total requirement of fertilizers

during 1993-94; 

(b) the indigenous production of each 

type of fertilizer during 1993, till date; 

(c) the total foreign exchange outflow 

for import of these fertilize rs from January 1 , 

1993 to October 31. 1993: and 

(d) the steps being taken to attain self·

sufficiency in the production of fertilizers? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND FERTIL· 

IZERS AND MINISTER OF STATE IN THE 

MINISTRYOFPARLIAMENTARYAFFAIRS 

AND MINISTER OF STATE IN THE DE

PARTMENT OF ELECTRONICS AND DE

PARTMENT OF OCEAN DEVELOPMENT 

(SHRI EDUARO FALERIO):(a). The nutri

ent wise consumption tar.get of fertilizers 

during 1993-94 is given below: 

Nutrient 

N 

p 

K 

Consumption targets 

('000' M. T.) 

9650.00 

3200.00 

1000.00 

Total:- 13850.00 
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(b) The details of indigenous production 

offertilizers from January. 1993 to October. 

1993 are given below: 

Nutrient 

N 

p 

Production Jan.93-0ct, 93 

('000' MT) 

6112.7 

· 1327.1 

(c) The foreign exchange outflow of

foreign exchange on cost and freight basis 

from January, 1993 to October, 1993 on 

Government account is Rs. 782.63' crores 

on the basis of quantities actually arrived. 

(d) As part of the plan to increase the 

production of fertilizers during the Eighth 

Five Year Plan and also to reduce the gap 

between the demand and indigenous pro

duction of fertilizers, three ammonia- urea 

plants one each at Babrala (U.P). 

Shahjahanpur (U.P) and Gadepan 

(Rajasthan) are currently under implemen

tation in the private sector. Besides National 

Fertilizers Limited (NFL) and Indian Farm

ers Fertilizers Cooperative Limited (IFFCO) 

have taken up projects for doubling of the 

capacity of their gas-based Plants at Vijaipur 

(M.P.) and Aonla (U.P.) respectively. Re

vamping of Madras Fertilizers Limited will 

also increase its fertilizers production ca

pacity. Gas availablity has also been indi

cated in Krishna-Godavari Basin (A.P.). 

Public Sector Undertakings in Orissa 

856: SHRI ANADI CHARAN DAS: Will 

the PRIME MINISTER be pleased to state: 

(a) the total investment made in each

public sector undertakings in the State of 

Orissa till August, 1993; 

(b) the annul production, profit/loss and

the number of employees working in each of 

these undertakings; and 

(c) the details of the projects located in 

Orissa where the Union Government pro

pose to make new investment and by when 

these projects are likely to be completed? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY DEPARTMENT 

OF INDUSTRIAL DEVELOPMENT AND 

DEPARTMENT OF HEAVYINDUSTRY 

(SHRIMATI KRISHNA SAHi): (a) and (b). 

There were four operating Central PSEs as 

on 31-3-1992 having their registered office 

in the State of Orissa. Central investment in 

terms of equity and loans as per information 

on 31-3-1992. value of production, net prof

it/loss during 1991-92 and number of em

ployees as on 31-3-1992 are given in the 

attached Statement. 

(c) The details of Central Projects for

more than Rs. 100 crores under implemen

tation as on 31-3-1992 is given at page 43 to 

48 in Volume - I of Public Enterprises Survey 

1991-92 laid in the parliament on 26-2-1993. 
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( Translation} 

Treaties Signed in Hindi with Foreign 

Countries 

857. SHRI P RABHU DAYAL

KATHERIA: Will the PRIME MINISTER be 

pleased to state: 

(a) the number of treaties and agree

ments signed by the Defence Ministry with 

other countries in 1992: 

(b) the number of treaties and agree

ments. out of them, whom. whose Hindi 

version was also prepared and signed by 

both the countries; and 

(c) the reasons for neglecting Hindi by

not preparing Hindi version of all the treaties 

and agreements? 

THE MINISTER OF STATE IN THE 

MINISTRY · OF DEFENCE (SHRI 

MALLIKARJUN) :(a) to (c) No treaties or 

international agreements were signed by 

the Defence Ministry in 1992, through one 

agreement pertaining to Defence Co-oper

ation was executed by the Govt. of India 

through the Indian Ambassador. This doc

ument was not executed in Hindi because of 

time constraints. 

Schemes for Coir Worker 

859. SHRI THA VIL JOHN ANJALOSE:

Will the PRIME MINISTER be pleased to 

state: 

(a) Whether the Union Government

have recently received any proposal from 

the Government of Kerala regarding imple

mentation of welfare schemes for coir work

ers during 1993-94; 

(b) if so. the details thereof; and

(c) the reaction of the Government

thereto? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY DEPARTMENT 

OF SMALL SCALE INDUSTRIES AND 

AGRO AND RURAL INDUSTRIES. (SHRl 

M. ARUNACHALAM): (a) and (b). Govern

ment of Kerala has submitted a proposal to

collect 1% of the F.O.B. value of exports of

coir yarn and products Kerala and passing

on the amount so collected to Government

of Kerala for crediting the same to the Kerala

Coir Workers Welfare Fund Board.

(c) The proposal is being examined in

consultation with Coir Board, Cochin. 

Wasteland Development 

860. SHRI GOPI NATH GAJPATHI:

Will the PRIME MINISTER be pleased to 

state: 

(a) the total wasteland brought under

green cover during the last five years under 

the Integrated Wasteland Development 

Scheme: 

(b) whether the Scheme has been im

plemented throughout the country; 

(c) if so, the State and Union Territory

wise progress thereof; and 

(d) the details of the target fixed during

the Eighth Plan? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPMENT 

(DEPARTMENT OF WASTELANDS DE

VELOPMENT) (COL.RAORAM SINGH): 

(a)The Scheme tilled 'Integrated Waste

lands Development Project' was started by

Government during 1989-90. So far 152
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projects have been sanctioned and an area 

of 1,32, 794 hectares has been covered 

upto 31st March. 1993. 

(d) The Eighth Plan proposal of the

Department of Wastelands Development 

has not been finalised. Hence no projection 

of targets can be made for the Eighth Plan 

period as the plan of the Department is being 

approved on an year to year basis. However 

an amount of Rs. 50.00 crores is proposed 

to be spent by the Department during 1992-

94. 

(b) and (c). Presently the scheme is

being implemented in 25 States. The State

wise physical and financial progress is given 

at the statement. 

STATEMENT 

SI.No. Name of the State Physical Achievement 

upto 31.3.93 

(in ha} 

1. Andhra Pradesh 462 

2. Arunachal Pradesh 585 

3. Assam 2200 

4. Bihar N.R. 

5. Gujarat 577 

6. Goa 286 

7. Haryana 11169 

8. Himachal Pradesh 8787 

9. Jammu & Kashmir 7723 

10. Karnataka 2140 

11. Kerala 1033 

12. Maharashtra 700 

13. Madhya Pradesh 7676 

14. Manipur 2930 

15. Meghalya 4280 
··-· --------��- -------

Amount Released 

upto 31.3.93 

(Rs. in lakhs) 

329.67 

89.67 

35.98 

79.64 

164.75 

137.00 

1216.54 

884.11 

617.87 

330.24 

324.58 

151.88 

1040.94 

188.61 

371.94 
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SI.No. Name of the State Physical Achievement Amount Released 

upto 31.3.93 upto 31.3.93 
(in ha) (Rs. in lakhs) 

16. Mizoram 4560 354.80 

17. Nagaland 2340 279.50 

18. Orissa 2261 428.86 

19. Punjab 9655 596.06 

20. Rajasthan 16360 1697.51 

21. Sikkim 9840 569.06 

22. Tamil Nadu 4930 360.79 

23. Tripura 5062 150.91 

24. Uttar Pradesh 10965 1240.57 

25. West Bengal 15673 905.39 

N.R. Not reported. 
• Tentative.

Pact with French Space Agency

861. SHRI SHASHI PRAKASH : Will 
the PRIME MINISTER be pleased to state 
the salient features of the pact signed by 
ISRO with French Space Agency for coop
eration in exploration and utilisation of outer 
space for peaceful purposes? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS
TER OF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY (SHRI BHUVNESH CHATURVEDI) 
The Agreement signed between the Indian 
Space Research Organisation (ISRO) and 
the French Space Agency (CNES) on No-

-----------

vember 17, 1993, was a renewal of the 
Agreement between the Government of 
India and the Government of France signed 
on June 21.1977 on cooperation in the 
peaceful uses of outer space. This calls for 
the study of cooperative programmes in 
satellites and balloons intended for space 
research and applications of space technol
ogy, studies related to satellite communica
tion, satelliie remote sensing and satellite

meteorology applications, operations of sat
ellite ground stations and satellite missions 
management, rganisation of training facili
ties and prograrr.mes, and exchange of 
technical and scientific personnel to partic
ipate in the stud!es. ISRO and CNES are to 
mutually select specific activities of com
mon interest in the above areas for under
taking cooperative projects. 
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Foreign Investment in Joint Ventures 

862. SHRI SANDlPAN BHAGWAN
THORAT : Will the PRIME MINISTER be 
pleased' to state: 

(a) whether the Government have initi
ated special measures urging foreign in
vestments in joint ventures in view of 
liberalisation of industrial policy; 

(b) if so. the details of the measures
taken in this regard; 

(c) the number of joint vent�'., ao
proved so far and the estimates of total 
foreign investment therein. sector-wise.and 
State-wise; and 

(d) the details of the proposals under
consideration, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF I� �!)USTRIAL DEVELOPMENT AND 
DEPAFHMENT OF HEAVY INDUSTRY) 

(SHRIMATI KRl5HNA SAHi): (a) and (b). 
The foreign inve.tment policy, as enumerat
ed in the Statement on Industrial Policy of 
24th July. 1991, is constantly monitored so 
as to respond promptly to the foreign inves
tors genuine needs. to make it international
ly competitive and to promote India as a 
destination for foreign investment in joint 
ventures. 

(c). Since the announcement of the 
New Industrial Policy. 1504 proposals en
visaging total foreign -direct investment ot 
Rs. 10878.40 crores have been approved. 
till the end ot October. 1993. Sector-wise 
break-up of these approvals are given in the 
attached statement Foreign investment ap
provals generally do not indicate location of 
the industries. Consequently, state-wise 
break up ot these approvals are not centrally 
maintained. 

(d) Receipt and consideration of the
proposals by the Government is a continu
ous process. the proposals are generally 
cleared within a period of 45 days. 
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Cases/Appeals Pending .before the 

Kerala High Court 

863. SHRI MULLAPALLY 
RAMACHANDRAN: Will the PRIME MINIS
TER be pleased to state: 

(a) the number of civil proceedings,
criminal cases/ appeals pending before the 
Kerala High Court as on October 31, 1993; 
and 

(b) if so, the details thereof;

(c) the details of the other recommen
dations made by the Committe; and 

(d) the recommendations out of these
accepted by the Government? 

THE MINISTE OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND 
FERTILIZERTSANDMINISTEROF STATE 
IN THE MINISTRY OF PARLIAMENTARY 

(b) the steps taken by the Union Gov- AFFAIRS AND MINISTER OF STATE IN 
ernmenttoexpeditedisposalsof thesepend- THE DEPARTMENT OF ELECTRONICS 
ing cases? . AND DEPARTMENT OF OCEAN DEVEL-

OPMENT (SHRI EDUARDO FALEIRO): (a) 
THE MINISTER OF STATE IN THE to (d). The requisite information is being 

MINISTRY OF LAW. JUSTICE AND COM- collected. 
PANY AFFAIRS: (SHRI H.R. BHARDWAJ): 
(a) According to the Registry of Kerala Hiyh
court, 131794 civil and 4996 criminal cases 
were pe�ding as on 30th September, 1993 in 
the Kerala High Court. 

(b) The various retommendations made 
by the Arrears Committee which examined 
the problem of arrears in the Courts, have 
been commended to all the concerned Gen; 

. _!ral Ministries. States Governments/High 

.. �',/illi incluw.oQJ!.e.cal� !;:\� c�u[ljor nee�.
essary follow-up action. The Government 
have also decided to include adrnin_istration 

· of justice as a Plan subject with a view to
remove infrastructural bottlenecks corning
in the wa'1 ot expeditious disposal ot cases.

Committee on OAP Fertilizers 

864. SHRI GUMAN MAL LODHA: Will
the_ PRIME MINISTE� be pleased to state: 

(a) whether the Committee unde.r the
Chairmanship Of KPA Menon was appoint
ed to advise on better utilisation of DAP 
Fertilizers; 

Wasteland Development 

865. SHRI SHRAVAN KUMAR PATEL:
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of the wateland identified
so far for reclarnafion, State-wise; 

(b) whether the Government have
cbalk��t an)I. �hern�lor.devel,QP'l!ent
and promotion of wasteland in the country 
during the Eighth Plan; 

(c) if so. the details thereof;

(d) whether the Government propose
to set up a network for dissemination of 
information regarding wasteland develop
ment; and 

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE
VELOPMEl\!T) (COL. RAM SINGH): (a) No 
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detailed survey has yet been conducted for 

the identification of wastelands. but accord

ing to one estimate the extent of wastelands 

is 129.68 million hectares out of 329 million 

hectares of the totai lc1ndmass of the coun

try. The state-wise distribution is given at 

statement. 

S.No. Name of the Scheme 

(b} and (c). Eighth Plan proposal for the 

Department of Wastelands Development is 

yet to be finalised. However, the following 

schemes, with revised estimates, are pro

posed to be implemented during the year 

1993-94: 

Revised Estimates for 1993-94 

(Rs. in crores) 

Integrated Wastelands Development Project 40.72 

2. Investment Promotional Scheme 1.00 

3. Technology Development and Extension 1.50 

4. Support to Non-Government Organisations

for Wastelands Development

5. Scheme for Promotional and Critical

Support Services

6. Wastelands Development Task Force

7. Appraaisal, Monitoring, Evaluation and 

follow up 

8. Gommunications

9. Board Secretariat

(d) and (e). Full Use of the existing 

electronic and p.rint media would be made 

for dissemination of information regarding 

3.00 

1.00 

1.00 

0.25 

0.36 

118 

wastelands development. However. no ex

plosive network is proposed to be set up tor 

this purpose. 

... 
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Short Supply of Pilocarpins 

866. SHRI RAM NAIK: Will the PRIME

MINISTER be pleased to state: 

(a) whether pilocarpins an eye-sight

saving drug is in short supply in the country 

since December. 1992; 

(b) if so. the reasons therefor; and

(c) the steps taken or proposed to be

taken to ensure regular and adequate sup

plv of this drug? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND FERTIL

IZER AND MINISTER OF STATE IN THE 

MINISTRY OF PARLAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE 

DEARTMENT OF ELECTRONICS AND 

DEPARTMENT OF 

DEVE LOPMENT.(SHRI 

OCEAN 

EDUARDO 

FALEIRO): (a) to (c). The availability of 

pilocarpine eye drops had got dislocated in 

the earlv part of 1993 on account of some 

difficulties in the customs clearance of im

ported bulk drug. These ware sorted out and 

there is no reported shortage now how. 

[English] 

867. 

Substitute tor Petrol 

SHRI MAHESH KANODIA 

SH RIMATI KRISHNANDERA 

KAUR (DEEPA): 

Will the PRIME MINISTER be pleased 

to state: 

(a) whether a chemical extracted from

the ·congress grass· and ·Jal khumbi. weeds 

with the help oi bio-technology can become 

a real substitute for petrol: 

(b) whether any tests have been carried

out in this regard; 

(c) if so. the outcome thereof; and

(d) the follow-up action thereon, if any?

THE MINISTER OF STATE IN THE 

MINISTRY OF NON-CONVENTIONAL 

ENERGY SOURCES AND MINISTER OF 

STATE IN THE MINISTRY OF 

AGRICUTURSE (SHRI S. KRISHAN 

KUMAR): (a) Although theoretically possi

ble, production of a liquid fuels from Jal 

khumbi, which has 95 percent water. and 

congress grass. which is seasonal and high

ly disfused in nature. is not likely to be 

technoeconomically feasible is substitute 

for petrol in the near future. However. 

alcohols, as subs11tutes for petrol and dieseh ;; 

can be produced in large quantities from 

sugar cane and natural gas and is a prefer

able route being adopted by the Ministry of 

Non-conventional Energy Sources. 

(b) to (d). The research projects, fund

ed by the Deptt. of Bio-Technology on mi

crobial production of 2-3 butanediol from Jal 

Khumbvi. has yielded 15 grams of 2-3 

butanediol per 100 gram of deliguified weeds. 

The results are still at the laboratory re

search stage. 

Smuggling Activities in Western Coast 

868. SH RI RAJESH KUMAR:

SHRIMATI

GAUTAM: 

SHEELA 

SHRI MUMTAZ ANZARI 

Will the PRIME MINISTER be pleased 

to state: 

(a) whetlwr Indian Navy have launched

a joint-security-action plan with Coast Guard 
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to 2heck ttie smuggling activities at Western 
Coast recently; 

(b) if so, the details thereof;

( c) whether the above action hasp roved
successful; and 

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTR Y  OF DEFENCE (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) to (d). Details cannot be divulged at
this stage in the interest of operations. 

Closure of Public Sector Undertakings 

869. SHRI MOHAN SINGH (DEORIA):
Will the PRIME MINISTER be pleased to 
state: 

(a) the names of public sector units
both in the Central and State Sectors which 
are closed /proposed to be closed down; 

(b) the accumulated loss suffered by
each of these public sector units as on date; 

(c) the measures taken to revive these
units; and 

(d) the manner in which the Govern
ment propose to re-settle the affected em
ployees of these public sector units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHAN SAHi): (a) No Cen
tral public Sector Enterprise has been closed 
so far. However, BIFR have recommended 
closure of following 3 public Sector Enter
prises based on their performance upto 
March, l 993 which are sick public Sector 
Enterprises and referred to BIFR; 

(1) Cycle Corporation of India Ltd.

(2) National Bicycle Cooperation of In

dia Ltd.

(3) Weigh bird India Ltd.
(b). The accumulated loss suffered by

these Pub�c Sector Enterprises as on 31.3.92 
is given below:-

SI. No. Name of the PSE 

(Rs. in Jakhs) 

Accumulated 

losses upto 
31.3.1992 

1. Cycle Corporation of India Ltd.

2. National Bicycle Corpn. of India Ltd.

3. Weighbird India ltd.

(c) Do not arise.

(d) The claims of the employees will be
settled as per laws applicable. 

15562 

7950. 

969 

[ Trans/ationJ 

Facilities to Plastic Industry 

871. SHRI BALRAJ PASSI:
SHRIMATI 

r1-1w1-111111-
BHAVANA 
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Will the PRIME MINISTER be'pleased 
to state: 

(a) whether the Government proipose
to encourage and provide facilties to the 
large and small scale manufacurers of plas· 
tic industry: 

(b) if so. the details thereof;

( c) whether the Government propose to 
provide financial assistance to the unem· 
ployed youths to set up plastic manufactur
ing units: and 

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL· 
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS· 
TRY OF ELECTRONICS AND IN THE DE· 
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) and (b). 
Petrochemicals indcluding plastics are by 
and large delicensed. No specific facility is 
contemplted to be provided to the plastic 
processing industry. The facilties exteranded 
to small scale sector are also available to 
plastic manufactlJers in small scale. 

(c) and (d). Financial assistance provid·
-ed to unemployed youths to set up 
manufacuring units are available·for the 
plastic sector as well. 

[English] 

Plan for Rail and Road Network 

872. SHRI SHANT ARAM POTDUKHE
: Will the Minister of URBAN DEVELOP· 
MENT be pleased to state: 

(a) whether there is any strategic plan

regarding rail and road network in the Captial; 

(b) if so, the details thereof;

(c) if not. whether there are alternative
arrangements made by the Government to 
prevent citiy's traffic coming to a grinding 
halt due to congenstion caused by the growth 
of personalised vehicles; 

(d) whether the Government have re·
ceived and proposals suggesting electrifica
tion of the radials upto the National Caplial 
Region periopheral counter magnets as an 
interim strategy; and 

( e) if so the action taken by the Govern
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS· 
TRY OF WATER RESOURCES (SHRI PK 
THUNGON): (a) to (c). With a view to reduce 
traffic congestion and to reduce the use of 
peronalised vehicles in Delhi, a feasibility 
study was got conducted from M/s Rail India 
Technical and Economic Services Limited 
(RITES). The study recommended intro· 
duction of a Mass Rapid System (including 
Metro Railway) onm a distance of 184.5 kms 
in Delhi. The total cost of the project as per 
1992·93 prices is Rs. 7500 crores (Approx.) 
In view of the huge investiments involved 1t 
is not possible to provide budgetary support 
forthe project. Alternative sources forfinacing 
the project have to be tied-up before 
investoment decisionsx are taken. 

(d) and (e). The national Captial Region
Planning Board proposed additional pair of 
lines with electrification between Mured 
Nagar-Meerut, Delhi·Khurja and Delhi· 
Palwal and also electiificalion of Ghaziabad· 
Meerut radials. However, provision of addi· 
tional pair of lines on above routes has not 
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been included in the VIII Plan Programme of 
Ministry of Railways. The Ministry of Rail
way are of the views that the electrification 
of Ghaziabad-Meerut section will be useful 
only if the electrification is extended upto 
Saharanpur. 

Tansport Plan for Madras 

873. SHRI C.K. KUPPUSAWAMY: Will
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the attention of the Gov
ernment has been invited to the news item 
captioned "transport Plan for Madras" ap
peared in the 'Hindustan Times" dated the 
October 11.1993; 

(b) if so, the facts thereof and the cost
of the project; 

(c) whether the Government of Tamil
Nadu has sought financial assistance for 
construction of the project; and 

(d) if so. the details thereof and the time 
by which the construction work of the proe1ct 
is likely to be commenced'' 

THE MINISTER OF STATE IN THE. 
MINISTRY OF URBAN DEVELOPMENT 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) to (d). Yes. Sir. 
The Government is aware ot the news item 
in regard to Transport Plan for Madras. 

No formal proposal in this regard has 
been received by the Ministry of Url}an 
Development from the State Government. 

NBCC 

874. SHRI S.B. SIDNAL:

SHRI BOLLA BULLI 
RAMAIAH: 

DR. D. VENKATESHWARA 
RAO: 

Will the Ministm of URBAN DEVELOP
MENT be pleased to state: 

(a) whether the Natiol)al Building Con
struction Corpoia11on (NBCC\ has unde1-
taken a financial restructuring plan: 

(b) if so. the reasons therefor:

(c) the steps be,!1g taken to help the
Corporation to overcome its financial cnsis: 
and 

(d) the exteJnt to which the Government
hdve asi<ed the NBCC to construct more 
houses for the welfare of poor people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF I JRBAN DEVELOPMENT 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Yes, Sir. 

(b) and (c). A need for Financial Re
structuring of the Corporation has ansen 
due to the non-payment of huge outstanding 
dues by Iraq and Libya in respect of the 
projects executed in these two countries. 
NBCC had availed Euro-Doller and rup,�,. 
loans from Indian Banks for execution ot tile 
projects in these two countries. Non-pay
ment of the loans to the Banks and conse
quent accrual of heavy interest on the loan 
amounb has adversely affected the finan
cial health of the Corporation. NBCC has set 
proposals which involve major financial com
mitment on the part of the Government. 
These proposals need detailed examination 
and a final decision :n the matter would 
depend on a number of factors including the 
availability of budgetary resources. 
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(d) NBCC being a contracting agency it
undetakens construction projects awareded 
to it by various Govt. departments/ 
organisations. It has to compete with other 
constructors both the Public and Private 
Sector for award of works to it. Govt. has not 
entrusted any housing construction works 
for the welfare of poor people to the corpo
ration. 

[ Translation) 

Development·of Thar Desert 

875. SHRIMATI KRISHNENDRA KAUR 
(DEEPA): Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose 
to fonnulate any scheme on the lines of 
technique developed in Israel for water 
conservation to prevent spreading of Thar 
desert; west of Arvali ranges in Rajasthan 
and for conservation and use of rain water; 

(b) if so. the areas likely to be benefitted
by the above scheme; and 

(c) the details of expenditure likely to be 
incurred thereon and the time by which this 
scheme is likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVEL()P
MENT (SHRI RAMESHWAR THAKUR): (a) 
to (c). There is no such proposal at present. 

[English] 

Booth Capturing 

876. SHRI CHANDRESH PATEL: Will
the PRIME MI NISTER be pleased to state: 

(a) whether a numbc>r of incidents of 
booth capturing murders. looting and arson 

and also voting took place in the Assembly 
elections held in November, 1993; 

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI · H.R. 
BHARDWAJ): (a) to (c). The information is 
being collected and will be laid on the Table 
of the House. 

877. 

Handpumps and Wells 

SHRI DATTA MEGHE: 
SHRI VILASRAO NAGNATH-

RAO GUNDEWAR: 
SHRI VISHWESHWAR 

BHAGAT: 
SHRI KHELAN 

JANG DE: 
RAM 

Will the PRIME MINISTER be pleased 
to state: 

(a) the total amount allocated for the
installation of handpumps and digging of 
wells in the rural and drought prone areas of 
Maharashtra and Madhya Pradesh during 
1992-93 and 1993-94 till data: and 

(b) the number of handpumps installed 
and the wells dug in the State during the 
above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(11.PARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
Scheme-wise allocation of funds is not made 
by the Union Government. The allocation of 
funds for Maharashtra and Madhya Pradesh 
under Al,celerated Rural Supply Programme 
(ARWSP) during 1992-93 and 1993-94 is as 
under:-
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State 
--------·---· 

Maharashtra. 

Madhya Pradesh 

However. the State Government of 
Madhya Pradesh has informed that Rs.26.82 

crores was. allocated in 1992-93 and Rs. 
35.91 crores uptoOctober, 1993in 1993-94 
for handpums and digging of tubewells . 

(b) The information is noi monitored at 

central levP.I However, !he State 
Gopvernment of Madhya Pradesh has in

formed that6705 tubewellswere drilled and 
handpumps installed in1992-93 and 3957 
in1993-94 (upto October. 1993). As regards 

Maharasthra. 290 borewells and tubewells 
and 5109 handpums were installed upto 
September. 1992 int992-93. 

Development of Rural and Tribal Areas 

878. DR MUMTAZ ANSARI:
SHRI RAJESH KUMAR 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of the development
programmes started by thf! Union Govern
ment in the rural and tribal areas ot the 
country under the New Industrial Policy: 

(b) if so. the States where such
programmPs aw b<:;nq implemented: 

(c) whether any n1c1chinery has been 
:,et up to ensure that people of rural and 

( Rs. in crores) 

Allocation 

1992-93 1993-94 

33.90 54 880 

W.19 46.00 

tribal areas are actually getting the benefits 
of these programmes: 

(d) if so. the details therebt; and

(e) the number ot such beneficiaries.
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES)(SHRI 
M. ARUNACHALAM): (a) to (d). Various 
Ministries/Departments including the Minis
try of Welfare have initiated development 
schemes tor tribal and rural areas. Promo
tion of industries in rural sector including
tribal areas. primarily falls within the respon
sibility of the State Governments. The Cen
tral Government. however. supplements the 
efforts of the State Governments. For pro
moting industries in the districts including
rural and tribal areas. 422 District Industries
Centres have been set up, which provide
ass,si"""' under d single roof. The depart
ment has initaited Special Intensive
Programmes tor employment and income
generation in backward districts including.
tribal areas.

To promote rural industries and 
beackward and tribal areas. a new scheme 
is being irr.;)lemented by the KV�C. During 
the cw :-rent financial year. ii is proposed to 
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1rnpl,,rnent it is 13 districts. KVIC is monitor
ing the programme for th·." welfare of rural 
and tribal areas. 

( e) I ntormation in respect of the number
of people b

0

enelitted 1s not cen:rally main
tained. However. under the Special Employ
ment Scheme. it is proposed to 10.000 
beneliciaries per d•stric.t. 

Rajiv Gandhi Drinking Water Missior. 

879. PROF. UMMAREDDY 
VENKATESWARLU Will !he PRIME MIN
ISTER be.pleased to state: 

(a) the funds earrnc11ked tor the Rajiv 
G,mdhi Drinking Water Mission during the 
Eighth :'h:1: and 

,b) the amount spent in this regard so 
far? 

THE MINISTER OF ST.A.TE IN TH[ 
MINISTRY oc RUllAL iJEVE::LOPMENT 
(DEPARTMENT OF HURAL DEVELOP
MENT (SHRI UTTAMBHAI H. PATEL) (2! 
An outlay of Rs. 5100.00 r:rores has been 
provided 1n the Eighth Five Year Plan in the 
Cent rat/Centrally Sponsored sector tor Raj iv 
Ganr.lt1i national DrF1k1n,_1 ;\late•· fv11ss1on in
cluding Accelerated Rural Water Supply 
Programme. 

(b) A sum of Rs. 479 .105 cores was 
spent in 1992-93. Out of Rs.740.00 crores 
allocated for 1993-94. Fi:,. 350.976 cores 
has been released upto 3fi 11 1993. 

[ Transfat,onj 

Price Control System

880. SHRIMATI SHEELA 
GAULT AM: 

SHRI RAJE�H KUMAR 

Will the PRIME MINISTER be pleased 
to refer to the reply given to Starred Ques
tion No.487 dated March 31 , 1993 and 
state: 

(a) whether any final decision has been
taken 1n ·regard to Price Control System: 

(b) it so. the details thereof: and

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF 
DEVELOPMENT(SHRI 

OCEAN 
EDUARDO 

FALEIRO): (a) to (c) Review of the Drug 
Policy 1986. which inter-alia includes vari
ous aspects of the Drug Price Control Sys
tem. was discussed by the House on 19th 
and 21st August. 19S3 and finalisation of the 
decisions. is at an advanced stage. 

[English] 

Dwelling Units for SCs/STs Under IA Y 

881. SHRI rROBIN DEKA:
SHRI BIRSINGH MAHATO 

Will the PRIME MINISTER be pleased 
to st;:itc· 

(a) the amount allocated to Assam and
West Benqal for constructing dwelling units 
for Schedul0d Cast0s and Scheduled T ribcs 
under rhe Indira Awc1s Yojana (IAY) duri0q 
1993-94: Jnd 

(b) the number ot dwelling units con
structed in the above States under the Y 01ana 
so far" 
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THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPME'"-1, 

(DEPARTMENT OF RURAL DEVELOP

MENT) (SHRI RAMESHWAR THAKUR) 

(a) including the State's m,1tching share. the

amount allocated for construction 01 dwell

ing units for Scheduled Castes and Sched

uled Tribes under Indira Awas Yo1ana (IA Y)

during 1993-94 is Rs. .810.49 lakhs tor 

Assa IT' :'lnr. Rs.2206.32 lakhs for West Ben

gal. 

(b) As reported by the State Govern

ments concerned. 9700 houses in Assam 

and 70100 houses in West Bengal ha•;e 

t,·.�en constructed uncJer IAY sin:;e its incep

tion in 1985-86 !ill Seplember.1993 

Revision of Notarial Fees 

882. SHRI ATAL BIHARI VAJPAYEE: 
1.'V1II !he PRIME MINISTER be pleased to 

state: 

(a) whether fees payable to a Notary 

public c1s prescribed under rule 1 O of the 

Notaries Hules. 1956 for various notarial 

c1cts have not been revi'.;ed tor the last over 

36 years: 

(bJ if so. the rc;.isons therefor; and 

(c) whether the Govc::rnment intend to

revise the Notarial tees suitably keeping 111 

view the interest of the Notaries? 

THE MINISTE R OF STATE IN THE 

MINISTRY OF LAW. JUSTICE AND COM

PANY AFFAIRS (SHRI H.R BHARDWAJ): 

(a) to (c). The tees of notaries have not been

revised since 1956 as it was felt that it was

not in public interest Iv do so. However. it is

proposed to constitute a committee to re

view various matters inclu,Jing the revisio;,

of fees. Panning such review. it is not pro

posed to increase the tee.s payable to nota

ries. 

[ Translation] 

Drinking Water 

883. SHRI UDAYPRATAPSINGH: Will 

the PRIME MINISTER be pleased to state 

(a) whethE:r saline watate is found at 

several place in the country: 

(b) ii sc. whether !he Government have

made any arrangement to make available 

clean rfrinKing wc:ter at such places panicu

larly in Uttar Pradesh: and 

(c) ii so. the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPMENT 

(DEPARTMENT OF RURAL DEVELOP

MENT) SHRI UTIAMBHARI H. PATEL): (a) 

Saline water is found in Andhra Pradesh. 

Gujarat. Hnryana. Karnataka. Kerala. 

Madhya Pradesh. Maharashtra. Orissa. 

Punjab. Rajasthan. Uttar Pradesh. Tamil 

Nadu. West Bengal. pondicherry, Andaman 

& Nicobar Islands r1nd Lakshadweep. 

(b) Yes. Sir. 

(c) Safe drinking water is provided

through alternative sources. Drinking water 

is supplied through 'Desalination Plants' 

where alternative cost effective source is 

not available. 160 desalination plant were 

approved by Raj iv Gandhi National Drinking 

Wr1ter Mission out ot which 143 plants have 

been commissioned as per the following 

details:-
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[English] 

· Besic;Civic A�nties in Slums

884. SHRI ANNA JOSHI : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the required 'No Objection
Certificates' have been issued for providing 
basic amenities in all the slums situated on 
the land belonging to the Union Government 
in Greater Bombay; 

(b) if so, the details thereof;

(c) if not the reasons therefor; and 

(d) the time by which all the NOCs are 
likely to be issued? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (d). The accepted policy 
on the matter is that the Govt. of Maharashtra 
may go abead with providing basic amenties 
in sl_ums_located on lands of Central Govem
roe,OJ. Depcjlftrnents..SMleJ)l in .c�s of.(i) 
slums in the vicinity of the runway of Bombay 
Airport which causes bird menace dur to 
their proximity to the runway (ii) defense 
lands where vital installations are to be 
located (iii) hutements within 30 feet of the 
railway tracks and 9iv) lands which are 
required by the land owning departments for 

their immediate use. On the basis of the 
aforesaid policy, the Govt. of Maharashtra 
has to seek 'No Objection Certificates' di
rectly from the concerned Central Depart
ment and the decision regarding the issu
ance of such 'No Objection Certificate' is to 
be taken independently by each of the Cen
tral Govt. Depanments concerned. 

[ Translation] 

Plan Investment During 1992-93 

885. SHRI GABHAJI MANGAJI
THAKORE: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether many States have not 
achieved their fixed targets for plan invest
ment during 1992-93; 

(b) if so, the names of such States; and

(c). the position ot Gujarat regarding 
achieving the target to plan investment dur-. 
ing 1992-93? 

THE MINISTER OF ST ATE IN THE 
IIA�NISTRY OF PLANNING· AND�;,.. 
PROGRAMME IMPLEMENTATION (SHRI 
GI RI DHAR GOMANGO): (a) to (c). A State
ment detailing the originally approved out
lays and the revised outlays for the Annual 
Plan 1992-93 of all the States is annexed. 
The table also indicates excess/shortfall tor 
each State. 
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Employment Generation Through 

Science and Technology 

886. DA. KAF.TIKESHWAR PATRA:
Will the PRIME MINISTER be pleased to 

'state: 

(a) whether Government have iaunched
employment generating projects of Science 
and Technology: 

(b) if so, the details thereof: and

(c) the trades and technologies identi
fied for training and the details of achieve
ments made thereunder during the last three 
years. State-wise in general and Orissa in 
particular? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS
TER OF STATE IN THE DEPARTMENT OF 

ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY (SHRI BHUVENESH CHATURVEDI): 
(a) Yes. Sir.

(b) With a view to creating opportunities
for employment and self employment through 
Science and Technology, the National Sci
ence and Technology Entreoreseurship 
Developmen! (NSTEDB) under the Depart
ment of Science and Technology (DST), 
initiated a Programme in 1990-91 namely, 
M ass Employment Generation through 
Science and Technology (MEGSAT). The 
programme has been undertaken with the 
help of nearly 60 orgnisations in different 
parts of the country. 

(c) During the last three years, 22,533
jobs have been generated under MEGSAT 
in different parts of the country. In Orissa 
769 jobs have been created during the last 
three years. The statewise and tradewise 
breakup as is attached instatements 1 to 111. 
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Shortage of Pure Drinking Water in 

West Bengal 

887. SHRI BRISHINGH MAHATO:Will
the PRIME MINISTER be pleased to state: 

(a) the number of villages facing short
_

age of pure drinking water in West Bengal· 

(b) the target fixed to provide drinking
water in these village dunng the Eighth Five 
year Plan; and 

(c) the amount provided to provide to
the State tor water supply through pipeline 
under the Accelerated Rural Water Supply 
Programme? 

THE MINISTER OF STATE !N THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
As per the Survey conducted in 1985, 5930 
villages were identified as No Source Prob
lem Villages in West Bengal. all these 
villages were provided with atleast a signe 
source of drinking water by the end of 
Seventh Five year Plan. However, there are 
13205 partially covered villages in the State 
as on date. 

·(b) Target are lixed on year to year
basis in consultation with the State Govern
ments. The target for West Bengal for 1992-
93 and 1993-94 i.e in !he 1st two years of the 
8th Five Year Plan is the coverage of 2682 
and 2003 partially covered villages respec
tively. 

I c) No separate allocation is being made 
for pipe water supply schemes. it is upto the 
State Government to decide the type of 
scheme to be implemented in each village 
considering its suitability. sustain ability and 
cost factors etc. A sum of Rs. 29.52 crores 
has been earmarked tor West Bengal under 

the Accelerated Rural Water Supply 
Programme during 1993-94. Out of this a 
sum of Rs. 15.1 '2croreshas been released 
to the State Government till date. 

[ Translation) 

Growth Centers in Bihar 

888. SHRI CHEEDI PASWAN: Will the
PRIME MINISTER be pleased to state: 

(a) the inframstructural facilities pro
vided by the 5452001 

Union Government to the various growth 
centers in Bihar so far; 

(b) the details of the work executed in
these growth cent centres during the last 
two years: 

(c) whether these growth centres are 
unable to undertake any developmental work 
due to non release of funds; and 

( d) if so. the reaction of the Government
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF !NDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHANA SAHi): (a) and (b). 
Under the Growt'1 Centre Scheme. Bihar 
has been allotted six growth centres, one 
each in the districts of Bhagalpur, Begusarai, 
Chapra. qarbhanga. Hazaribagh and 
Muzaffarpur. Work on growth centres is 
taken up after the project reports for the 
selected centres ar4Q ;ipproved by the Cen
tral Government. 

(c) and (d). As the project Reports of the
centre,. have heen approved. no Central 
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assistance has been released to the State 
so far. 

[English] 

Production of Fertlizers in Paradeep 

889. SHRI K. PRADHAN! Will the 
PRIME MINISTER be pleased to state: 

Will the PRIME rv1,n1,:1FR be pleased to 
state: 

(a) the initial target set for the produc
tion of OAP and phosphoric acid fertilisers in 
the Fertiliser Plant at Patapdeep in Orissa: 

(b) the actural achievement made in the 
prnduction of fertilisers in tile plant so far: 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERT!L
!ZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
ANO MINISTER OF STATE IN THE DE
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCCEAN 
DEVELOPMENT(SHRI EDUARDO 
FALEIRO): (a) to (c). The iarget and actual 
production of OAP achieved during various 
years are as follows: 

Year 

1986-87 

1987-88 

1988-89 

1989-90 

]m lakh tonnes) 

Targret Actual Production 

504 4.23 

6.31 4.23 

6.35 6.27 

6.30 2 47 

Year 

1990-91 

1991-92 

1992-93 

fin lakh tonnes) 

Targret Actual Production 

4.13 3.29 

7.20 6.42 

7.25 5.23 

Short-fall in production of OAP against 
target was due to non-availability of import
ed phosphortic Acid and industrial unrest 
which foraed the plant to periodical shut
downs. During 1992-93 consequent upon 
reduction in demand for OAP after it's de
control in August. 1992 production of OAP 
had to be cut back. 

Urban Infrastructure Projects 

890. SHRI MANORAJAN BHAKTA: Will
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government propose
top review ythe planning and finmancing of 
Urban lnfrastructureProJects: 

(b) if so.the detailsthereof: and 

{c) the decisions arrived at after 
thereview? 

· THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES (SHRI 
P KTHU�JGON) (a) to (c). In 1979-80. a 
Centrzally proposred Scheme pol 
lontegrated Development of Small and 
Medium Towns (IDSMTi was launched. 
based ori the n8w strategy for urban 
developmentcontained in the Eighth 
PlanDoucment. and the experience gained 
e,ulier the gudel1nes tor implementing the 
IDSMT Scheme were revidewed ancJ 
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revisedby the Governmen1_�f India inthe 
year 1992-93.The salient feauture of the 
Revised Scheme of IDSMT include. mter

alta, the following: 

(I). Selection of towns in linked to de
ta;led urbanistation stratogy paper for the 
next 10 years to be formulated by the State 
Government/UT Admns. ldetifying towns 
having growth potentials i,, order o! [priority 
with detailed justification. 

(ii) Maximum population limit for
coverting topwns under IDSMT has been 

raised from C lakh to three lakhs as per 1991 
census. Town have beeb divided into 4 
categopries based on their population size 
and investment requirements. 

(iii) In order to over-come the financ1c1I 
constraints inheiunt in the earlier IDStv1T 
Scheme and to create a greater impact on 
town development . the share of Centrc1I 
Government in budget:iry finance has been 
raised from soc;," to 60% and institutional 
financing has also been provided for on a 
large scale as per details given below: 
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(iv) The integrated project report of
each town shall conform to the urbanisation 
strategy of the State/UT and the develop
ment plan of the town. 

(v) many of the local bodies are not in a
position to formulate viable project propos
als for Central assistance mainly due to lack 
of finances and technical expertise. There
fore, a new grant-in-aid component hc1s 
been introduced to enable the financially 
weak local bodies to formulate project re· 
ports, subject to a ceiling Ii it of 2% of the 
project cost or Rs.2.00 lakhs whichever is 
less. 

Conferen<:e on Rural Development 

891. SHRI RAJ NA TH SON KAR
SHASTRI Will the PRIME MINISTER be 
pleased to refer to the reply given on March 
24. 1993 to Unstarred Question No.4189
and state:

(a) the details of the rural development
programmes that have been undertaken 
and executed in Uttar Pradesh with details 
of the special transformation that have been 
carried out in each of the last three years; 

(b) the extent to which these
programmes have helped to check the influx 
of the people to larger cities: 

(c) the details of the durable assets that
have been created by these schemes in 
rural areas and the manner in which the 
same have brought about improvement in 
the quality of liie of the people living thereiri: 
and 

(d) the extent to which the Minimum
Needs Programme provided telief to the 
people of rural areas of Uttar Pradesh as 
also the extent to which the basic needs of 
the people have been met? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT (DEPARTMENT OF RURAL DE
VELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) to (c). Major rural development 
programmes undertaken and executed in 
the state of Uttar Pradesh are (i) Integrated 
Rural Development programme (IRDP): (ii) 
Jawahar RozgarY01ana (JAY) and (iii) Rural 
Water Supply (RWS I scheme. Under I ADP. 
assistdr.ce is provided in the form ot subsiay 
by the Government and term credit by banks 
for financing incomegenerating acti'iities 
which would enable the beneficiaries to 
cross the poverty line. Under this programme, 
13.59 lakh families h:ive been assisted in 
Uttar Pradesh during the years 1990-91 to 
1992-93. Similarly. JAY is another rural 
development programme being executed in 
Uttar Pradesh with the objective to generate 
additional gainful employment fort he unem
ployed and under-employed persons in ru
ral areas. The target group under JAY is the 
people living below the poverty line and 
preference is given to the SCs/STs and 
freed bonded labourers., Besides, "Employ
ment Assurance Scheme (EAS) another 
ambitious programme of the Central Gov
ernment. is being implemented with eftect 
from 2nd Octobder. 1993 in all 1,752 RPDS 
Revamped public Distribution System) 
blocks in the country including 145 RPDS 
blocks of Uttar Pradesh. This Scheme aims 
at providing 100 days of unskilledmanual 
work to the rural poor who are in need of 
employment and seeking it. Further. under 
RWS scheme, the St,;1te Governments im
plement this scheme by making necessary 
provision under State Governments are 
suppliernented by the Government of India 
by providing assistance under RWS. During 
1990·91 to 1992·93. the total number of 
villagers covered under this programme 
were 16.970. As regards assets provided to 
the concurrent evaluation report for January 
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December, 1989, assets were round intact 
;n abQut 77% cases. Under JAY, a state
mentshowing the physical assets created in 
Uttar Pradesh during 1990-91 to 1992-93 is 
giving attached. These programmes have 
helped in providing gainful employment to 
the rural poorwho are below the poverty line 
and has resulted in creation of durable 
assets. Through the newly introduced "Em
ployment Assurance Scheme (EAS)" being 
implemented in various States/U.Ts. of the 
country, the Government is trying to provide 
gainful employment in the backward dis
tricts situated in the drought-prone areas. 
desert areas, tribal ar�as andhilly areas for 
better employment opportunities. Thus, !lie 
Central Government is making all-round 
efforts to provide gainful employment to the 
unemployed rural poor and implementation 

of these programmes has helped to a large 
extent in checking influx of people from rural 
areas to urban areas. based on the 1991 
census, it has been observed that annual 
rate of growth of population in the urban 
areas has declined from 3.8% during 1971-
81 to 3.09% during 1981-91. 

(d) Minimum Needs Programme (MNP)
aims at providing certain basic ameneties of 
life to the people. The components of MNP 
are elementary education, adult education, 
rural health , rural water, etc .. The State 
sector plan outlay of Uttar Pradesh, there 
has been improvement in the basic amenties 
in the rural areas covered under the gamut 
of MNP. Statement II showing physical tar
gets under MNP in Uttar Pradesh during 
1992-93, is attached 
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Construction of Rural Latrins and 
.,,,,. .. 

Streets Under J.R.Y. 

892. SHRI ARVIND TRIVEDI : Will the
PRIME MINISTER be pleased to state: 

(a) whether latnne and streets etc., are
being constructed under the Jawahar Roz gar 
Yojana in the rural areas of Gujrat State; 

(b) if so, the numberof villages yet to the
provided with these facilities; and 

(c) the time by which the sewage sys
tem and latrines etc. are likely. to be con
structed in big villages of Gujarat State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI RAMESHWAR THAKUR): 
(a) Yes. Sir.

(b) and (c). Primary objective of JAY is
generation of additional gainful employment 
for the unemployed and the under-employed 
persons, below property line in the rural 
areas. All works which results in strengthen
ing of rural economic infrastructure and also 
creation of assets in favor of rural poor for 
their direct and continuing benefits including 
construction of latrines and streets etc. can 
be taken up under JAY. Construction of 
sanitary latrine is also an essential c_ompo
nent of houses constructed under Indira 
Awas yojana (JAR), a sub scheme of JAY. 

Since the works to be taken up under 
JAY are decided by the implementing agen
cies as per the felt needs of the people, no 
targets are fixed or statistics maint_ained on 
the number of villages covered forproviding 
streets or latrines in the rural areas of any 
State. 

Housing Schemes in Gujarat 

893. DR. AMRITLALKALIDAS PATEL:
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether any housing schemes
have been formulated by the HUDCO in the 
towns of Gujarat during the last three years. 
town-wise: and 

(b) if· so, the targets achieved so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF WATEF:1 RESOURCES 
(SHRI P.K. THUNGON): (a)and(b). HUDCO 
does not formulate any scheme for con
struction of houses directly. It only extends 
loan assistance to schemes formuiated and 
submitted by various Housing Boards/De
velopment Authorities. etc. The details of 
housing schemes sanctioned by HUDCO to 
different borrowing agencies in different 
towns and cities of Gujarat during the years 
1991-92, 1992-93 and 1993-94 (upto 
31.10.930 are given below in statements 1 
to Ill 
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Villages Without Drinking Water in 

Gujarat 

894. DR. K.D JESWANI :
SHRI HARIBHAI PATEL:

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of problem villages iden
tified without drinking water facility in 
Gujarat; 

(b) whether the Government have aHo
cated any special funds to the State for 
digging wells in the villages of the State 
during 1993-94; 

(c) ii so, the details thereof and if not the
reasons therefore; 

(d) whether any scheme has been for
mulated for supply of drinking water in these 
villages; 

( e) if so, the details thereof and the time
by which the drinking water is likely to be 
made available to all the problem villages in 
the Stated; 

(f) the funds allocated for the purpose
during 1993-94; and 

(g) the funds provided so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H. PATEL) (a) 
As per 1980 and 1985 surveys, there were 
5,727 problem villages in Gujarat as on 
01.04 1985. As per latest report from the 
State Government all these villages except 
1 O villages have already been provided safe 
drinking water facilities. 

(b) and (c). Under the Centrally spon
sored Accelerated Rural Water Supply 
Programme, scheme wise funds are not 
allocated by the Union Government. How
ever, during 1993-94, Rs. 9.250 crore has 
been allocated as an additional assistance 
to Gujarat. 

( d) and ( e). Schemes have been formu
lated for 1 O 'No source' problem villages. 2 
problem villages will be covered in 1993-94 
and 8 in 1994-95.AII partially covered villag
es/habitation will be covered fully in the 
Eighth Five Year Plan. 

(f) and (g). The position of ARWSP
funds allocated and released to Gujarat 
during 1993-94 is as under 

(Rs. in crores)

Allocation Release 

Normal 

Additional 

Desert development 
Programme Area 

---- ·-----

Total 

14.930 7.460 

9.250 4.620 

1.190 

26.560 :13.270 
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[ Translation] 

Special Courts in Delhi 

895. SHRI RAMPAL SINGH:
DR. RAMESH CHAND

TOMAR: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Delhi High Court has
ordered to set up special courts in Delhi for 
disposal of cases concerning drug addic
tion; 

(b) if so, the details thereof;

(c) the total number of such courts;
proposed to be set up alongwith their tenure; 
and 

(d) the number of drug addiction cases
pending in the courts of Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW , JUSTUICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARIWAJ): (a)to(c). The Delhi1High court
in its judgment dated 9th July, 19932 has 
directed the Government of National Capital 
Territory of Delhi to constitute 10 special 
courts under section 36 of the N.DP.S Act. 
The courts under the said Act are reguried 
to be established on regular basis. 

(d) According to the Registry of Delhi
High court, 4,015 cases were pending in the 
courts of Delhi under N.D.P.S Act as on 31-
12-1992.

[English] 

Urban Development Schemes for 
Gujarat 

896. SHRI HARISHINGH CHAVDA:

Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the amount demanded by the Gov
ernment of Gujrat for urban Development 
Schemes for the year 1992-93; 

(b) the details of the amount so far
sanctioned as also the names of the areas 
where the same was spent/likely to be spent 
foe development works; and 

(c) the time by which the remaining
schemes are likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBANO DEVELOPMENT 
AND MINISTER OF ST ATE IN THE MINIS
TRY OF WATER RESOURCES ($HAI P.K. 
THUNGON): (a) Under the Centrally Spon
sored Scheme of Integrated Development 
of Small and Medium Towns (IDSMT) the 
Government of Gujarat had sent project 
reports of 3 new towns, namely. nadiad, 
Bharuch, and Wadhwan durir,g the year 
1992-93, proposing the following estimated 
cost for the projects; 

1. Nadiad Rs. 774. 54 lakhs

2. Bharuch Rs. 945.15 lakhs

3. Wadhwan Rs, 25.79 lakhs

The project reports of the above town 
were scrutineshed and the State Govern
ment was requested to nmdify revise the 
project reports as per the guidelines. 

(b) Upto 30 .11 . 1993, 33 towns of Gujarat
State have been covered under IDSMT and 
Central assistance of REs. 1031. 93 lakhs 
released to the State G9vemment as per 
details given in attached statement. The 
revised project report of Wadhwan town has 
been received in the current year and inis 
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town has also since been covered and first 

installment of Central assistance amounting 

to Rs. 24 IAkhs,has been sanctioned. Final 

installment of Central assistance of Rs. 3 

lakhs has also been sanctioned for Visnagar 

town. 

in accordance with the guidelines in force 

and subjectto availability of funds during the 

financial year. 

STATEMENT 

(c) Project proposals submitted by the

State Government for CP-ntral assistance 

under IDSMT are cleared from time to time 

Town-wise details of Central assistance 

under IDSMT Scheme released to the 

Government of Gujarat.(From 1979-90 till 

30.11.93) 

SI. No. Name of the Town Amount 

(Rs in lakhs) 

1. Anand 40.000 

2. Patan North 39.760 

3. Porbander 28.370 

4. Valsad 41.740 

5. Varaval Patta 24.500 

6. Palanpur 40.000 

7. Ankleshwar 39.340 

8. Dahod 39.950 

9. Mehamadabad 26.250 

10. Godhra 40.00 

11. Bhuj 30.000 

12. Amee Ii 40.00 

13. Mehasana 36.020 

14. Khambhatt 44.250 

15. Kaloi Saij 40.000 

16. San ad 8.000 

17 Dehgam 19.000 
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SI. No. Name of the Town Amount 

(Rs. in Jakhs) 

18. Deesa' 12.150 

19. Mahuva 46.000 

20. Billimore 33.000 

21. Visanagar 43.000 

22. Upleta 46.000 

23. Unjha 45.000 

24. Gondal 20.000 

25. Navasari 23.000 

26. Himatnagar 29.750 

27. Junagaitt 29.00 

28. Surendranagar 27.5000 

29. Botad 15.000 

30. Mort>i 25.000 

31. Sidhpur 20.000 

32. Viramgaon 20.000 

33. Kashod '20.000 

Total 1031.830 
----- --- · - ·----------- -------------

Thermal; Tidal, Hydro and Wind 
Proejcts 

897. SHAI SHANKERS INH VAGHELA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of proposal·pending 

with the union Government for the develop
ment of thermal, hydro and wind projects 
during 1993-94; and 

(b) the funds allocated in this regard
during the above period, Project-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
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ENERGY SOURCES AND THE MINISTER 
OF STATE IN THE MINISTRY OF AGAI· 

CULTURE (SHRI S. KRISHNA KUMAR): 

(a) Approximately 50 Nos. of proposals for
thermal power generation and 80 Nos. of

proposals for Large Hydroi Power genera
tion received by the Union Governmental at

various stages of processing during 1993·

94.

For Small Hydro Power Projects upto 3 
MW station capacity, the Ministry of Non
Conventional Energy Source is e,ctending 
partial financial assistance to State Govts. 

---------------

S.No. 

1. 

2. 

3. 

4. 

Projects 

Thermal & large Hydro Power 

generation 

Small Hydro Power 

Wind Energy 

Ocean Energy (including tidal) 

as well as public/private sector entrepre
neurs. Potential for generation of power 
from tidal en�y has been identified in 
Kutchch, Gujarat, However, techno-eco
nomically feasible proposal has not been 

received. In respect of development of Small 
hydro Power & Wind Energy, no project 

proposal complete in all respects in pending 
with the Union Govt. 

(b) The allocation of funds with regard
to development of thermal, tidal, hydro and 
wind energy projects for the year 1993-94 is 
given below:-

Allocation (Rs. in crores) 

11028.48 

18.00 

17.00 

0.10 
------------

898. SHA10HARMANNAMONDAYYA

SADUl : Will the Minister of PLANNING 
ANO PROGRAMME IMPLEMENTATK)N 

be1'1eased to state: 

(al whether the Planning Commission · 
llas not discussed the States Annual Pt:=in 

1994-95 on account of increased deficits of 

the States: 

(b) if-so. the when the discussions likely

to be held and completed; and 

(c) the steps taken proposed to be 

taken to sol\le finalisation of AnnualAans'Of 
the Stales? 

THE MINISTER OF STATE IN THE 
MJNISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION (SHRI 

GIRIOHAR GOMANGO): (a) No. Sir. 

(;b) and �c). Oo not &ise. 

[ T ransiatiQrl) 

E�of DOA Land 

899. SHRi RAM LAKHAN SINGl-4

YADAV: 
SHRI ANAND AHIRWAR 

Will the Minister of URBAN DEVELOP

MENTbe pleased to slate 
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(a) whether 1200 acres of DDA land
has been encroached upon by builders, 
slum dwellers and religious institutions; 

(b) if so, the details thereof and the
steps taken/being taken to remove such 
encroachments; and 

( c) whether the Government propose to
formulate any scheme to prevent encroach
ment in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES (SHAI P .K. 
THUNGON): (a) Delhi Development Au
thority has reported that about 1329 acres 
of Nazul II/Ministry of Rehabilitation land 
under the DDA management is under en
croachment. 

(b) Details of the encroachment are as 
under; 

Jhuggis 459.00 a.cres

Litgation 278.70 acreas 

Religious nature 84.51 acre as 

Commercial 67.00 acre as 

Others ;439.79 acre as 

Total 1329.00 acre as 

In the recent past, the following en
·oachments were removed by the ODA:· 

Year 

tons I ructions

removed 

1�91-92 47� 

1992-93 4058 

1993-94 2261 

(Upto Oct.1993) 

reclaimed 

261 acreas 

284 acreas 

187 acreas 

(c) As reported by DDA, there is already
a regular machinery to deal with the problem 
of encroachment and the emphasis is on 
preventing encroachment and in removing 
of encroachment in the initial stage itseH. 
Apart from removal of encroachment, DDA 
is concentrating on: 

(i) fencing of vulnerable land; 

(ii) fighting court cases to get stay
orders vacated; and

(iii) I ntensification of watch and ward. 

Small Power Projects 

900. DR. RAMESH CHAND TOMAR: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the amount provided to Uttar
Pradesh. Madhya Pradesh and Rajasthan 
tor setting up of small power projects by the 
Union Government during the years 1992· 
93 and1993-94;and 

(b) the details of the amount sanctioned
by the Planning Commission for the impla. 
mentation of above pro,ects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHA! 
GIRIDHAR GOMANGO): (a) and (b). The 
details of approved outlays tor the years 
1992-93 and 1993-94 for implementation of 
power projects with less than 15 MW capac
ity in the State of Uttar Pradesh, Madhya 
Pradesh and Rajasthan are given in the 
enclosed statement. 
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Industries by KVIC tn Gujarat 

901. SHRI DILEEPBHAI SANGHANI·

Will the PRIME MINISTER be pleased to 

state: 

(a) the details of the industries spon

sored/run by the Khadi :::nd Villages Indus

tries Commission in Gujarat; and 

(b) the details of work undertaken by 

KVIC in the State during each of the last 

three years? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 

OF SMALL AND AGRO AND RURAL IN

DUSTRIES) (SHRI M. ARUNACHALAM) 

(a) In addition to Khadi proqramme. number 

of Village Industries Programme including

new schemes are mainly implemented by

Gujarat State KVI Board as well as Depart

mental units of KVIC in rural areas.

(b) The steps taken by KV IC to increase

the production of Kha di & Vi!lages Industries 

resulting in increased employment opportu

niiies in the rural areas of the country includ

ing Gujarat are as indicated below:-

1. KVIC has prepared and ambitious

eighth five year Plan and special

programme in order to generate 

massive employment opportunities 

in rural areas.

2. Simplification of procedure of certi

fication of khadi institutions.

3. Decentr?tisation 0f powers in KVIC

by setting up zonai and regional

offices.

4. Decentralisation ot large ins!itutions 

into small independent institutions.

5. Introduction of high sr0ed new mod· 

el charkhas and spindle charkhas. 

6. Setting up of new Khadi Bhandars/

Bhavans.

7. Introduction of fancy readymade 

garments. 

8. Setting up of Central Sliver Plants. 

9. Formation of S tate level Federa

tion. 

10. SettingupofVastragars. yarn banks

for cotton and silk and spare parts

banks for charkhas throughout the

country.

[English] 

Shortage of Nitrogenous Fertiliser 

902. SHA! C. SREENIVASAN: Will the

PRIME MINISTER be pleased to state: 

(a) whether the tei1iliser manufacturing

units in the country are facing shortage of 

nitrogenous component for production of 

fertiliser: 

(b) if so. the reasons therefor;

(c) whether there is any proposal to 

meet the demand of fertiliser during the 

current financial ,•P.ar and remaining period 

of the Eighth Five year Plan; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND FERTIL

IZERS AND THE MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND THE MINISTER OF STATE. 

IN THE DFPARTMENT OF ELECTRON

ICS AND DEPARTMENT OF OCEAN DE-
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VELOPMENT (SHRI EDUARDO F�IO): {b) and (c). lnfonnation is being collect· 
( a) and (b). Dia Ammonium phosptiate and ed and will be laid on the Table of the House.
complex fert�isers manufacturing units which
are imported ammonia are facing difficulties 
in procuring ammonia from international
markets at affordable oppress.In addition, 
some manufacturers of Dia Ammonium 
Phosphate and complex fertilisers have 
experienced shortage of the nitrogenous 
component on account of a fall in their 
captive ammonia-urea production. 

(c) and (d). The gap in the supply and 
demand of the controlled nitrogenous 
fertilisers is met through imports. Phospho
ric and potassic fertilisers have been decon
trolled with effect from 25.8.92. Imports of 
major phosphoric and potassic fertilisers 
have also been decanalised. 

Central Investment in Industrial sector 

903. SHRI RAMESH CHANNITHALA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the Central investment both direct 
and in the industrial sector, State-wise; 

(b) whether the Government have for
mulated any guidelines for directing foreign 
direct investment to the industrially back
ward State; and 

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY): 
(SHRIMATI KRISHAN SAHi): (a) Central 
Investment invarious States and UTs in 
Central /1991-92 PSEs in terms of gross 
block is given in Volume-I of P.E. Survey at 
page 31 laid in the Parliament on 
26-2-1993.

Foteign inveshnent by Korea

904. PROF.SAVITHRILAKSHMANAN: 
Will the PRIME MINISTER be pleased to
state:

(a) the details of the foreign investment
and technological know-how agreed be·
tween India and Korea during the recent visit
of Indian Prime Minister to Korea; and 

(b) the follow-up steps taken by the
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT ANO 
DEPARTMENT OF HEAVY 
INDUSTRY)(SHRIMATI KRISHNA SAHi): 
(a) and (b). During the visit from September 
9-11 , 1993 to the Republic of Korea (AOK), 

. prime Minister met ROK President, Prime 
Minister, Foreign Minister and also ad
dressed the joint Business Council meeting 
of Korean and Indian businessmen. He met
senior executives and invited them to partic
ipate in Indian economy. The following doc
uments were signed during the Prime Min
ister's visit:-

(1) An agreement on Tourism Coop
eration.

(2) TheCulluralExchangeProgramme 
(CEP) tor 1993-95 

(3) A Protocol on S& T Cooperation.

Development Projects of Karnataka 
byA.D.B. 

905. SHRI C.P. MUDALA GIRIYAPPA:
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Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whetherthe Karnataka Government
has submitted any proposal through the 
union Government to the Asian Develop
ment Bank for assisting its various develop
ment projects; 

(b) if so, the details thereof, city-wise;

(c) the amount of assistance sought
therein: and 

(d) the present stage of the above
proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AND MINISTER OF STATE 
IN THE MINISTRY OF WATER RESOURC
ES (SHRI P.K. THUNGON): (a) Kamataka 
Government wishes to seek assistance from 
(ADB) Asian Development Bank for Urban 
Infrastructure Development. to this connec
tion a fact finding Mission from ADB had 
visited Kamataka and had discussions with 
officials. Based on this ADB is likely to 
extend technical assistance to enable 
Kamataka Govt. to prepare a detailed project 
report for posing to ADB. 

,r (b) to (d). Do not arise.

MOU Between AERB and CSIR 

906. SHRI ANAND RA:fNA MAURYA:
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Atomic Energy Regula
tory Board has enstered into a MOU with 
CSIR regarding registration and inspection 
of medical X-ray units and CT scan units; 

(bl if so. the details of the agreements 
and the time schedule t1xed in this regard: 

(c) whether AERB has alsoJconsulted
other agencies in this regard: and 

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTR'S OFFICE AND THE MINISTER 
OF STATE IN THE MINISTRY 
OFDEPARTMENT OF ATIMIC ENERGY 
AND DEPARTMENT OF SPACE AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVENESH CHATUREVEDI): (a) Yes, 
Sir. 

(b) CSIR shall inspect at least twenty
thousand medical x-ray units ovcer a period 
of 24 months from November 15. 1993. As 
on 15.11.1993 six laboratories are partici
pating. They are National Metallurgical Lab
oratory (NML). Jamshedpur: Regional Re
search laboratory(RRL), Bhopal: Mechani
cal Engineering Research & Development 
Organisation (MERADO), Pune; Central 
Scientific Instrument Organisation (CSIO). 
Ch�ndigarh; Industrial Toxicology Cenlre 
(ITRC). Lucknow, Central Building Research 
Institute (CBRI). Rocrkee. These laborato
ries will cover Bihar, three divisions of 
Madhya Pradesh (Bhopal, Indore.· 
Hoshangabad), Maharashtra, Punjab, 
Haryana, Rajasthan . Himachal Pradesh. 
uttar Pradesh. Union Territory of Delhi. 

AEAB and Bhabha Atomic Research 
Centre shall provide free training services to 
the personnel participating in the programme. 

AEAB shall designate these trained 
peronnel as AERS inspectors. These in
spectors will visit medical x-ray instaUations 
tgo gather data in a detailed proforma. 
AERB shall appropriately reimburse to CSI A 
mutually agreed charges for insepction ser
vice. 
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(c) Yes. Sir. 

(dl AERB has contacted certain other 
Resarch and Development Organisations 
to carry out the registration and insection of 
medical x-,a,'. units and CT scan units in 
areas not covered in the MOU between 
CSIR and AERB. AERB has not received 
any firm commitment in this regard. 

Revival Plans of Phannacecutical Units 

907. SHRI SOMJIBHAI DAMOR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the revival plan of some
drugs and pharmaceutical units is pending 
with the Government; 

(b) if so,. the. details of revival plans 
pending for clearance; 

(c) whether t hese drugs and
phararnaceutlcal units are engaged in t!.e 
production of essential drugs; and 

( d) the time by which these revival plans
are likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL· 
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF ELECTRONICS AND DE
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALERIO):(a) to (c) . 
Yes, Sir. The Revival plans of Indian Drugs 
& pharmaceuticals Ltd .. Bengal Immunity 
Ltd., Bengal Chemicals and pharmaceuti
cals Ltd. and Smith Stanistreet pharmaceu
ticals Ltd. are at various stages of prepara
tion/consideration of the Operating Agency 

appointed by the Board for Industrial and 
Financial Reconstruction/Government. 

(d) the Revival .plans of the
aforemontioned companies are likely to be 
referred to the BIFR in the nearfuture tor its 
consideration. 

[ Translation] 

Assistance by CAPART to Voluntary 
Organisations 

908. SHRI CHHITUBHAI GAMIT: Will
the PRIME MINISTER be pleased to state: 

( aO the details of the amount of assis
tance provided by CAPART to voluntary 
organisations; 

(b) the State-wise names of
organisations which have been functioning 
for one to three years and have been provid
ed assistance by CAPART; and 

( c) the names of voluntary organisations
which have_been functioning for more than 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPAF:TMENT OF RURAL DEVELOP
MENT). (SH.Al UTTAMBHARI H.PATEL): 
(a) The information is given in the statement
attached:

(b) No assistance has been provided by
CAPAAT to vountary organisations, which 
have been functioing for less than 3 years. 

(c) The information is given in thestate
ment attached. 
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Employment in Khadi and Village 

Industries 

909. DR. LAXMINARAYAN PANDEY:
Will the PRIME MINISTER be pleased to 
state: 

(a) The number of persons employed in 
Khadi and Village industries at present; 

(b) The annual production of Khadi and
Village industries in terms of rupees at 
present: and 

(c) The measures taken to increase the 
production of khadi items? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALLER SCALE INDUSTRIES.AGRO 
AND RURAL INDUSTRIES)(SHRI M. 
ARUNACHALAM):(a) The employment in 
Khadi & Village Industries as on 31.3.93 is 
as under: 

(lakh persons) 

Khaai V.I. Total 

14.45 38.05 52.50 

(b) The production of Khadi & Village 
Industries in terms of rupees as on 

31.3.93 is as under: 

Khadi Vi. 

353.50 2523.45 

(Rs. in Crores) 

' 
Total 

2876.95 

(c) Some of the important measures
taken by KVIC to increase production of 
khadi items are mentioned below:-

1. KVIChasplannedtogeneratemas
sive employment opportunities in 
rural areas through special
programmes.

2. Simplification of procedure of cer
tification of Khadi Institutions.

3. Decentralisation of powers in KVIC
by setting up zonal and regional
offices. 

4. Decentralisation of large Institu
tions into small independent Insti
tutions.

5. Introduction of high speed new 
model charkhas. 

6. Setting up of new Khadi Bhandars/
Bhavans.

7. Introduction of fancy readymade
garments.

8. Setting up of Central Sliver Plants.

9. The spinning wages were increased
by 1 0% and weaving wages by 
20% for all items of khadi etc. 

[English) 

Electoral Reforms 

910. SHRI P.C. THOMAS: Will the
PRIME MINISTER be pleased to state: 

(a) whether the Election Commission
has recommended for various electoral re
forms; 

(b) if so. the details thereof;

(ci whether the Government intend to 
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amend various laws relating to election in-
cluding the Representation of People Act 
and the Anti-Defection Laws; and 

(d) whether any modifications are be-
ing considered to curb election el<penses ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS: (SHRI H.R. BHARDWAJ): 
(a) Yes. Sir. 

(b) The main recommendations made 
by the Election Commission are contained 
in the statement laid on the Table of House. 

(c) There is no proposal, as yet, to 
amend the Anti-Defection Law. The relevant 
laws. however, may require amendment to 
give effect to the proposals on electoral 
reforms as and when the proposal are 
finalised. 

(d) Yes. Sir. 

STATEMENT 

The main recommendations made by the 
Election Commission regarding Electoral 

Reforms 

1 . The Election Commission should 
be 8 single member body. 

2. The Election Commission should 
have an independent secretariat 
and .the elCpeflditure on the Com-
missioQ -should be "chal'ged" and 
fl(jt "voted". 

3. The electoral rolls should be re-
vised intensively every alternate 
years and the summary revision in 
other years should continue. 

be issued to aU· Indian citizens by 
the concerned administrative au-
thorities and production of such 
identity cards may be made oblig-
atory wherever the card holder is 
required to establish his identity 
including elections. 

5. The District Electoral officer con-
cerned should be statutorily re-
quired to be consulted and em-
powered to have a say in the police 
arrangement for elections. 

6. The political bigwigs who harbour 
proclaimed abScondors and are 
seen openly in their company, 
should be proceeded against. The 
power to grant parole remission of 
sentence of convicted criminals. 
should be sparingly exercised when 
the elections are imminent or in 
progress. 

7. The unauth9rised possession of 
ballot boxes or electronic voting 
machine, and unauttl6rised print-
ing ofballOtpapers should be made 
cognisable offence. 

8. Increase in the amount of security 
deposit should be for all candi-
dates. 

9. There should be a minimum of 10 
.proposers for every candidate 
drawn from diftefent polling areas. 

10. No candidate should be allowed to 
contest from more than one con-
stituency. 

11 .. The ~ign period shooId be 
reduCedhm20 daysto 40 days to 
.bring down 1M -election &XpeOSe$ 
and the administrative cost on the 
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maintenance of law anq order. 

12. The Election Commission may be
empowered to countermand elec
tion due to booth capturing even
otherwise than on the report of the 
Returning Officer. 

13. Every registered political party
should publish its account annually 
and these be audited by agencies 
specified by the Commission. 

14. Non-maintenance of the true ac
count of .election expenses or not 
filing of its true copy within pre
scribed time and manner should 
be punishable with imprisonment
and fine and on conviction the can
didate should be disqualified for a
period of 6 years.

15. The candidate who fails to lodge
his election expenses return within
the prescribed time, should auto
matically stand disqualified for a
period of five years.

16. Violation of the Model Code of
Conduct should result in the elec
tion of the candidates(s) in whose 
favour or with whose consent or
connivance, the violation was
caused, being declared void and
that the candidates(s) should be 
disqualified for a pericxJ of six years. 

17. The existing provision in section 
29A of the Representation of the 
people Act, 1951. relating to regis
tration of political parties, should
not be deleted and there should be 
a specific provision to de-register a 
party.if it violates the undertaking
given under the section. The pow-

er to d1Negister should vest in the
High Court. 

. . 

18. The provisions of section 28 of the
Representation of the people Act,
1950 and section 169 of the Rep
resentation of the people Act, 1951 , 
are violative of and repugnant to 
the provisions of artical 324 of the 
Constitution. The authority to make 
rules should therefore, be conferred 
totally on the Election Commis
sion. The Election Commission
shall, however, consult the Central
Government.

Restructuring plan for BBUNL, BYNL 
and HMT 

911. SHRI TARIT BARAN TOPDAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a comprehensive restruc
turing studies have been carried out in re
spect of the Bharat Shari Udyog Nigam 
Limited, Bharat Yanira Nigam Limited and 
HMT by the Foreign Consultant with the 
assistance from the World Bank; 

(b) whether the final report has been 
submitted to the Government by the agency 
so appointed; and 

(c) if so, the details of the report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY 
INDUSTRY)(SHRIMATI. KRISHNA SAHi): 
(a) and (b) Yes, Sir.

(c) The major recommendations of the
Consultants are 
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(i) regroupirrg of the various business 

activities, 

(ii) rationalisation of manpower; 

(iii) financial re.structuring and 

(iv) modernisation of facilities. 

Report of Anomalies Committee for Ex

Servicemen. 

912. PROF. PREM DHUMAL: Will the
PRIME MINISTER be pleased to state: 

(a) whether the Committee appointed
to recommend the removal of anomalies lett 

in some categories of ex-servecemen who 
could not be benefited under the One Time 
lncrease(O.T.I.) in Pension have submitted 
its report; 

(b) if so, the details of its recommenda-
tion; 

(c) whether the recommendations have

been implemented; and 

(d) if not, the reasons therefore and the

time by which the relief is likely to be provid
ed to these categories of the ex-service
men? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) to (d) The committee 
has submitted its report to the Government. 

It has recommended grant of One Time 
I ncrease (OTI) in pension to certain catego
ries of Defence pensioners who were not 
covered by the earlier orders. The recom-

mendations of the Committee may entail the 
annual expenditure of the order of Rs. 20 

crores approximately. The recommenda
tions are being processed and decision 
thereon is likely to be taken shortly. 

Vacancies of Judges and Pending 

Cases in High Court/Supreme Court 

913. SHRI M. RAMANNA RAI:
SHRI RAM NAIK: 

Will the PRI ME MINISTER be pleased 
to state: 

(a) the number of vacancies of Judges 

in High Courts and Supreme Court of India 
as on date: 

(b) the reasons for not filling up of such
vacancies in time; 

(c) the number of pending cases in
various High Courts and Supreme Court as 
on March 31,1993? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS: (SHRI H.R. BHARDWAJ): 
(a) The requisite information is given in

Statement I attached.

(b) The process of consulation among

the concerned constitutional authorities for 
filling up the existing vacancies is on and a 
number of appointments are expected to be 
announced very shortly. 

(c) The information received from the
Registries of High Courts/Supreme Court is 
given in the Statement fl attached. 
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No. of posts of Judges vacant 
as on 1.12.1993. 

---~-.-----. 

1. Allahabad 8 

2. Andhra Pradesh 5 

3. Bombay 12 

4. Calcutta 13 

5. Delhi 6 

6. Gauhati 4 

7. Gujarat 4 

8. Himachal Pradesh 2 

9. Jammu and Kashmir 

10. Kamataka 7 

11. Kerafa 

12_ Madhya Pradesh 7 

13. Madras 3 

14. Orissa 

15. Patna 6 

16. Punjab and Haryana 4 

11. Rajasthan 6 

16. Sikkim 1 
-_--_-

TOTAL 9L 

n. Supreme Court 6 
---_ --- -_ -- -- -- ----_----_---------__ ---

NB: Appointments against three vacancies in the Supreme Court have been approved and 
necessary formalities are likely to be completed soon. 
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STATEUENT-11 

I. S.No. High Court Pendency as on 30.6.1993 

1. Allahabad 695880 

2. Andhra Pradesh 110158 

3. Bomtr.3y 188567 

4. Calcutta 226445 

5. Delhi 155345 

6. Gujarat· 100975 

7. Guwahati 23994 

8. Himachal Pradesh 18212 

9. Jammu.and Kashmir 68321 

10. Kamataka 130044 

11. Kerala 128765 

12. Madhya Pradesh 82028 

13. Madras 301191 

14. Orissa 37223 

15. Patna 79786 

16. Punjab and Haryana 113807 

17. Raja6than 106790 

18. Sikkim. 74 

Pendency as on 1.3.1993 

II. Supreme Court 35022 (Regular heaming matters). 



255. _ Written A�wei's .. _QE;CEMBER fl, 1�3 
� . .  . .. .. . . . .. 

. Written Answets 256 

_ . 'B&hettchlries Under JRY 

914. SHRI. VILAS MUTTEMWAR: Will 
the PRIME l',11NISTER be pleased to 
state: 

(a) the 1otal number of urban poor 
beneficiaries assisted for setting up of mi
cro-enterprise under JAY to upgrade the 
skills of urban poor duri� the last three 
years; and 

(b) the total amount provided by the
Government in this regard under JAY ? 

THE MININSTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI. RAMESHWAR THAKUR): 
(a) and (b) :- Jawahar Rozgar Yojana (JAY)
is being impler:_nented with the objective of 

'' generation of additional gainful employment 
for unemployed and under-:employed per
sons in the rural areas of the country only 
and not in the urban areas. The question of 
assistahce to the urban poor beneficiaries 
for setting up_ of micro-enterprises under 
JTY, therefore. does not arise. 

lnd�US Research Programme 

915. SHRI CHITTA BASU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the lndo-US Co-operation
in Science and Technology has· been ad
versely affected following the cancellation of 
cryogenic engine deal with Russia; 

(b) if so, the details thereof; 

( c) whether United States has proposed 
a new agreement on the Sciln�e and Tech, 
nology; 

(d) if so, tt,e details thereof; and

(enflli' felfl'll'Cffi 't)f the Government 
thereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS
TER OF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACEAND MINISTER OFSTATE INTHE 
MINISTRY OF SCIENCE AND TECHNOL
OGY (SHRI. BHUVENESH 
CHATUAVEDl):(a) and (b): Since October 
.1989, the U.S Govemrrient has been re
viewing all new or expanded cooperative 
bilateral Science and Technology projects 
inthe light of their position on Intellectual 
Property Rights, This review is not linked to 
the cancellation or otherwise of cryogenic 
engine deal with Russia, 

(c)to(e): Yes. Sir, The proposed objec
tive is to faciiitate opportunities for 
coorperation in scientific and technological 
fields of mutual interest, through activities 
which may include exchange of scientific 
and technol�ical information, joint research 
projects, exchange of scientists and techni
cal experts, convening-.:>t- seminars and 
meetings and otherforins of scientific agreed, 
Cooperative activities would be subject to 
the laws and regulations in each country. 

{Translation J 

Power Generation by Atomic Power 
Plants 

916. SH RIMA Tl. BHAVNA CHIKHALIA:
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of atomic power generat
ed from Atomic Power Plants at present 
annually; 

(b) whether the Government have for-



257 Written Answers AGRAHAYANA 17, 1915 (SAKA) Written Answers 258

Generation(in Billion Units) mulated any scheme to augment atomic 

power generation; and 

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 

. PRIME MINISTER'S OFFICE AND MINIS

TER OF STATE IN THE DEPARTMENT OF 

ATOMIC ENERGY AND DEPARTMENT OF 

SPACE AND MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TECHNOL

OGY (SHAI. BHUVENESH 

CHATURVEDl):(a) The quantum of elec

tricity generated by the Atomic Power Sta

tions during the last three years is as 

follows: 

Atomic Power Project Capacity 

with unit number Mwe 

Kakrapar-2 220 

Kaiga-1 220 

Kaiga-2 220 

Rajastti�n-3 220 

Rajasthan-4 220 

Tarapur-3 500 

Tarapur-4 500 

Total: 2100 

[English] 

Private Sectore Infrastructure Projects 

917.SHRI.SARAT PATTANAYAK:Will

the Minister of PLANNING AND 

PROGRAMME IMPLEMENTATION be 

pleasecf to state: 

Year 

1990-91 6.0 

1991-92 5.6 

1992-93 6.6 

(b) and (c) The plants to augment

atomic power generation include improving 

capacity utilisation of the existing plants by 

better inservice inspection and preventive 

maintenance besides increasing the gener

ating capacity by adding new units. The 

details of new units planned/under con

struction are as follows: 

Expected date of 

achieving criticality 

February 1994 

June 1996 

December 1996 

November 1996 

May 1997 

(depends on 

availability of 

resources) 

(a) whether the Government propose

to monitor the private sectore infrastructure 

projects in the country; and 

(b) if so. the details thereof;

THE MINISTER OF STATE OF THE 

MINISTRY OF PLANNING AND 
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PROGRAMME IMPLEMENTATIOl'f(SHRI. 
GIRIDHAR GOMANGO): (a) and (b) : De
partment of Programme Implementation 
(DPI) monitors performance of 9 infrastruc
ture sectors, namely, Power, Coal, Steel, 
Railways, Shipping. Fertilisers, Ceme�t. 
Petroleum and Telecommunications. While 
most of projects in Public Sector are moni
tored by DPI, only some of the private sector 
projects are monitored depending on the 
information furnished by different adminis
trative Ministers/Departments. 

The performance of these sectors, inter 
alia, is periodically reviewed at the level of 
Cabinet Committee on Infrastructure, Com
mittee of Secretaries for Industrial Infra
structure and by the Minister of State of 
Planning & Programme Implementation to 
sort out the operational problems. 

[Translation] 

Software City Near Bangalore 

918. SHRIMATI. SU MITRA MAHAJAN:
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have any
proposal to develop any software city near 
Bangalore vlith the help of Singapore Gov
ernment; and 

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE
PARTMENT OF ELECTRONICS AND DE
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) The Gov
ernment of India does not have any such 
proposal However, Government of 

Kamataka has under its consideration such 
a proposal. 

(b) The proposal is to set up Information
Technology Park near Bangalore as a joint 
venture Company with equity participation 
from State Government, Singapore Con
sortium and the TATA Group. 

Families Below Poverty Line In· 
Uttar Pradesh. 

919. SHRI RAM SADAN: Will the Min
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) The total number of families living
below the poverty line in the country at 
present, and 

(b) the number of such families in Uttar
pradesh and the steps taken/proposed to be 
taken by the Union Government for their 
upliftment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) The latest es
timates of people living below poverty line 
are available for the year 1987-88. As ·per 
the earlier estimates, the number of poor in 
1987-88 was 23.n crore persons approxi
mately equivalent to 4.14 crore households 
(families). The Government had constituted 
an Expert Group under the chairmanship of 
late prof. D. T. Lakdawala and the Group has 
since submitted its report. The Expert Group 
has estimated _the number of people below 
poverty line in 1987-88 as 31.27 crores 
persons, which is approximately equivalent 
to 5.51 crore households. 

(b) The number of perosons living be
low poverty line in Uttar pradesh in 1987-88 
was 4.48 crores as per the earlier estimates 
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and 5.37 crores as per the Expert Group 

estimates. approximately equivalent to 0. 73 

crore and 0.89 crore households. respec

tively. A number of programmes are being 

implemented in order to improve the quality 

of life of the poor households. These include 

programmes for raising incomes and gener

ation employment, such as Integrated Rule 

Development Programme (IRDP) and 

Jawahar Rozgar Yo1ana (JAY). At the same 

time. minimum Needs Programme (MNP) is 

being implemented which covers compo

nents like elementray education. adult edu

cation. rural health. rural water supply, rural 

roads. rural electrification. rural housing. 

nutrition. rural domestic cooking energy, 

rural sanitation and public distribution sys

tem. 

(English} 

Charter of Demands by Ex-Servicemen 

920. PROF. P.J. KURIEN: Will the

PRIME MINISTER be pleased to state: 

(a) whether the ex-servicemen in the

country have been submitting Charter of 

Demands to the Government from time to 

time; 

(b) if so, the details of their main

demands and the action taken so far on 

each of them; and 

(c) the steps proposed to be taken to

mitigate their grievances :;oon? 

THE MINISTER OF STATE IN THE 

MINISTRY OF DEFENCE (SHRI 

MALLIKARJUN): (a) to (c1 Ex-Servicemen 

and various organisations representing their 

interests hc1ve been submitting representa

tion/memoranda projecting their problems/ 

demands from time to time. Their demands 

relate mainly to the grant of pensionary 

benefits to those ex-Servicemen who are 

not entitled to these benefits under the 

existing rules demands for one rank one 

pension, improvements in their existing pen

sionary benefits, assured employment after 

discharge from Defence services, and var

ious welfare facilities which they feel should 

be extended to ex-Servicemen. 

To review the difficulties faced by pre 

1 .1.1986 Armed Forces pensioners and 

evolve practical solutions a High Level Em

powered Committee was set up by the 

Government. In acceµtance of the recom

mendations of that Committee, orders were 

issued in March, 1992 granting ' One Time 

Increase· in the pension of those Armed 

Forces personnel who retired before 1 .1.86 

Subsequently, to consider anomalies aris

ing out of the implementation of the orders 

issued in March, 1992 and to consider the 

claims of those categories of ex-Service

men who were not covemd by those orders. 

another Committee was constituted. This 

latter Committee has submitted its Report 

to the Govt. and the same is being pro

cessed. A decision on the recommenda

tions of the Committee is likely to be taken 

shortly. 

A Committee was also constituted to 

consider demands other than those relating 

to pensions. This Committee has also sub

mitted its Report. The recommendations of 

this Committee too are being processed. 

Rfise'tlement and welfafe of ex-Ser

vicemen 1s a continuing process and their 

problems are sympathetically considered 

by the Government on an on going basis. 

[Translation] 

Spectacle Glasses Manufacturing 

Undertakings 

�l. DR. PARSHURAM 

GANGWAR: Will the PRIME MINISTER be 
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pleased to state: (a) the details of the u�'der
takings engaged in manufacturing specta· 
cle glasses in the country; 

(b) the number of such undertakings
functioning properly and the number out of 
these lying sick; and 

(c) the steps being taken by the Union
Government to improve !he functioning of 
these undertaings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATL KRISHNA SAHi): (a) to (c) 
Only one undertaking, i.e .. Mis. Bharat 
Opthalmic Glass Ltd., Durgapur is engaged 
in the manufacture of Opthalmic/Optical 
glass. The Company has been incurring 
losses since its inception. It has come within 
the purview of the amended Sick Industrial 
Companies Act. 1985 and was referred to 
BIFR, which has declared it sick and ap
pointed IDBI as the operating agency. The 
future of the company wouid be decided by 
the BIFR. 

[English] 

Establishment of Township 

122. SHRI ANBARASU ERA : Will the
PRIME t\.11NISTER be pleased to state: 

1.,; wnether there 1s any proposal from 
Governments of Jap;;in and Singapore to 
establish a township in one of the metropol
itan cities in India: and 

(bl if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY 
INDUSTRY)(SHRIMATI. KRISHNA SAHi): 

(a) and (b) : The Japan International Coop
eration Agency (JICA) is conducting a Mas
ter plan Study of the Industrial Model Town
(IMT). Based on the draft final report Gov
ernment of India accepted the recommen
dation to undertake a feasibility study of the
candiadate site near Gurgaon. Proposal of
Singapore authorities is in the conceptual
stage.

Employees in Tobacco Industry 

923 SHRI K.H. MUNIYAPPA: 
SHRI V.KRISHNA RAO: 
SHRI K.G. SHIVAPPA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the estimated number of persons
engaged in the tobacco industry particularly 
in the production of b&edi, cigarette, snuff 
and zarda; 

(b) whether the employees of this in
dustry are low paid; 

(c) if so, whether the Government have
taken any steps for the betterment of the 
employees of this industry; and 

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY(DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF 
INDUSTRY)(SHRIMATI. 

HEAVY 
KRISHNA 

SAHl):(a) to (d): The information is being 
collected and will be laid on the Table of the 
House. 

Scientific Management in Small Scale 
Industries 

924. SHRI N. DENNIS: Will the PRIME
MINISTER be pleased to state: 
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· (a) whether the small scale industrial
units in India lack scientific management; 

(b) "Vh�ther any investigation has been 
made by the Union Government in this 
regard; and 

(c) if so, the details the�eof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES)(SHRI 
M. ARUNACHALAM):(a) As per second All
India Census of SSI units Report 1987-88,
95.9% units os SSI are tiny units having .
investment less thao Rs. 5.00 lakh. Invari
ably. they ar�_one man show. Viewed in this 
context. they do not have adequate man
agement expertise. However, it is observed 
that small scale units established by Scien
tific & Technological (S& T) entrepreneurs 
are adopting scientific management. 

(b) and (c) Govt. of India has estab
lished National Institute of Small Industry 
Extension Training at Hyderabad for provid
ing management training and consultancy 
for small industry development functionar
ies & SSI units. This institute has undertak
en explorative and investigative studies of a 
number of SSI units in management areas. 
These studies have revealed the need for 
intensive management training for small 
scale entrepreneurs. 

Improvement of Slums in Bangalore 

925. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of URBAN DEVEL
OPMENT be pleased to state: 

(a) wheather the Government have
approved any project to improve the living 
conditions in slums in Bangalore City; 

(b) if so, the estimated cost of the 

project; 

(c) whether any survey of the slums had 
�n made; 

(d) whether the proposed project has
been launched;and 

(e) if so, the number of persons to be
benefited therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MJNIS
T6YOFWATER RESOURCES.(SHRI P.K. 
THUNGON):(a) Yes Sir. Bangalore Urban 
Poverty Project on a pilot project with Dutch 
assistance has been approved. 

(b) the cost of the project is Rs. 163
lakhs. 

(c) �nder this scheme no survey has
been undertaken. 

(d) and (e) the project has just been
launched and the details of number of slums, 
beneficiaries to be covered has not been 
worked out. 

Non-Government Organisations 
Engaged in Rural Development. 

926. SHRI. RAJVEER SINGH: Will the
PRIME MINISTER be pleased to state: 

- (a) the number of non-Government
organisations which have been accordecj 
approval for the developrrient of rural areas 
in the country; and 

(b) the areas of the developmental work
for which the said organisations have been 
deputed along with the names of the 
organisations particularly those functioning 
in Uttar Pradesh? 

MINISTER OF STATE IN THE MINIS-
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TRY OF RURAL DEVELOPM�T (DEVEL,- takensofarimplementingthe Government's 
OPMEN T OF RURAL DEVELOPMENT) decision for appointment of OBCs are as 
(SHRI UTTAMBHAI H. PATEL):(a) and (b). follows: 
As on 30th September, 1993, 4464 volun- (1) A list of castes/communities to
ta ry agencies have been sanctioned projects 
by CAPARI. Broadly the projects sanctioned 
come within the schemes of Integrated Ru
ral Development Programme (IRDP), De
velopment of Women & 'Children in Rural 
Areas (DWCRA), Jawahar Rozgar Yojana 
(JAY), Central Rural Sanitation Programme 
(CRSP), Accelerated Rural Water Supply 
Programme (ARWSP), Public Cooporation 
(PC), Organisation of Beneficiaries (OB) & 
Advancement of Rural Technology Scheme 
(ARTS). As on 30th September, 1993, 891 
voluntary organisations have been assisted 
by CAPART in Uttar Pradesh. 

[English] 

Appointment of OBCs in Government 
Offices and Public Undertakings 

927. DR. (SHRIMATI) K.S.
SOUNDARAM:

SHRI SHRAVAN KUMAR
PATEL: 

Will the PRIME MINISTER be 
pleased to state: 

(a) the steps so far taken for imple
menting the Government's decision to make 
_appointments in Government departments 
and public undertakings, for allocation of 
27% posts for. OBCs. including that in All 
India Services: and 

(b) the number of beneficiaries as a. 
result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS ANO MIN
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIARS 
SHRIMATIMARGARET ALVA): (a)tt:iesteps 

whom the orders of reservation are
applicable was notified.

(2) The persons/sections (creamy lay
er) to whom the reservation shall
not apply were specified.

(3) Amodei formate of an application
form for claiming the benefit of
reservation was prepared and sent
to the State Governments.

( 4) The authorities competent to issu
cartificate in respect of OBC status
Well as their not belonging to the
careamy layer were specified.

(5) A model format of the certificate to
be issued by the above authorities
and to be produced by OBCs was
evolved in consulation with UPSC
and SSC and circulated to all
Ministries/Departments/Chief Sec
retaries of States and UTs.

(6) The Chief Secretaries of the Sta,a
Governments were requested to
issue necessary instructions to their
District authorities for providing the
certificates requir�d by the OBCs.

(7) The existing 40 point Roster for
recruitment on an All India basis by
open competition has been revised
to a 200 point roster which includes
54 points for OBCs to enable the
appointing authorities to work out
the quantum ot reservation for SC/
ST/OBCs.

(b) The number of beneficiaries will be
known only after the process of recruitment 
is completed, by the various recruiting au
thorities. 
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Recessionary Trends in Industrial 

Sectors 

928.SHRI ANKUSHRAO RAOSAHEB

TOPE: Witlthe PRIME MINISTER be pleased 

to state: 

(a) whether a few segments of industri

al sectors are still facing recessionary trends: 

(b) if so, the details of such sectors:

(c) the reasons therefore: and

(d) the steps taken by the Government 

to accelerate the growth in these segments? 

DEPARTMENT OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 

OF INDUSTRIAL DEVEL.OPMENT AND 

DEPARTMENT OF HEAVY 

INDUSTRY)(SHRIMATI KRISHNA 

SAHl):(a) to (c) : acccording to the latest 

quick estimates of Index of Industrial Pro

duction as compiled by Central Statistical 

Organisation tor August, 1993, the industri

al sector showed a rate of growth of 1.8% 

during April-August. 1993 over the corre

spondiny µ1:mod last year. A Statement giv

ing the rates of growth sector-wise is en

closed. 

(d) the policy initiatives taken by the

Government since ,July, 1991-93 and the 

measures taken in the U!'ion Budgets 1992-

93 & 1993-94 have aimed at acceleraling 

the overall production. These includes 

rationalisation and simplification of tariff 

struc:u,·e. reduction of the import and excise 

duties. increase in the central plan allocation 

for infrastructure. stimulus to the aggregate 

demand by increased plan outlays. increased 

availability of credit by reduction of Statutory 

Liquidity Ratio and reduction of minimum 

lending rates on commercial advances. 
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Problem of Unemployed Youths 

929. KUMARI MAMATA BANERJEE: 

Will the Minister of PLANNING AND 

PROGRAMME IMPLEMENTATION be 

pleased to state: 

(a) whether the Government have any

proposal to convene a meeting of National 

Development Council to discuss exclusively 

the problem of unemployed youths; and 

lb) if so. the action plan of the Govern

ment for unemployed youths? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION,{SHRI. 

GIRIDHARI GOMANGOl (a) anrl (b) A 

Committee of the National Development 

Council (NOC) const;tuted 1n February, 1992 

deliberated on various aspects of employ

ment and unemployment and made detailed 

recommendations. These were considered 

and endorsed by the NDC at its meeting held 

on September 18. 1993. Fo, the unem

ployed youth. particularly the educated. the 

NDC Committee had recommended intro

duction of a sizeable self-employment 

programme in rural and urban areas A 

programme called Prime Minister's Rozgar 

Yojana (PMRY) has already been intro

duced in October. 1993. on the lines recom

mended by the Committee. 

[Transidtion] 

Development of Village of NCT of 

Delhi 

931 SHRI sunENDRA PAL PATHAK 

Will the Minister of URBAN DEVELOP

MENT be pleased to state: 

(a) whether D.DA has prepared a

report on the integrated development of 

villages falling under the National Capital 

Territory of Delhi; 

(b) if so, the details of the villages

proposed to be developed on the basis of 

this report; and 

(c) the time by which integrated devei

opment programme is likely to be imple

mented? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 

AND MINISTER OF ST ATE IN THE MINIS

TRY OF WATER RESOURCES((.-fRI PK 

THUNGON): (a) Delhi Development Au

thority has reported that it has recently 

prepared a draft sub-regional plan for Delhi 

within the framework of regional plan 2001 

for the National Capital Region. The Jrnft 

plan recommands integrated development 

of selected villages in the National Capita! o: 

Delhi. 

(b) According to the D.D.A. the follow

ing villages are proposed to be development 

as serJice centre/growth centres based on 

details development plans to be prepared bv 

M.C.D. :-

(i) Bakhtawarpur

(iii Bawana 

(iii) Jharodakalan

(iv) Dhansa

(v) Chhawala 

(vi) Jagatpur

(v:,; Ghogha 

(viii) Outab Garh
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(ix) Jaunti

(x) Mitraon; and

(xi} Gommanhera. 

In addition to the above village. 

Najafgarh (a census town) is also proposed 

to be developed as sub-regional centre on 

the basis of development plan to be pre

pared by M.C.D. 

(c) D.D.A has stated that, as per the

draft plan. it is proposed that the develop

ment plan for the proposed service centres 

as well as sub-regional centres are to be 

prepared by MCD in a specified time frame. 

[English} 

Housing Schemes in Chandigarh 

932 SHRI PAWAN KUMAR BANSAL: 

Will the Minister of URBAN DEVELOPMENT 

be pleased to state: 

(a) the housing schemes implemented

with the assistance of HUDCO in the Union 

Territory of Chandigarh during the last three 

years; 

(b) the amount of assistance provided

for each of these schemes; and 

(c) the projects schemes pending clear

ance with HUDCO? 

THE MINIS IER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 

AND MINISTER OF ST ATE IN THE MINIS

TRY OF WATER RESOURCES (SH RI. PK 

THUNGON)(a) and (b) : HUDCO has re

ported that it has sanctioned a total number 

of 19 schemes for loan amount of As. 28.97 

crores to various housing agencies in 

Chandigarh during the last three years i.e. 

1990-91, 1991-92 & 1992-93. Details of 

assistance sanctioned for each of these 

schemes are given in the enclosed state

ment Dunng the current financial y�ar. 

HUDCO has sanctioned one scheme in 

Chandigarh for a loan assistance of Rs. 

1.92. crores. 

(c) HUDCO has reported that six

schemes seeking loan amount of Rs. 17 .80 

crores have been received in HUDCO. 
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Per Capita Income 

933. SHRL SYED SHAHABUDDIN: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the estimated percentage of total 
population with income above and below the 
average per capital income ai current prices 
in 1981-82 and 1991-92; 

(b) the estimated percentage ot total 
population with Income above and below the 
average per capital income at constant pric-
es (1880-81) torthe above mentioned y~:HS; 
and 

(c) the percentage ot rise in the average 
percapital income at current and at constant 
prices during the decade. 1981-82 to 1991-
92 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION.(SHRL 
GIRIDHAR GOMANGO): 

(a) and (b) the information on tbe esti-
mated percentage ot total population with 
income abl)ve and below the average per 
capita income at current and constant (1980-
81) prices during the decade 1981-82 and 
1991-92 is not available. 

(c) the percentage rise in the average 
per capita income at current and constant 
(1980-81) prices during the decade 1981-82 
to 1991-92 is 197 and 28.4 percent respec-
tively. 

[Translation] 

Rural Unemployment and £ackward-
ness in Madhya Pradesh 

934. SHRI. VISHWESHWAR BHAGAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government has pre-
pared any concrete plan to solve the prob-
lem ot rural unemployment and backward-
ness in villages ot Madhya pradesh; 

(b) it so, the salient features ot the plan; 

(c) whether any survey has been con-
ducted in this regard; and 

(d) it so. the details thereot ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL 
DEVELOPMENT(DEPARTMENT RURAL 
DEVELOPMENT) (SHRL UTTAMBHAI H. 
PATEL): (a) and (b) Integrated Rural Devel-
opment Programme (IRDP) and Jawahar 
Rozgar YOlana (JRY) are two malor rural 
development programmes ot the Govern-
ment to solve the problem of rural unem-
ployment and backwardness in rural areas 
of the country. These programmes are be-
ing implemented in all the States/UTs in-

cluding the State of Madhy Pradesh. Under 
IRDP, assistance is prOVided in the form of 
subsidy by the Government and them credit 
by banks for financing income generating 
activities which would enable the beneficia-
ries to cross the poverty line. Similarly, JRY 
aims to provide additional gainful employ-
ment for the unemployed and under-em-
ployed persons bnth men and women in the 
rural areas. Besides, the Ministry has also 
started the implementation of intensive J RY 
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in 120 backward districts in different States 
ofthe country including 17 districts in Madhya 
Pradesh where there is concentration of 
unemployed and under-employed. The lat-
est endeavour in this dire-ction isthe imple-
mentation of 'Employment Assurance 
Schmes (EAS), which has since been imple-
mented from 2nd October, 1993 in all the 
1,752 Revamped Public Distribution Sys-
tem (RPDS) blocks in the country including 
223 blocks in Madhya Plgdesh. The scheme 
aims to provide 100 days of unskilled man-
uallabour to the rural poor who are in need 
of employment and seeking it. The works 
under the scheme are to be taken up during 
the loan agricultural season .. 

(c) and (d) to evaluate the impact of 
IRDP and JRY, surveys in the form of 'con-
current evaluation' of these programmes 
have been carried out from time to time. The 
4th round survey of concurrent evaluation of 
IRDP was carried out during September. 
1992- October, 1993 and results of the same 
are being processed. Similarly, the 2nd 
round of concurrent evaluation of JRY was 
launched in June, 1993 and the same will be 
completed in May. 1994 Based on the find-
ings of the surveyes, necessary corrective 

The details are gIVen below:-

1. Electrical Furnace 

2. Auto Press Machine 

3. Additional 4th Kiln 

4. Auto Ramming Machine 

5. Crane for RSW Glass 

.6. Continuous Process Technology 

measures are taken to imporve these 
programmes. 

[English} 

Modernisation of Bharat Opthalmic 
Glass Limited. 

935. SHRI PURAN CHANDRA MALIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 
have received any proposal forn 
modernisation of the Bharat Opthal~ic Glass 
Limited at Durgapur: 

(b) if so, the details thereof: and 

(e) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY 
INDUSTRY)(SHRIMATI KRISHNA 
SAHI):(a) to (c): Bharat Opthalmic Glass 
Ltd. has proposed to undertake various 
schemes including modernisation at a total 
cost of As. 51 crores during 8th plan perio'b. 

(Rs. in crore) 
----~.-----

3.00 

0.50 

0.50 

1.00 

1 DC} 

45.00 

51.000 
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However, no concrete progress for 
import of CPT has been made so far. The 
case of BOGL is before the BIFR. t=urther 
action on BOGL will depend on BIFR'S final 
recommendations. 

Wasteland Development Force 

936 SHRI. SAN AT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the progress made so far in 
finalisation of the scheme for raising Waste-
land Development Force (WDF) for the de-
velopment of wastland in country: 

(b) the estimated areas of wastland, 
state-wise; 

IC) the broad features of the scheme 
formulated by the Government to provide 
Incentives for investment on large-scale 
,vasteland development projects by the cor-
porate sectore and financial institutions; ar.d 

(d) the role assigned to the State 
Governments in the Development of waste-
land? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT 01= WASTELANDS DE-
VELOPME~JT) (COL. RAM SINGH):(a) The 
Department of Wasteland Development is 
r'>nsldcnng a prnrn~',! 1m raisJnq Waste-

lands Development Force for development 
of wastelands in difficult and in hospitable 
terrain in the state of Madhya Pradesh 
including the districts of Morena a~d Bhind. 
For 1993-94 a revised budget provision of 
Rs. 1 .00 Crare has been made. 

(b) No detailed survey has yet been 
conducted for the identification of waste-
lands, but according to one estimate out of 
the country's landmass of 329.00 million 
hectare~, 129.58 million hectares is waste-
lands. The State-wise distribution is given at 
the enclosed statement. 

(c) The Government is considering a 
proposal to introduce the Investment Pro-
motion Scheme. Under this scheme the 
National Wastelands Development Board 
will provide a grant of upto 25% of the cost 
of the project or upto Rs. 251akhs per project 
whichever is less provided the scheme is 
cleared by the Nationalised Banks under 
NABARD guidelines and takes up develop-
ment of wastelands in non-forest areas. 

(d) The main scheme oJ National Waste-
lands Development Board is the Integrated 
Wastelands Development project which is 
implemented through the District Rural 
Deveolpment Agency. The appraisal and 
evaluation of the projects under Grant-in-
Aid Scheme are also conducted through the 
state Forest Department and District Rural 
Development Agencies. 
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Substitute For Fertilizers 

937. SHRI C.K. KUPPUSWAMY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the bio-gas slurry (Iiquified 
left over from bio-gas plant) can be used as 
an alternative to fertilizers which is better 
than most composite made outside.; 

(b) if so, the details thereof: and 

(e) the quantity of blo-gas slurry avail-
able in the country at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHAN KUMAR) (a) 

and (b). Biogas slurry (Iiquified left overfrom 
biogas plants) is being used as an effective 
fertilizer with or without chemical fertilizers. 
It is reported that application of biogas Slurry 
Increases yields by 15 to 35% depending 
upon vanety of crops and agro-climatic con-
ditions. 

(c) Quantity of b;ogas slurry available 
from 18.2 lakh family type biogas plants 
installed in the country so far is estimatted to 
be 280 lakh tonnes per annum 

[TranslatIOn] 

Funds of Public Sector Undertakings 

938. SHRI. MRUTYUNJAYA NAYAK 
Will the PRIME MINISTER be pleased to 
refer to the reply given to Unstarred Qwcs-
tion No. 1518 on August 04.1993 regarding 
funds of Public Sector Undertakings and 
state: 

(a) whether the Government have since 

collected the information regarding the mis-
use of funds of public sector undertakings; 

(b) if so, the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVYJNDUSTRY) 

(a) to (c). Yes Sir, As per available 
informaiion, CSI had registered cases 
against the following top level (Board Level) 
executives of central public sector under-
takings during the last 3 years i.e. 1990 
(uplO June) on the allegation of misuse of 
funds. 

raj misuse of funds (exclusively) 

(1) Shri M. Prasad, Director(Finance), 
power Finance Corroporation Ltd. 

(2) Shri. ML Nawiakha, Member (Fi-
nance), Oil & Natural Gas Com-
mission. 

(b) Other reasons 

3. Shri. R. Venkateshan, CMD. 
Rashtriya Chomical and Fertilizers 
Ltd. 

4. Shn. S.N .. Jain. Managing Director, 
National Fertilizers Ltd. 

5. Shn. S.K. Sodhi, Director. Engi-
neering Projects (India) Ltd. 

G. Shri. A.S. Bhandari, Director, En-
gineering Projects (India) Ltd. 

7. ShrL 0 p. Narula. CMD, Engineer-
ing Projects(lndia) Ltd. 
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8. Shri. H.C. Malhotra, Chairman-
cum-Managing Director, Engineer-
ing Projects (India) Ltd. 

9. Shri. R.C. Kehar, Director Engi-
neering Projects (India) Ltd. 

10. Shri. U.V. Kini, CMD, Bharat Pe-
troleum Corporation Ltd. 

11. Shri. RK Gajree, Director, Bharat 
Petroleum Corporation Ltd. 

12. Shri.N.C.Mukherjee,CMD,Bharat 
Refractories Ltd. 

13. ShrL P.S. Deodhar, Chairman, 
Electronics Trade and Technology 
Development Corporation Ltd. 

14. Shri Joseph KuriM, CMD, Madras 
Fertilizers Ltd. 

(Designations indicated are as at the 
time of commiting the alleged offences.)" 

[English] 

Rural Electrification Thorugh Solar 
Energy 

939. MAJ. GEN (RETD.) BHUWAN 

January 1990 

January 1991 

January 1992 

As on date 

(c) and (d). The policy for implemention 
of the solar photovoltaic programme has 
been given a new market orientation from 
July 1993. Separate schemes Le. socially 
oriented scheme and market oriented 

CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the cost of equipment for 
rural electrification through Solar Energy 
has increased during th~ past few years; 

(b) if so, the cost of such equipment as 
on January 1. 1990. January 1991 , January 
~992 and as on date; 

(c) whether the Government proposed 
to review the pricing policy to reduce the 
cost; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE. (SHF!1. S.KRISHNA KUMAR): 

(a) and (b). The cost of rural electrifica-
tion through solar energy depends mainly 
on the cost of solar photovoltaic modules. 
The cost of such dodules during the last few 
years is given below:-

Rs. 135 per Watt Peak 

Rs. 164 per Watt Peak 

Rs. 225 per Watt Peak 

Rs. 190 - Rs. 200 per Watt Peak. 

scheme have been introduced. The socially 
oriented scheme is mainly for difficult and 
economical backward areas and it provides 
Government subsidy for the purchase of 
solar photovoltaic systems. The market ori-
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ented scheme is implemented through the 
Indian Renewable. Energy Development 
Agency (IREDA) Under this scheme, soft 
loan assistance is available to indiViduals as 
well as commercial organisations for the 
pu_rchase of solar photovoltaic systems. 
These steps are aimed at reducing the cost 
of solar photovolatic systems. In additions, 
research and development efforts are being 
continued to improve the quality and reducee 
the cost of solar photovolatic cells, modules 
and systems. 

In addition, various fiscal and financial 
incentives are also available for manufac-
ture and use of solar photovoltaic products. 
These incentives are reviewed periodically. 

Prices Of DDA Flats Under New 
Pattern Scheme 

940 SHRI. JEEWAN· SHARMA: Will 
the Ministerof URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the High Court of Delhi 
have ordered to DDA to reduce the price of 
all cetegories of DDA flats under the New 
Pattern Scheme; 

(b) if so, the details thereof and the 
action taken thereof; 

(c) the rates of all categories of DDA 
flats under the New Pattern Scheme before 
and after the order of the Court ; 

(d) whether a number of times the High 
Court of Delhi bas directed DDA to bring 
down the prices of its flats. Scheme-wise; 
and 

(e) if so, the details thereof and the 
action taken thereof ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINiS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON):(a) and (b) :- Yes, Sir. Accord-
ing to the DDA, an appeal has been filed 
before the Supreme Court at India against 
the judgement passed by the High Court of 
Delhi, which is still pending. 

(c) In view of reply to 'a' and 'b' above. 
the.re is no change as on data in the rates of 
flats under New Pattern Scheme. However, 
the rate of various categories of flats are 
approximately in the following range: 

1. Janta Rs. 1,33,700 to 1,40.700/-

2. L.I.G Rs. 3,15,800 to 3,23,6001-

3. M.I.G. Rs. 4~08,OOO to 5,11,0001-

(d) and (e). Yes, Sir. In 3 cases, High 
Court has directed Delhi Development Au-
thority to reduce the cost of flats. In one 
case. DDA has filed S.L.P. in Supreme 
Court and in the remaining 2 cases. S.L.P. 
is being tiled. 

Industrial Growth of Orissa 

942. SHRI. ANADI CHAR.~N DAS: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the industrial growth of 
Orissa is very slow; 

(b) if so, the reasons therefor; and 

(c) the resources made available to the 
State Government to increase its industrial 
growth? 

THE MINISTE'R OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPAR:rMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT. OF HEAVY INDUSTRY) 
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(SHRIMATI KRISHNA SAHI): (a) and (b) : 
Central Statistical Organisation does not 
compile State-wise Index of Industrial Pro-
duction. However. as per the latest esti-
mates of Net State Domestic Product sup-
plied by CSO, the rate of growth during 
1990-91 in the manufacturing sector of Orissa 
was 2.0%. 

(c) As per the Annual Plan 1993-94 
brought out by Planning Commission, the 
approved plan outlay for Orissa in the indus-
try and mineral sector was Rs. 6869 lakhs 
during 1993-94 as against a revised esti-
mate of plan expenditure of Rs. 18891akhs 
during 1992-93. 

Annual Plan Expenditure of Kerala 

!143. SHRL THAYILJOHN ANJALOSE 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the amount of plan expenditure 
sanctioned forthe Government of Kerala for 
1992-93 and 1993-94: 

(b) the contribution of Kerala Govern-

Major Heads 

1. Agriculture and Rural Development 

2. Irngation 

3. Energy 

4. Industry & Minerals 

5. Transport & To~rism 

6. Social Services 

7. Others 

Total 

ment in the Annual Plan of 1992-93 and 
1993-94 ; and 

(c) the amount spent by the Govem-
ment of Kerala o.n various schemes during 
1992-93 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO):(a) The original 
approved outlays for Annual Plans 1992-93 
and 1993-94 were Rs. 913 crores and Rs. 
1000 crores respectively which were later 
revised to Rs. 915.05 crores and Rs. 1003 
crores consequent upon sanction of Addi-
tional Central Assistance. 

(b) State's total resources for funding 
the Annual Plan assessed at the time of 
Annual Plan formulation for 1992-93 and 
1993-94 were Rs. 85.68 crores and Rs. 
46.63 crores respecllvely. 

(c) The anticipated expenditure for the 
Annual Plan 1992-93 as reported by the 
State Government is RS.777.59 crores. 
Expenditure under major heads of develop-
ment IS indecated below: 

Rs. crores 

175.38 

111.90 

lR4.00 

87.00 

64.30 

136.77 

18.24 

777.50 
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Financial Support To HUDCO For 
Housing Projects 

944. SHRI. SANDIPAN BHAGWAN 
THORAT: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether a French delegation has 
visited India recently in November, 1992 
to explore the possibilities of extending 
financial support to HUDCO for housing 
proJects; 

(b) if so. the details thereof: 

(c) whether any other country has also 
extended financial assistance for on going 
housing projects in India and particularly in 
Maharashtra; 

(d) if so, the details thereof: 

(e) whether any foreign aid financial 
and technical has been sought and made 
available for housing for the people affected 
by recent earthquake in M:lharashtra : and 

(f) if so. the details thereof? 

THE M!NISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATERS RESOURCES. (SHRI 
P.K. THUNGON):(a) and (b) A french Mis-
sion visited India in November; 1992 to 
discuss various project proposals relating to 
housing and urban development for French 
protocol financing under Indo-French Eco-
nomic Cooperation. The Mission took note 
of the India Government's request to tap 
Fre"nch Capital Market to raise resources for 
HUDCO and also extend a line of credit to 
HUDCO to implement social housing 
projeCts. But so far no firm commitment has 
come from the French side. 

(c) and (d) The German Financial insti-
tution, KFW, has extended financial support 
to HUDCO and HDFC for various on going 
housing schemes for economically weaker 
sections in various States. inciuding 
Maharashtra 

The line of credit extended to HDFC 
Includes the following two projects in 
Maharashtra. 

--------------_._---- -----------

No. of Dwellings Loan assistance 

1 . Low cost housing for 
marginal farmers at Ralgad. 

2. Low cost hOUSing for 
villagers at Vazar. 

OECF ot Japan has also entered into 
agreement with the National Housing Bank 
to provide Government guaranteed loan of 
Yen 2.970 billion to finance housing 
programmes for low and middle income 
house-holds, through refinance schemes of 
National Housing Bank. 

130 Rs. 30.36 lakhs 

21 Rs. 3.38 lakhs 

(e) and (f) The Government of 
Maharashtra has submitted a proposal for 
World Bank assistance for the rehabilitation 
of vic!i"1s of the recent earthquake. :The 
assistance sought isof Rs. 10.886 million, at 
which Rs. 6.500 million is for housing. With 
this assistance it is proposed to construct 
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26,000 new houses on new sites, recent 
tructlrepair 3,463 houses in situ, repair an-
other 90,000 houses and provide basic in-
frastructure amd servoces am 175 villages. 

Employment For Rural Poor In 
Revamped Public Distributiof:l Blocks 

945. SHRI. GOPI NATHGAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount earmarked for imple-
(nentation of schemes for assured 
empl.oyment to the rural poor in the Re-
vamped Public Distribution Blocks during 
1992-93; 

(b) the number of blocks indentified in 

different States for the purpose; and 

(c) the amount released to different 
States for implementation of such scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWARTHAKUR):(a) 
Employment Assurance Scheme (EAS) was 
launched only on 2nd October, 1993. Hence, 
the question of earmarking funds for imple-
mentation of this scheme during 1992-93 
does not arise. 

(b) and (c) : A statement giving State-
wise number of RPDS Blocks identified and 
the amount released so far during 1993-94 
for implementation of FAS is enclosed. 
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Rebate on Coir Product 

946. SHRl V.S. VIJAYRAGHAVAN: 
Will the PRIME~\MNISTER be pleased to 
state: 

(a) whether the Ashiri1 Chatterjee Com-
mittee on Coir IndustrY has recommended 
for continuation of the rebate scheme on 
coir products during the Eighth Plan period 
too; 

(b) if so, whether the Govemment have 
accepted the recommendation; 

(c) if so, the details thereof; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRL 
M. ARUNACHALAM):(a) and (b) Yes, Sir. 

(c) The Ashim Chatterjee on Coir indus-
try has recommended the continuation of 
rebate scheme during the VIII plan period as 
a market development support for coir yam 
and products manufactured in the Cooper-
ative and public sector ·units. As a market 
development measure, rebate scheme is 
being implemented and under the scheme 
20% rebate is allowed for 90 days on sale of 
coir and coir products (excluding rubberised 
coir products) with a ceiling of Rs. 10,000/-
on individual sale. 

(d) Does not arise .. 

Energy'lnput In Production Of 
Pesticides 

947. SHRI. GUMAN MAL LODHA: Will 
the PRIME MINISTER be pleased to 
state: 

(a) the total energy input in prOduction 
of basic grades of pesticides and formula-
tions;and 

(b) how do they compare with world 
standards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI. EDUARDO FALER10) :(a) and (b) : 
The pesticides industry is not power inten-
sive. The quantum of energy used woul~ 
vary from pesticide to pesticide. No study 
has been conducted regarding the energy 
input in production of pesticides. 

Sulabh Sauchalayas In Delhi 

948. SHRI. SATYA DEO SINGH: 
SHRI. RAJENDRA 

AGNIHOTRI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the total number of Sulabh 
Sauchalayas in Delhi; 

(b) whether the Governme~t are awere 
of the fact thatthecondition of these Sulabha 
Sauchalaya is pitiable ; 

(c) whether the Government have for-
mulated any scheme to improve the condi-
tion of these Sulabh Sauchalayas, and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPA: . l. -='NT OF RURAL DEVELOP-
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MENT). (SHRI. UTTAMBHAI H. PATEL) : 
(a) The Central Governrnent is not providing 
any assistance for Sulabh Sauchalayas in 
Delhi. However, Municipal CorporatioR of 
Delhi (MCD) has informed that there are 
13481 Sulabha Sauchalayas comprising of 
182 bl09ks situated in different areas of the 
Uniefl Territory of Delhi. 

(b) No report of the pitiable condition of 
the Sulabh Sauchalayas has· been received 
by t_tie Central Government. M.C.D. has 
iRformed that. the condition of Sulabh 
Sauchalayas is. checked by the sanitation 
staff and the defects pointed out by them are 
got reparied. 

(c) M.C.D. have formulated a scheme 
in this regard. 

(d) The maintenance of Sulabh 
Sauchalayas has been handed overto MIS 
Sulabh International on the basis of the 
agreed annual maintenance charges. 

949. 

Modernisation Of CBI 

SHRI. BOLLA BULLI 
RAMAIAH: 

DR. D. VENKATESWARA 
RAO: 

SHRI. S.B. SIDNAL : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose 
tq modernise CBI ; 

(b) if so, the details ofthe proposed plan 
; and 

(c) the extent to which it is expected to 
be helpful in the worKing of CBI? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUB.L1C 
GRIEVANCES AND PENSIONS 
(SHRIMATI MARGARET ALVA) :(a) and (b) 
Modemisation is a continuous process. From 
time to time CBI assess their requirements 
and approach the Govt. with their proposals 
which are agreed to depending upon the 
availability of funds. The present plan of 
modernisation encompasses acquisition of 
sophisticated electronic and other equip-
ment for which the Planning Commission 
have approved an outlay of Rs. 1 crore for 
the Vllith plan period. 

(c) Modernisation of the CSI Net-work 
and training facilities will prove helpful in 
improving the capabilities and detective 
abilities of the Investigating Officers of the 
organisation by making available Comput-
erised data and other Scientific assistance. 

"Under Funding of State and 
Central Annual Public 

Sector Plans" 

950. DR. D. VENKATESWARA 
·RAO: 

SHRI. BOLLA BULlI 
RAMAIAH: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state : . 

(a) whether for the second consecutive 
year the State and Central annual public 
sector plans are likely to be under funded ; 

(b) if so, the impact thereof on core 
secturs like power, transport and communi-
cation; and 

(c) the steps being taken by the Gov-
ernment to improve this situation? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) :(a) no, Sir 

(b) and (c) Do not arise. 

[Translation J 

Cold Storage In Rajasthan 

951. PROF. RASA SINGH RAWAT: 
WiH the PRIME MINISTER be pleased to 
state: 

(a) wlletner any proposal is under con-
sideration of the Union Government for 
construction of cold storage for fruits and 
vegetables in Rajasthan ; 

(b) if so, the details thereof; 

(c) whether1he Government proposed 
to provide mafi(eting facilities by setting up 
collecting centres; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTIAMBHAI H. PATEL):(a) 
No, Sir 

(b) Does not arise 

(c) At present, there is no such proposal 
under consideration of the Government 

(Q) Does not aris. 

[English] 

Development of Wastefand by 
Voluntary Organisations 

952. SHRI. SHANT~RAM 

POTDUKHE: 
SHRI. UDAY PRAT AP ~NGH: 

Will the PRIME MINISTER be pleased. 
to state: 

(a) whether 48 per cent of the National 
land area is degraded wasteland; 

, 
(b) whether the Government have re-

ceived any proposals from the voluntary 
organisations development of wasteland; 

'''-{c) if so, the details thereof and the 
steps taken to implement these proposals, 
State-wise; 

(d) the names of voluntary organisations 
whichareengagedinde~lopmentofwaste

land and provided assistance, Statewise; 
and 

(e) effective steps taken by theGovern-
ment to reverse the degradation ? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL RAM SINGH) :(a) No 
detailed survey has yet'been conducted for 
the identification of wastelands, but accord-
ing to' one estimate out of the country's 
lanomass of 329,00 million hectares, 129.58 
million hectares is waststands. As a per-
centage of the total land mass in the country 
wastelands are 39%. 

(b)to(d). Govemmentttasbeen receiv-
inglOcation specific.proposals.1m devetop-
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ment of wastelands by voluntary 
organisations which, if conforming to the 
guidelines, are approved under the Grant-
in-Aid Scheme. In addition Voluntary 
Organisation can also submit ~roposals for 
funding under Integrated Wasteland Devel-
opment projects scheme. The state wise lisl 
at the Voluntary Agencies provided assis-
lance underGranHn-Aid scheme is at state-
ment I and" attached. 

(e) under point No.16 of the 20 point 
programme development of wastelands is 
taken up under the various afforestationl 
tree planation and related activities under 
the Central and State plans. Physical tar-
gets fixed from year to year depend upon 
avaibility of funds. The target for 1993-94 
under point No. 16 olthe 20 point programme 
is development of 11.79 lakh hectares of 
land including wastelands. 

STATEMENT-I 

List of Projects Sanctioned in 1992-93 
Under Grant-in-Aid Scheme by the 

Reconstituted Board. 

S.No. Name of Agency 

ANDHRA PRADESH 

1. Seeds, Anantapur. 

2. Praja Bharatiya Seva Samiti, 
Chittor. 

3. Rural Education & Economic De-
velopment Society. Chittor. 

4. Krishnaveni Tree Grower's Soci-
ety. 

5. Integrated Rural Dev. Welfare So-
ciety. 

S.No. Name of Agency 

6. Sawajnya Youth Association. 

7. Rural Development Society. 
Anantapur. 

8. Social Action Social Dev .. 
Hyderabad. 

9. Venkateshware Tree Grower'S 
Coop. 

10. Rishi Valley School. 

HARYANA 

11. Navyuvak Kala Sangam. Rohtak. 

12. Chaubisi Vikas Sangh. Rohtak. 

13. Gramin Education Social Welfare 
Society. 

BIHAR 

14. Shivani Vrikshropan Van Vikash 
Gram Samiti, Champaran. 

15. Chetna, Medhupur. 

16. Adithi. Patna. 

17. Grameen Vikas Parishad. 
Deoghar. 

ORISSA 

18. Rural Development Centre. 

TAMILNADU 

19. Sustainable Agri. & Env. Voluntary 
Action. 
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S.No. Name of Agency 

20. Gramdan Bhoodean Dev. Sangh, 
Dindigul. 

21. The Institute of Rural Dev., Ma-
dras. 

MAHARASHTRA 

22. Gramin Vikas Mandai, Dhule 

23. Pragati Agari. 

MADHYA PRADESH 

24. Paryavaran Avam Vaniki Sahkari 
Samiti, Chhindwara. 

MANIPUR 

25. Kayamegi Koikoram Leikai 
Womens Welfare Association, 
Imphal. 

26. Orjus, Manipur. 

27. Atorda. 

28. The Thanlon A~a Mahila MandaI. 

29. Putzang Khadi 11. Village Industries 
Senapati. 

30. Integrated Rural people Dev. 
Imphal. 

31. Imgohap Memorial Arphange and 
Children Home, Imphal. 

32. NamchingTribalWomenWeaving 
Association,lmphal. 

33. Duilation Joint Farming Associa-
tion,lmphal. 

34. Natok.Kabni Multi purpose Coop. 
society ltd., Tamnglong. 

S.No. Name of Agency 

35. The Rural Industries Association 
Wongkham. 

36. Rural Service Agency. 

37. Rural Development Agency 
Wangzing. 

38. Sumchinvum Youth Welfare Asso· 
ciation, Manipur. 

39. Rural Dev. Society, Wangzing. 

40. MEHPDS, Imphal. 

SIKKIM 

41. Denzong Vriksharopan Samiti 
Denzong. 

42. Paryavalan Sanrakshan Samiti, 

WEST BENGAL 

43. Sherpa Deshbandhu Club, 24· 
pargan 

44 Council lor Environment anc 
Awareness Development. 

45. Village Welfare Society. Howrah. 
46. D~oraninagar Rural Dev. Society. 

Birbhum. 

un AR PRADESH 

47. Urmila Gramodyog Samiti, Gonda 

48. Groupigious Social Welfare Soci· 
ety Bijnore, U.P. 

49. 'Banjra Vikas Parishad, Aligarh 
U.P. 

50. Dilyal Vriksharopan Samiti. 
Ferozabad. 
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S.No. Name of Agency 

51 Kisan Vrikshropan Samiti. Agra. 

52. Baba Srinath Shikshan Sansthan, 
Sultanpur. 

53. Grameen Vikas Vrikshropan 
Samiti, Agra. 

• Total amount Released Rs. 83,85,844/-
• Total No. of projects: 53 

STATEMENT-II 

List of Projects Sanctioned in 1993-94 
under Grant-In-Aid Scheme by the 

reconstituted Board 

S.No. Agency 

ANDHRA PRADESH 

1. Padma Video Cultural Assan. 

2. Peoples Orgn. for Rural Dev. 

3. Indira Integrated Dev. Society. 

BIHAR 

4. BN College, Deptt. of Botany. 
Patna. 

5. Purnia Zilla Samagra Vikas 
Parishad. 

6. Santhal Pargana Gramodyog 
Samiti. 

7. Servodaya Seva Sangha. 

DELHI 

8. All India Gram Pradhan_~angh~~ 

S.No. Agency 
--~~.---.~~~~~~ 

9. Research & Extension Assn. 

10. Ramjas School. 

HARYANA 

11. Deep Yuva. Club. 

12. Smith Eastern Rural Dev. Organ . 

13. ManipurRurallnt. Soc. Dev. Coun-
cil. 

14. Integrated Tribal Dev. Society. 

MAHARASHTRA 

15 _ Yavatmal Zilla Shetkari Utpadak 
Sangh. 

16. Water & Land Management Insti-
tlJte 

17. Amravari University. 

18. Jeevan Sanstha. 

MADHYA PRADESH 

19. National Central for Hum Sell. & 
Envt. 

RAJASTHAN 

20. Navyuvak MandaI. 

21. Bhouraka Charitable Trust. 

TAMILNADU 

22. The Activists for Social Alterna-
tives. 

23. Auromitra South Areot. 
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S.No. Agency 

24. Social Welfare Orgn. Trust. 

25. Auromoitra. 

.?6. Human Action for Rural Poor. 

27. Madras Literacy Association. 

28. Community Action for Rural Dev. 

29. Rural Community Trust. 

30. Goodwill Social Centre. 

UTTAR PRADESH 

31. Gramodaya Sewa Ashram. 

32. Deomachal Gramodyog Avan Par. 
San. 

33. Dayal Varikshropan Samili. 

34. hdflt Krantl ::,eva Sanslhan. 

35. Gramodaya Seva Ashram. 

36 Nehru Sella Ashram. 

37. Group,ous Soc. WeI. Society. 

WEST BENGAL 

38. Village Welfare Society. 

39. Srikrishna Club. 

40. Amoragori Juba Sangha. 

41. Balitikuri Bikas Bhavan. 

42. Malipubar Sama) Unnayan Samiti. 

43. Agragati. 

44. Dharani Ral Morno. Seil. Emp. Tm 
5ch. 

[Translation J 

Life Saving Drugs. 

953. SHRI. CHETAN P s. 
CHAUHAN: 

SHRI. RAJENDRA AGNIHU 
TRI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is an acute shortage 
of life saving drugs in the country; 

(b) if so. whetherlhe Government have 
formulated any scheme to increase their 
produclion; 

(c) if so. the details thereof; 

(d) whether the life saving drugs are 
also being sold in the black market: and 

(e) if so, the remedial action taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI. EDUARDO FALERIO):(a) to (c): No 
general shortage of life saving drugs except 
localisad shortages of some particular brand-
ed formulations have been reported from 
time to time. Even in such instances of 
temporarry shortages therapeutic equiva-
lents of medicines are normally available. 
However. the concerned manufactureus are 
contected by the State/Central Govern-
ment to supply the particular branded for-
mulations in ltie areas where shortages may 
have been reported from. 
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(d) and (e). Under the provisions of the 
DPOO, 1987 and the Essential Commodi-
ties Act. the powers have been vested with 
the State Governments for taking action in 
cases of violation of DPOO. 1987 regarding 
prices of dungs under pricr) control. 

[English] 

Fertilizer Plants Technology 

954. SHRIMATI GEETA. 
MUKHERJEE: 

SHRIMATI SAROJ DUBEY 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the US Government has 
banned-export of fertilizer plants technology 
by US companies to India an the grounds of 
nuclear pro!iferatlon 

(b) if so. the details thereof and the 
reaction of the Government thereof: and 

Ie) the steps proposed to be taken to 
devf:lop indigenous technology in thiS re-
gard) 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERT!l-
IZERS AND MINISTER OF STATE!N THE 
MINISTRY OF PAF1L1AMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF EL.ECTRONICS AND nE 
PARTMENT OF OCEAN Lii::VEI OPMEN, 
(SHAI EDUARDO fOALlklO) (,11 and (hi 

No Sir. However, ,t has been brought to the 
notice of the Government that US compa· 
nies reqUire an export licence from the II 
government for export of technology to man-
ufacture ammonle to India. 

(c) Energy effiCient tcdlrlologies are 
not available indigenouslv, technology for 
the manutacture ot pnosphatic fertilizers 
like DAP and Dap-based complexes are 

available indigenously. 

(Translation J 

Rural Welfare 

955. SHRt. DATTA MEGHE: 
SHRt. VILASRAO NAG 

NATHRAO GUNDEWAR 

Will the PRIME MINISTER be pleased 
to state' 

(a) the details of the non Government 
organisations functioning for the welfare of 
people in rural areas of Maharashtra and 
West Bengal which receive assistance from 
the Union Goverment: 

(b) the amount of assistance provided 
to them during the last three years; 

(C) whetherthe Government have made 
any assessment in this regard; and 

(d) if so, the achievements made by 
these organlsallolls ') 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRt UTTAMBHAI H. PATEL):(a) 
As on 30. 09.1993 the number of non-
Govemll1pnt orC)anlsatlons (NGOs) asslst-
c(1 throllql·:· CAPA.HT In the State of 
Maharashtra and West Bengal are 207 and 
616 respectively 

(h I 120 nOll-Government organisations 
In Mdi'I,,:asnlra ,-,i1d SOO in West Bengal 
have been provided ilssistance ot Rs. 7.92 
crore and Rs, 18.C Cfme> respectively during 
tlie last 3 years. 

(c) and (d). After sanction of a proJect. 
funds are released in SUItable instalments. 
After release of first instalment. non-Gov-
ernment organisations has to submit the 
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progress report in the prescribed proforma 
within three months of the release of the 
funds. On receipt 01 the progress report. a 
scrutiny is made as to whether project is 
being implemented as per the norms. Wher-
ever a doubt arises, a Monitor is deputed for 
monitonng of the project. On receipt of 
Monitor's report. the NGO is advised of the 
discrepancies if any in implementation of the 
programme, and is a also to make suitable 
ammendrnents. Whethever male-fide is 
observed by the Monitor. the NGO is asked 
to refund the amount apart from being black-
listed. In some cases. criminal proceedings 
are also initiated against the defaulting NGOs. 
After completion of the project, the NGO 
submits a final progress report and audited 
statement of accounts as well as utilisation 
certificate. By and large. NGO's in these 
states are satisfactorily implementing the 
programmes. 

[English} 

.coir Federation 

956. SHRIMATI SUSEELAGOPALAN 
Will the PRIME MINISTER be pleasea to 
state: 

(a) whethert~e Government have allot-
ted any funds to the Coir Federation during 
the last three years and during 1993-94 to 
implement the Integrated COlr Development 
project of Government of Kerala for settil'}g 
up various defibring units; 

(bl if so. the details thereof; and 

(c) if not. the reasons the.-efor and when 
this amount is likely to be made available; 

THE MINISTER OF STATE IN THE 
MINISTRY OF IhlDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 

M. ARUNACHALAM):(a) to (c) Government 
of Kerala's project for Integrated Coir Devel-
opment has been approved for implementa-
tion during the VIII plan period as part of the 
Centrally Sponsored Scheme of 
Cooperativisation. The estirtrated cost of 
the project is Rs. 44.24 crores, which is to 
tbe shared by NCDC (National Coopera-
tives Development Corporation), Govern-
ment of India and Cooperative Societies. 
The Central assistance IS to be released to 
State Government, only after a Cooperative 
is formed with the share capital equal to 5% 
of the cost of the project and NCDC sanc-
tions the financial assistance equal to 75i: 
of the capital cost. So far no central as::.,s-
tance has been released to the State Gov-
ernment of Kerala for implementation of this 
project and the same will be considered on 
completion of requisl!e formalities by tne 
State Government. 

Utifisation of J.R.Y. Funds 

957. PROF. UMMAREDDY 
VENKATESWARLU : 

DR. [} VENKATESWARA 
RAO: 

SHRI. RAJNATH SONKAR 
SHASTRI: 

PROF. PREM DHUMAL: 

Will the PRIME MINISTER be 
pleased to state; 

(a) the safeguards formulated to en-
sure proper utilisation of Jawahar Rozgar 
Yojana funds. 

(b) whether there is any legal safe-
guard to prevent mususe ofJ. R. Y. funds: 

(C) the steps taken to reclify this lacu-
nae: 

(d) whether tnc Government have re-
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, ceived any complaints regarding mususe of 
J.R.Y. funds; and 

(e) if so, the details thereof and the 
steps taken on such complaints, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWARTHAKUR) :(a) 
The systems of checks and balances is built 
into the Jawahar Rozgar (JRY) so that 
misutilisation of funds does not take place. 
Underthe JRY Manual, the resources under 
JRY released to the village panchayat are 
kept In an exclusive and separate savings 
bank or post office account which can be 
operated jointly by the Sarpanch and anoth-
81 person nominated by the Panchayat. 
Every drawal from the bank is required to be 
authorised in the meeting of the village 
panchayat. The accounts of the Districts 
Rural Development Agencies (DRDSs)/zilia 
Parishads(ZPs)/Gram Panchayat (Gps) are 
also subjected to regular audit. Meetings of 
the village panchayats are to be held every 
month on a fixed date and time in which any 
member of the village community can raise 
any issue regarding implementation of JRY. 
Where the village panchayats are not in 
existence, their sha re of funds will have to be 
passed on to the concerned Block Samiti 
which will be responsible for implementing 
the JRY 10 those panchayats through the 
adminstrators appointed for the purpose. 

(b) and (c) The provisions of Indian 
Penal Code and other enactments to pre-
vent the misuse of public funds will apply in 
equal measure to the JRY tunds also. There 
may not be any need to prescribe any 
special legislation to prevent misuse of JRY 
funds only. 

(d) and (e) A few complaints have been 
received by the Government of India re-

garding misuse of JRY funds. Considering 
the number of Panchayats involved in the 
implementation of the Y ojana in the coo ntry , 
the number of complaints regarding the 
missue of JRY funds are relatively few. 
Whenever such complaints are received in 

/ the Ministry of Rural Development, they are 
referred to the concerned State Govern-
ment for inquiry and appropriate remedial 
action. Some of the State Governments 
have suspended the officerlsarpanches who 
have committed irregularities in the utilisation 
of JRY funds. 

Instructions have been issued to the 
village panchayats to appoint a vigilance 
committee for each village under its jurisdic-
tion to oversee, supervise and monitor the 
implementation of works und~H the 
programme. The State Government have 
also drawn up a programme of inspections 
of these works by senior officers, from Statel 
districtlblock levels who are required to tour 
intensively and inspect the work in the 
villages/district at a frequency decided by 
the State level Co-ordination Committee 
(SlCC). This is supplemented by the visits 
of the Central Government officers who 
have been assigned specific areas for such 
visits and follow-up. These officers are also 
deputed specially to enquire and report on 
the complaints received, if the complaints 
are of serious nature. 

Selling of Shares 

958. SHRI. INDRAJIT GUPTA: 
SHRI. LOKANATH 

CHOUDHURY: -

Will the PRIME MINISTER be pleased 
to state. 

(a) whether the Government is aware 
that taking advantage of the Government's 
fiscal reforms. Indian subsidiaries of foreign 
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multinationals are selling their shares to the 
parent companies at thro~.pway prices; 

(b) if so, whether the Government are 
aware that Bata India Limited decided on 
June 15. 1992 to sell 47. 14,000 shares at 
Rs. 35/- per share. against the then prevail-
ing market value of Rs. 2501- per share to 
Bata (BN) B.V. Amsterdam. in what was 
purported to be' a 100 percent reseNed 
issue; 

(c) if so. whether Government - Com-
pany Law Board has received any complaint 
in this regard; and 

(d) if so. the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTIC AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) It has come to the notice of the Govern-
ment that certain India companies with 
!oregin shareholdings h3ve increased their 
stake by issue of further shares to their 
principals abroad at a price below the mar-
ket rate. 

(b) to (d) A shareholder of Bata India 
Limited. has filed a potition/complaint before 
the Company Law Board under Sections 
237(b) 247. 248 and 250 of the Companies 
Act, 1956 praying interalia for investigation 
Into the affairs of the company with regard to 
the purported issue and allotment of 
47,14,000 new equity shares to Mis. Bata 
(BN) B.V. Amsterdam. Netherlands, which 
is said to be a 100 per cel'll subsidiary and 
a nominee of Mis, Leader AG .. SI. Moriici. 
Switzerland presently holds 40 per cent 
shares in Bata India Limited and will contin-
ue to hold 40% equity shares in the compa-
ny. Bata (BN) B. V ,Amsterdam. Netherlands 
which presently does not hold any equity in 
Bata India Limited. will hold 11 % of the new 

equity shares on completion of formalities 
with regard to purported allotment of 
47,14,000 new shares. The petition is pend-
ing before the Company Law Board. 

Nuclear Power Generation 

959. SHRI. G, DEVARAYA NAIK: 
SHRI. TARA CHAND 

KHANDELWAL: 
SHRI. V. SREENIVASA 

PRASAD: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the target of nuclear power 
generation by the end of the countcy is not 
likely to be achieved as reported in the 
Economic Times dated November 2.1993; 

(b) if so, the reasons therefor; 

(c) whether the Government propose to 
take any alternative steps to achive the 
target of N-Pow8r capacity; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TEROF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SC1ENCY AND TECHNOL-
OGY. (SHRI BHUVNESH CHATURVEDI) 
(a) and (b)The 8th plan of the Department of 
Atomic Energy enVisaged starting of new 
projects to take the cumulative generation 
capacity of nuclear power to 5700 Mwe by 
the year 2002 AD but due te resource 
constraints this targetted nuclear power 
genertion capacity is not likely to be achieved. 
There are. however. no technological con-
straints. 
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(c) and (d) Measures taken for re?ching 
a reduced target of 3820 Mwe by 2002 AD 
Include mobilisation of additional resources 
through borrowings by the Nuclear Power 
Corporation and possible provision of addi-
tional budgetary support commensurate with 
availability of resources with the Govern-
ment. 

960. 

Sulabh Sauchalayas_ 

SHRL PROBIN DEKA: 
SHRL GABHAJE MANGAJE 

THAKORE: 

Will the PRIME MINISTER be pleased 
to ~tat, 

(<11 thG State-wise number of Sulabh 
Sauchalayas constructed as on date: 

(b) tI",e number of Sulabh Sauchalaysa 
proposed to be constructed during the Eighth 
Five Year Plan, State-wise: ana 

(c i the estimated expenditure proposed 
to be incurred thereon? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATE'L) : 

(a) There IS no programme with the 
name of Sulabh Sauchalaya being funded 
by the Central Government. Therefore, no 
such Information is being mOnitored at cen-
trallevel. According to the information avail-
able 1178654 sanitary latrines have been 
constructed from 1985-86 to 1992-93 and 
another 67029 latrines have been construct-
ed dunng 1993-94 upto 31.10.94 under 
Centra; Rural Sanitation Programme and 
Minimum Needs Programmes of the State/ 
UTs 

(b) The targp.t .or construction of San-
itary latrines for remaining 3 years will be 
decided on yearto vear basis. Actual achieve-
ment in 1992-93 and target for 1993-94 
statewise is given in attached statement. 

(e) The approved oullay for Eighth Five 
Year Plan is Rs. 380.00 crores under Cen-
tral Rural Sanitation Programme and Rs 
294.23 crores under State Sector Munlmum 
Needs Programme. 
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Grants under ARWSP to Maharashtra (b) Do not arise. 

961 SHRIANNAJOSHI Will the PRIME 
MINISTER be pleased to state: 

(a) whether any proposal in under con-
sideration of the Union Government to In-
crease the maintenance ,md rep'l.lr grants 
lInder Accelerated Rural Water Supply 
Programme (ARWSP) to Maharashtra: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF RUR.AL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) ISHRI UTTAMBHAI H. PATEL): (a) 
No, Sir. 

Ib) Does not arise. 

Industries in Backward Areas 

962. DR. KRUPASINDHU BHOI Will 
the PRIME MINISTER be pleased to state 

(a) whether the Government have any 
proposal to withdraw all the restrictions for 
establishment of industries in the backward 
areas/districts of the States; 

(b) If so, the details thereof; 

(c) whether these are applied to envi-
ronmental clearance also; and 

(d) the details of the steps taken by the 
Government to promote industnal develop-
ment In the backward States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF ;NDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATHI KRISHNA SAHI): (a) No, sir. 

(c) No, sir 

(d) Industrial Development of a State is 
primarily the responsibility of the State Gov-
ernment concerned. The Central Govern-
ment supplement their efforts wherever 
possible, With a view to bringing about 
dispersal of industries, the Central Govern-
ments operating a Growth Center Scheme 
under which the selected centers are pro-
vided with all basic Infra-structural facilities 
so that these centers act as focal points of 
industrialisation. The scheme would be 
implemented during the VIII Five Year Plan, 

Unauthorised Constructions in Delhi 

963, SHRI RAM VILAS PASWAN Will: 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the demolition of 
unauthorised construction by DDA was 
stalled at tAe behest of the Prime Minister'S 
office: 

(b) If so, the number of unauthorised 
constructions of the demOlition list of DDA 
as on the date of instructions received from 
PM's office 

IC) the extent to which the unauthorised 
constructions has upset the city's urban 
planning; 

(d) whether the Government propose 
to regulanse these unauthorised construc-
tions: dlld 

(e) if 50. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URB/\~! DEVELOPMENT 
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AND MINISTER OF STATE IN THE MINIS-
TRY Of WATER RESOURCES (SHRI PK 
THUNGON): (a) to (e). Demolition/removal 
of unauthorised construction in Delhi is a 
continuous process. Delhi Development 
Authority has reported that it has not stalled 
demolition of unauthorised construction at 
the behest of the Prime Minister's Office. 

Technology Transfer from USA 

964. SHRI RAM KAPSE.; Will the PRIME 
MINISTER be pleased to state: 

(a) whether the United States Adminis-
tration intend to work with India to identify 
and remove the constraints in the way of 
technology transfers from USA; and 

(b) if so, the details thereof and the 
steps taken in that direction? 

THE MINISTER OF STATE IN THE 
PRIME MINISTERS OFFICE AND MINIS-
TER OF STATE IN THE DEPARTMENTS 
OF ATOMIC ENERGY AND DEPARTMENT 
OF SPACE AND MINISTER OF STATE IN 
MINISTRY OF SCILNCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) and (b) Infonnation is being collected 
and will be Laid on the Table of the House. 

Review of Programme Implementation 
in Orissa 

965. DR. KARTIKESWAR PATRA: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the report of the review 01 programme 
implementation in Orissa for the year 1991-
92 and 1992-93 Departmont-wise; 

(b) the percentage of achievements; 

(c) the reasons for low perfonnance; 
and 

(d) the steps taken to achieve better 
perfonnance? 

THE MINISTER OF STATE FOR THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a to (d) Tne infor-
mation is being collected and will be laid on 
the Table of the House. 

Wasteland Development in West 
Bengal 

966. SHRI BIRSINGH MAHATO: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have iden-
tified the areas for development of waste-
land in West Bengal; 

(b) if so, the details thereof; and 

(c) the amount sanctioned for the de-
velopment of wasteland in the State? 

THE .MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL RAM SINGH): (a) and 
(b) No detailed survey has yet been con-
ducted for identification of wastelands in 
West Bengal, but according to one estimate, 
the total extent of wastelands in West Ben-
gal is 2.54.million hectares. 

(c) Under 20-Point Pcogramme, an 
amount of Rs. 2098.30 lakh is proposed to 
be spent in the State, under the Central and 
State Plans, during 1993-94 on tree plant-
ing/afforestation and related activities on 
land which would include wastelands. 
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Employment Generation Plan for 
Orissa 

967. SHRI K.PRADHANI: Will the Min-
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Government have 
drawn up State-wise plan for employment 
generation during the Eighth Plan period; 

(b) if so, the target set for Eight Plan in 
different States; 

(c) whether any such employment gen-
eration Plan has been drawn up for Orissa: 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) to (d) Strategy 
for employment generation during the Eighth 
Plan is detailed in the Plan document which 
envisages creation of 43 million additional 
employment opportunities in the country 
during the Plan period. No State-wise tar-
gets are set by the Centre. Different States 
draw up their plant and targets for employ-
ment generation appropriate to their specif-
ic conditions. According to the Plan docll-
mentsofGovemmentofOrissa, 17.56lakhs 
additional employment opportunities have 
been projected during the Eighth Plan peri-
od. 

P ......... Processing Projects 

968 SHRI RAMASHRAY PRASAD 
SINGH; Will the PRIME MINISTER be 
pleased to state: 

(a) the details of the projects working on 
parallel processing in the country; and 

(b) the language in which these projects 
are working? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTEA OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENTS OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHRI EDUARDO FALEIRO) : (a) 
The details of the projects on parallel pre-
cessing computer in the country are as 
follows:-

1 . PARAM in the Centre for Develop-
ment of Advanced Computing 
(CDAC) , Pune, Department of 
Electronics. 

2. PACE in the Advanced Numerical 
Research and Analysis Group 
(ANURAG) , Hyderabad, Ministry 
of Defence. 

3. BPPS in the Bhabha Atomic Re-
search Centre (BARC) ,Bombay, 
Department of Atomic Energy. 

4. CHIPPSintheCentreforDevelop-
ment of Telematics (C-DOT), Ban-
galore, Ministry of Communica-
tions. 

5. FLOSOLVER in the National Aero-
space Laboratory (NAL) , Banga-
lore, Council of Scientific and In-
dustrial Research. 

(b) 'Fortran' and 'C' Computer pro-
gramming languages are supported by these 
projects. 
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Industrial Production 

969. SHRI S.B. SIDNAL: 
DR. D. VENKATESHWARA. 

RAO: 
SHRI VIJAY NAVAL PATIL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the industrial production 
has declined during the first eight months of 
the current financial year; 

(b) if so, the reasons therefor; 

(c) the sectors in which this decline has 
been registered; 

(d) wllether statistics of infrastructural 
industries also revealed their pOGr perfor-
mance; and 

(e) if so, the steps being taken by the 
Government to raise industrial production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (c) Ac-
cording to the latest QUick ·Estimates of 
Index of Industrial Production as compiled 
by Central Statistical Organisation for Au-
gust, 1993 the overall rate of growth during 
April-August, 1993 over April-August, 1992 
was 1.8%. The rates of growth in the 
manufacturing, mining and electricity sec-
tors were 1.0%, (-) 2.5% and 9.3% respec-
tively. 

(a) and (e). The Index of Industrial 
Productionof six infrastructure industries 
namely electricity. coal, saleable steel. 
petroleumrefinery products, crude petroeum 
and cementtogether accounting for a weight 

of 29%. showedc a rate pf growth of 6% 
during April-September 1993 as compared 
to a growth of 2.9% in the corresponding 
period last year. 

Manufacturing of 'Snow Scooter' by 
E_M.E. 

970. SHRI. CHETAN P.S. 
CHAUHAN: 

SHRI RAJENDRA 
AGNIHOTRI: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether snow mobile vehicles have 
been procured for use by the Army; 

(b) if so, the details and the main fea-
tures thereof; 

(c) whether the parts used therein are 
being manufactured indigenously; and 

(d) if so, the manufacturing cost likely 
to be incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) Yes, Sir. 

(b) Snow mobiles are used in snow 
bound, high altitude areas for carriage of 
men and meterials. One vehicle can carry 
either one person and 40 Kgs of weight, or 
two persons. 

(c) Almost 70% of the parts have now 
been indigenised by the Corps of Electrical 
and Mechanical Engineer (EME) ofthe Army. 

(d) As the items are being manufac- h 
J 

tured within the existing capacities available 
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within the E.M.E workshops and form a part 
of a large range of spares produced by 
them, the detailed manufacturing costs have 
not been worked out. A sum of Rs. 9 lakhs 
was sanctioned forthe indigenous develop-
ment exercise. 

Excess Purchase of Stores 

971. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Comptroller and Audi-
tor General of I ndia in its report No.2 of 1 993 
(Paragraph 8.1) has criticised the Vikram 
Sarabhai Space Centre for the excess pur-
chase of stores worth about Rs. 70 lakhs. 

(b) if so, the facts thereof; and 

(c) the follow up action taken by the 
Government in the matter? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICES AND MIN-
ISTER OF STATE IN THE DEPARTMENT 
OF ATOMIC ENERGY AND DEPARTMENT 
OF SPACE AND MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND TECH- . 
NOLOGY (SHRI BHUVANESH 
CHATURVEDI): (a) to (c) In Chapter VIII 
(Parea 8.1) of the Report of the Comptroller 
& Auditor General of India for Scientific 
Department for the year ending March 31. 
1992, a para regarding 'Excess Purchase of 
Stores' by Vikram Sarabhai Space Centre 
(VSSC) has been included. The Comptrol-
ler and Auditor General of India has stated 
in his report that VSSC, Department of 
space, procured materials during 1975-82 
forthe Statellite Launch Vehicle (SLV Project) 
and though the project was successfully 
completed by launching of SLV-3 01 flight in 
1980 and 02 flight in 1983, 1200 items worth 

Rs. 69.88 lakhs procured for the project 
remained unused in stock as non/slow mov-
ing items. 

Th., Vikram Sarabhai Space Centre, 
Trivandrum, ofthis Department is the prime 
centre for research and development of 
launch vehicles and related areas of. space 
technology and is responsible for all the 
launch vehicle programmes such as ASL V, 
ASLV-C, PSLV AND GSLV. The Depart-
ment of Space had originally envisaged two 
operational flights of SLV, after completion 
of the development phase. However, these 
were not pursed since all the technology 
development objectives were accomplished 
during the developmental phase itself. The 
materials, reported to have been procured 
in excess, were procured both forthe devel-
opmental phase and operational phase of 
the SLV programme. The excess stores is 
also because of research and development 
in a very sophisticated and strategic area of 
fast changing technologies and consequent 
design change, technology/process change, 
changes in tests andmodels, substitution by 
better materials etc., which were unavoid-
able. 

The different launch vehicle 
Orogrammes of ISRO-SLV, ASLV, PSLV. 
GSLV, etc., are not independent of each 
other. Therefore, the items of stores. as-
semblies, etc., that were procured for the 
SL V Programme are capable of being used 
in the de",elopment of subsequent genera-
tion of launch vehicles and in fact, arel?eing 
used. Hence there is no possibility 01 ~ 
major part of the items becomirlg obsolete of 
unusable. Whatever materials rel)1aining at 
the close of the SL V project have been 
issued for ASL V project and the remaining 
items are kept in the stores of possible future 
use in the related launch vehicle 
programmes. Already items costing Rs. 
52.80 iakhs have been utilised and the 
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remaining items are still required for ASL V 
. D4 flight. 

Employment Opportunities in Gujarat 

972. SHRI ARVIND TRIVEDI: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the schemes which are being imple-
mented to increase he employment oppor-
tunities in Gujarat: 

(b) the amount allocated to Gujarat for 
this purpose during the last two years; and 

(c) the target fixed for the previous year 
and the extent unto which this target has 
been achieved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION'(SHRI 
GIRIDHAR GOMANGO): (a) Employment 
in any state, in general depends on the pace 

and pattern of development in the State, for 
which the State Govemment is responsible . 
The Union Govemment supplements the 
efforts of the State 6'Ovemment in the cre-
ation of employment opportunities throl:lgh 
Centrally Sponsored/Central Sector Spe-
cial Employment Programmes of which, 
important ones are: 

(I) The Centrally Sponsored Integrat-
ed Aural Development Programme 
(IRDP). Jawahar Rozgar Yojana 
(JRY), Nehru Aozgar Yojana (NAY) 
and the recently launched Employ-
ment Assurance Scheme (EAS). 

(ii) The Central Sector Special Em-
ployment Scheme for Self Employ-
ment of Educated Unemployed 
Youth (SEEUY) and the recently 
launched 'Prime Minister's Rozgar 
Yojana (PMRY). 

(b) The scheme-wise amount allocated 
by the Centre for these scheme to Gujiuat 
for last two year are given below: 

(Rs. in crores) 

Schemes 1992-92 1992-93 

I.R.D.P 10.66 10.05 

J.R.Y. 64.73 

N.R.Y 

S.E.E.U.Y .• 

• Amount of loan (inclusive of Central 
subsidy of 25% of the loan) sanctioned by 
banks to beneficiaries in Gujarat. 

2.91 1.93 

1.64 '0.60 

(c) Schemewise targets and achieve-
ments for 1992-93 for Gujarat are given 

. below: 
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Scheme Unit Target Achievement 

IRDP Number of families to 
be assisted 56,861 6.1,836 

JRY Lakh man days Employment 
to be generated 

NRY Year-wise statistics are 
not available 

SEEUY Beneficiaries 

Allocation to Gujarat for Agriculture 
Development 

973. DR. AMRITLALKALIDAS PATEL: 
Will. the Minister of PLANNING AND 
PROGAMME IMPLEMENTATION be 
pleased to state: 

(a) the funds allocated to Gujarat State 
for agriculture development during 1992-93 
and so far. 

(b) the actual amount utilised by the 
State Government. 

(c) whether the State Government has 
requested additional funds durir;Jg the cur-
rent financial year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMETATION (SHRI 
G)RIDHAR GOMANGO): (a) and (b) The 
Government Plan outlay under State Sector 
for Gujarat for 1992-93 for agriculture and 
allied sectors was Rs. 126.26 crores. The 
same level of outlay was maintained in the 
revised approved outlay for 1992-93 and 
approved outlay for 1993-94 for Gujarat in 
'he agriculture and allied sectors. 

236.73 228.65 

3,500 434 

(c) and (d) No request for additional 
funds during the current financial year has 
·been received from the State Government 
of Gujarat. 

Rural Pipe Water Supply Scheme 

974. SHFlI HARISINGH CHAVDA: Wil; 
the PRIME MINISTER be pleased to state: 

(a) the number of proposals under con-
sideration olthe Union Governmentfor rural 
pipe water supply; 

(b) the number of schemes form Gujarat 
pending for approval with the Union Govern-
ment; and 

(c) the.time by which these are likely to 
be cteared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL D~VELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
13 proposals are under CO(lSideration of the 
Central Govemment for rural pipe water 
supply. 

(b) Out of 13 proposals, six proposals 
relate to the State Government of 
Gujarat.. 
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(c) The proposals are under technical 
scrutiny and the decision of the Central 
Govemment will be conveyed to the con-
cerned States at the earliest. 

Tidal Wave Energy Project 

975. SHRI SHANKERSINGH 
VAGHELA: Will the PRIME MINISTER be 
ple?sed to state: 

(a) whether any tidal wave energy 
project is likely to be set up in Kandla Port 
area of Gujarat State: 

(b) whether this project is techno -
economically viable; 

(c) whether there is any other site avaIl-
able in the State where this type of project 
can be set up; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE. (SHRI S. KRISHNA KUMAR): (a) 
and (b) Detailed investigations and studies 
have been carried out Clnd a techno-eco-
nomic feasibility report has been preparP.d 
for a 900 MW Tidal Power Project in Gulf of 
Kutch in Gujarat. The project envisages an 
expenditure of about Rs. 6,000 crores and is 
yet to be techno-economically cleared by 
Central Electricity Authority. 

(c) and (d) Gulf of Cambay is another 
potential site for tidal power generation in 
Gujarat State. A potential of abouf7boo MW 
tidal power has been estimated by a UNDP 
expert in 1975 at this location. However. 
detailed investigations and studies to estab-

lish the potential of tidal power have not 
been·taken up. 

Indian Troops to Somalia for Peace 
Keeping 

976. SHRI SRIKANTH JENA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a Brigade of the Indian 
Army has been posted in Somalia as part of 
the United Nations peace keep force; 

(b) whether the Government are mak-
ing a handsome profit by apportioning the 
payment made by the United nations to the 
forces: 

(c) if so. the details of the U.N sanc-
tioned amount for payment to the Indian 
Troops per month (rank-wise) and the actu-
al amount paid to them; and 

(d) the reasons for apportioning the 
payments sanctioned/U.N. for the Indian 
troops? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) Yes. Sir. 

(b) to (d) The United Nations pays U.S. 
Dollars 988 per man per month to the Gov-
ernment of Indian as troop costs. In addi-
tion. i:t i>upplemental U.S. Dollars 291 per 
man per month is paid for specialists. The 
United Nations also compensates the Gov-
ernment of India for clothing, gear, weapon-
ry and ammunition. The troop costs are 
meant to compensate the Government for 
expenditure on salary etc. Of the troops. 
However, out of the funds received as troop 
costs. the Government are paying allow-
ances to the UN bound troops at the follow-
ing rates:-
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i) officers 

I) JCOs 

iii) Ors 

This allowance is over and above their 
salary and allowances which continues to be 
paid to them. The allowances have been "0 

fixed as to pass on the entire troop costs 
from UN Lees the expenditure incurred by 
the Govt. of India on pay & allowances, 
training, pensionary liability, family accom-
modation etc. The Government is not mak-
ing any profit on this account. 

Production by Cement Corporation of 
India 

977. SHRI SUDHIR SAWANT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the production and turn-
over in the Cement Corporation of I ndia has 
improved during 1990-91. 1991-92, 1992-

- $ 2190 per man per month 

- $ 1640 per man per month 

-$ 730 per man per month 

93 and 1993-94 till date; 

(b) if so, the details thereof, year-wise; 

(C) the reasons for the increase; 

(d) the loss of production due to the 
shortage of coal, power and wagons during 
the period; and 

(e) the remedial steps taken/proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b) 
The Details are as under: 

Year Production Sales turnover 
(lakh MT) (Rs. Crores) 

1990-91 

1991-92 

1992-93 (prov) 

1993-94 (Prov) 
(Apr-Sept) 

~--------

(c) Preventive and planned maintenance 
of the units, improved monitoring and con-
trol system, improved communication sys-
tems and bettermarketinq strategies helped 
improve the company's peliormance. 

28.60 403.88 

31.61 530.10 

29.63 507.84 

14.14 242.46 

(d) The loss of production due to short-
age of coal, power and wagons during 1990-
91 to 1992-93 is estimated as under: 
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Year Loss in lakh MT 

1990-91 8.56 

199192 6.09 

1992-93 7.29 

(e) The remedial steps taken/proposed 
to be taken are as follows:-

Coal: CCI has been provided with ade-
quate coal linkage. However, CCI is pur-
chasing coal from open market also. 

Power: The matter has been taken up 
with the concerned authorities for improve-
ment iri the power supply. CCI is participat-
ing in equity with AP Gas Corpn. for getting 
additional power for Southern units. 

Wagon: Close liaision is kept with the 
Railways to ensure adequate allotment of 
wagons. Wherever possible, cement is also 
being moved by road. 

[ Translation] 

Congestion in Cities 

978. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) the scheme formulated by the Gov-
ernment to control congestion and increase 
in the population in ciiies; 

(b) whether there are any guidelines to 
be followed by the States in this regard; 

(c) whether it is proposed to start any 
system of giving or withdrawing incentiv~s 
to the proper development of cities and 
towns; 

(d) whether any conference of State 
Government has been held to formulate a 
relevant policy in this regard; and 

(e) the details of such conferences and 
the policy formulated as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) To control c~ngestion and 
growth of population specially due to migra-
tion from small and medium towns to larger 
cities, the Central Government is providing . 
central assistance in the from of loan to 
States and Union Territories under the Inte-
grated Development of Small and Medium 
Towns (ID~MT) Scheme for the identified 
urban projects. 

(b) Central Government has issued 
guidelines for the preparation of project 
reports under IDSMT Scheme. 

(c) IDSMT Scheme is one of the incen-
tives towards proper growth of small and 
medium towns. 

(d) and. (e) This Ministry has not 
organised any such conference. 

Assistance to Voluntary Organisations 
byCAPART 

979. SHRI VISHWESHWAR BHAGAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the names of voluntary organisation 
to which assistance has been p[rovided 
through CAPART in Madhya Pradesh; 

(b) the amount provided to such 
organisations; 
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(c) the names of organisationst whose 
work has been reviewed to easure that 
funds have been utilised properly; 

(d) whether the Government have 
receivedany complaints against any 
organisations regarding misuse of funds; 
and 

certificate. By and large, the non-govern-
ment organisations are satisfactiorily imple-
menting the programme. 

[English) 

Power from Wind in Kerala 

980. SHRI MULLAPPALLI 
(e) if so, the details thereof and the RAMACHANDRAN: Will the PRIME MINIS-

action taken by the Government thereon? TER be pleased to state: 

THE MINISTER OF STATE IN THE (a) whether any study has been made 
MINISTRY OF RURAL DEVELOPMENT to survey potential sites for generating wind 
(DEPARTMENT OF RURAL DEVELOP- power; 
MEI'JT) (SHRI UTTAMBHAI R. PATEL): (a) 
and (b) As on 30th September, 1993 257 (b) if so, the details thereof; 
projects have been sanctioned to 135 
organisations in the state of Madhya pradesh. 
The amount of Rs. 36.53 crores have been 
sanctioned in respect of projects mentioned 
above. 

(c) to (e) After sanction of a project, 
funds eire released in suitable instalments. 
After release of first instalment. non-gov-
ernment organisations has to submit the 
progress report in the prescribed proforma 
within three months of the release of the 
funds.' On receipt of the progress report. a 
scrutiny is made to whether project is'being 
implemented as per the norms. Wherever 

. a doubt arises, a monitor is deputed for 
monitoring of the project. On receipt of 
Monitor's report, the non-Government 
organisation olthe programme. It is advised 
to make suitable amendments. Wherever 
mala-fide is observed by the Monitor, the 
non-government organisation is asked to 
refund the amount apart from being black-
listed. In some cases criminal proceedings 
are also initiated against the defaulting non-
government organisation. After completion 
of the project, noli-government organisation 
submits final progress report and audited 
statement of accounts as 'well as utilisation 

(c) whether wind power generating units 
have been set up in Kerala; and 

(d) if so the details thereof alongwith 
proposed sites marked for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) and 
(b) A comprehensive Wind Resource As-
sessment Programme is being undertaking 
in 22 States/UTs to asses the wind potential 
and identify sites for wind power projects. 
Favorablp. locations have been identified in 
States. such as, Tamil Nadu, Gujarat. Andra 
Pradesh. Kamataka, Kerala etc. 

(c) and (d) A 100 KW grid connected 
Wind Electric Generator was installed at 
Kottamala in Palakkad Distt. A 2 MW dem-
onstration wind farf!! project has been taken 
up at Kanjikode in Palakkad Distt. Another 
wind farm demonstration project has been 
proposed by the State Government for 
Kottathara in Palakkad District. 
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[ Translation] 

Assistance from HUDCO to Gujarat 

981. SHRI DILEEPBHAI SANG HAN I: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government of Gujarat 
has sent a proposal requesting allocation of 
funds from HUDCO for economically weak-. 
er sections (both rural and urban) for the 
year 1993-94; and 

(b) if so the action taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE FOR UR-
BAN DEVELOPMENT AND MINISTER OF 
STATE IN THE MINISTRY OF WATER 
RESOURCES (SHRI PK THUNGON): (a) 
and (b) It is reported by HUDCO that various 
housing agencies of Gujarat have sent pro-
posals for loan assistance for EWS housing 
Schemes in urban and rural areas in the 
State and. during the year 1993-94 (as on 
31.10.93). HUDCO has sanctioned a 103n 
amount of Rs. 3.05 crores for EWS housing 
schemes in rural areas and Rs. 0.89 crore 
for EWS housing schemes in urban areas. 

Work in Sanskrit on Computers 

982 SHRI BALRAJ PASSI Will the Min-
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a)' whether the Government propose 
to introduce training programme to facilitate 

work in Sanskrit on computers; 

(b) if so, the details thereof; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE OF THE 
M[NISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) No. Sir. 

(b) Does not arise. 

(c) The work relating to use of Sanskrit 
on computers is still atthe initial R & Dstage. 
The Government has supported projects in 
this area. Training efforts arise only after the 
development stage. 

[English] 

Central Investment in Kerala 

983. SHRI RAMESH CHENNITHALA 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there is any proposal to 
increase the Central investment in the in-
dustrial sector of Kerala; and 

(b) if so. the deta iis the reof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
Of INDUSTRIAL DEVELOPMENT OF 
HEAVY INDUSTRY): (a) and (b) The details 
of sanction of new projects/schemes in the 
Central sector during 8th Five Year Plan in 
the State of Kerala is given as under:-

-----~---~~~---~ 

NameofPSE 

FAGT 

Gochin Shipyard Ltd. 

NTC (APKKM) Ltd. 

Name of project/Scheme (Rs. in crores) 
AntiCipated cost 

(a) New Amonia Plant at 
Udyogmandal. ::;25 

(b) Cochin Expansion 275 

Gochin Shipyard 

Modernisation of 
3 Mills under NTC. 

8th Plan Outlay 

47.80 

11.33 
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SL V Development programme 

984. SHRI C.K. KUPPUSWAMY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether India's space programme 
is likely to receive a set back as Clinton 
Administration has decided not to support 
development or acquisition of Space Launch 
Vehicles in countries outside the Missile 
Technology Control Regime (MTCR) as re-
ported in the Hindustan Times dated Octo-
ber 1, 1993; 

(b) if so the facts thereof; and 

(c) the steps taken/proposed to be taK-
en to ensure that our SL V programme is not 
affected? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE INTHEDEPARTMENTOF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI) : 
(a) While there may be marginal delays, it is 
not expected to cause any major setback to 
our launch vehicle development programme. 

(b) and (c) All dual use items. as mter-
preted by USA, which can be used in the 
development of rocket technology. even tor 
peaceful applications. are banned for export 
to countries outside the MTCR. The Gov-
ernment of India, being fully aware of this 
situation. is committed to building self reli-
ance in this area 

Integrated Infrastructural Development 
Project of Miyani 

985.- SHRI HARIN PATHAK: 
SHRI N.J. RATHVA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of the progress made so 
far with regard to the Integrated 
Infrastructural Development Project of 
Miyani. Probandar in Gujarat; 

(b) whetherthe Union Government have 
released the share Capital of Rs. 2 crores for 
the projects: 

(c) if not, the reasons therefor; 

(d) whetherthe Union Government have 
received any suggestion/proposal from the 
State Government in this regard; 

(e) it so, the details thereot: and 

(f) the time by which it is likely to be 
finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIAL AND 
AGRO AND RURAL INDUSTRIES (SHRI 
M. ARUNACHALAM) : (a) to (f) The pro-
posed Scheme of Integrated infrastructural 
Development (including technological back-
up services) for small scale industries in 
rural/backward areas is under finalisation. 

Identity Cards to Voters 

986. SHRI C P MUDALAGIRIYAPPA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Identity cards are likely to 
be issued to all 540 million voters in the 
country by January. 1993: and 

(b) if so, the details thereot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS: (SHRI H.R. BHARDWAJ) 
(a) anti (b) The Election Commission have 
issued instructions t~ all Chlet Electoral 
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20 Point Pl'9gtamme Officers for issue of identity cards to all 
voters as soon as possible and has also 
decided notto hold any election after 1.1.1995 
unless all eligible voters have been supplied 
with identity cards. The implementation of 
the directions of the Election Commission 
involves heavy expenditure and also practi-
cal difficulties. Moreover, the scheme had 
not met with success when it was tired 
earlier in certain areas. In view of this, the 
Election Commission has been requested 
to reconsider its directions in the matter. 

Operation of M.B. T. in Desert Conditions 

987. SHRI SHRAVAN KUMAR 
PATEL: 

DR~ lAXMINARA YAN 
PANDEYA: 

SHRI SYED SHAHABUDDIN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Army authorities have 
not found the Main Battle Tank, 'Arjun' ,fully 
satisfactory for operation in desert condi-
tions; 

(b) whether they have suggested some 
modifications in the design and .equipment 
of the MBT; and 

(c) if so, the reaction of the Government 
to the recommendations and suggestions 
made by the Army authorities? 

"{HE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MAlLiKARJUN) : (a) to (c) Bas~d?o excel-
lent performance of ARJUN tank in automo-
tive trials and weapon system firing trials 
held in Jan/Feb. 1993, the Army has given 
acceptance for induction of ARJUN Tank. 
User trials are progressing incorporating 
modifications suggested. 

988. SHRI SOMJIBHAI DAMOR: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

\d} tile status of 20 Point programme in 
the restructured economy particularly in 
Gujarat; 

(b) whether the Government have fixed 
any target under this Programme; and 

(c) if so, the achievements made against 
targets set during 1991-92, 1992-93 and 
1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME iMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) In the changed 
scenario of liberalisation, the poverty allevi-
ation programmes provide the much-need-
ed safety net to the deprived and those living 
below the poverty line. The twenty Point 
Programme, thus, has a vital role to play to 
ensure growth with 'equity and social justice 
in all the States of the Union including 
Gujarat. 

(b) Yes, Sir. 

(c) A statement giving the requisite 
information in respect of 28 item under 
Twenty Point Programme which are amen-
able to physical monitoring on monthly basis is. 
[Placed in library See. No. L T 4963/93] 

[ Translation] 

Use of Residential Houses for Com-
mercial Purposes 

989. SHRI PRABHU DAYAL 
KATHERIA; Will the Minister of URBAN 
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DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development 
Authority has given permission.to use resi-
dential houses for commercial purposes; 

(b) if so. the terms and conditions laid 
down for the purpose; 

(c) if not, whether the Govemment pro-
pose to take action against the persons 
using the residential houses for commercial 
purposes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY 
OF WATER RESOURCES (SHRI P.K. 
THUNGON) : (a) and (b) No, Sir. However, 
under the scheme of conversion of lease 
hold rights into free hold, the residential 
premises where a portion is being used for 
purpose other than residential by profes-
sionals, the conversion of the entire pre-
mises is allowed on payment of additior,al 
conversion charge. The uses and the extent 
to which the same can be ragularised under 
the said scheme. has been given in the 
Statement attached 

(c) and (d) As and when d complaint 
regarding misuse of residential premises for 
purposes ether than residential is received 
or such misuse is noticed an appropriate 

action under the terms and conditions of the 
lease is taken. 

STATEMENT 

1 . Conver~on would be allowed only 
when the residential building on 
the plot has been constructed and 
completion certificateI'D' form for 
the building has been obtained in 
the case of land allotted to Co-
operative group housing societies, 
conversion for individual flats would 
be permitted after completion cer-
tificateI'D' form has been obtained 
by the society and possession of 
flats given to the members. 

2. The application for conversion shall 
not be entertained unless 
accompained by prescribed docu-
ments. 

3. In respect ofthe leases of residen-
tial premises where a portion is 
being used for purposes other than 
residential to the extent given in 
the following table and as per the 
relevant provision of Master Plan 
2001, conversion of the entire 
leased out premises into freehold 
will be allowed on payment of addi-
tional conversion charges as laid 
down in Annexure 'B' for the cov-
ered area. 

Table 
---------------

Category of other 
than residential use 

Max. extent of 
other than res. use 

-------- -- _-
1. Professional Activity 
(i.e. as doctors. architects 
engineers. lawyers, 
professional 
chartered accountants, 

25%, or 50 sq. mtrs. of 
of covered area, 
whichever is less 

Other conditions 

Occupation of the 
plotlflat by the 
themselves 
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Category of other 
than residential use 

Max. extent of 
oif7er than res. use 

Other conditions 

-------~------____......__...--- -~----,----- --

advocates. consultants. 
journalists, artists 
designers/consultants) 

2.Specified house 
hold industries 

25% or 30 sq. mtrs. of a) Only on ground 

(pi refer Annex. "F" 
covered area whichever is less floor of built up plots. 

b) to be run by the 
occupants themselves 

NB: Conversion to freehold in respect of any property shall be without prejudice to the 
right of DDNlocal authority to take action on regard to the misuse with reference to 
Master Plan, Zonal Regulation and Building Bye Laws. 

[English] 

Spuri?us Auto Parts 

990. SHRI RAM KAPSE: 
SHRI R DHANUSKODI 

ATHITHAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have any 
proposal for a legislation to discourage and 
check spreading of spunous auto parts: 

(b) if so. the details thereof: and 

(c) the time by which a final decision is 
likely to be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) to (c) 
There is no legislation to deal specifically 
only for spurious auto parts. However, the 
"T (ade mark Bill. ,993" lI';hich has been 
introduced in the Parliament, provides inter-
alia. for a penalty involving a sentence of 

imprisonment for a term of not less than six 
months and a fine of not less than fifty 
thousand rupees forthe manufacture. stor-
age and sale of spurious goods. 

Power Generators by BHEL 

991. SHRI TAR IT BARAN TOPDAR 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Bharat Heavy Electricals 
Ltd .. is being forced to focus on service 
areas though it has tremendous capacity to 
manufacture power generators forthe coun-
try: 

(b) if so, the details thereof and the 
reasons therefor: and 

(c) the plans of the government to keep 
BHEL gOing and to use its expertise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF iNDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (b) 
Servicing of power stations has always been 
a part of BHEL'", business in the power 
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sector. In addition, BHEL has been diversi-
fying into new business areas so as to 
gainfully utilise its facilities, skills and capa-
bilities. As a consequence it has already 
introduced new products like gas turbines, 
AG Locos, Diesel electric shunting locos. 
Waste heat recovery boilers, Ceralin etc. 
The turnover from these new products has 
grown from a level of f1$, 104 crores in 1987-
88 to Rs, 40 1 crores in 1992-93. However. 
the inflow of orders for power generating 
equipment invisible funds with State Elec-
tricity Boards/Power Corporations. 

(c) BHEL is taking the follOWing steps to 
bag more orders: 

1 ) Actively pursuing business participa-
tion with promoters of power projects 
In private sector including foreign 
companies through supply of equip-
ment on deferred payment basis and 
limited scale finanCial packages, 

2) JOint working with reputed compa-
nies by formulating bids with consor-
tium arrangements. 

3) 

4) 

Henovation and life extension of ex-
isting power stations. 

Greater thrust on exports by focus-
sing on potential areas. A company 
Wide programme to obtai!"! ISO 9000 
Ouality Certltlcatlon is being pursl'0ci 
and some Units have already been 
awarded this certificate. 

Pattern for Development of Calcutta 

993. SHRI CHITTA BASU Will tl10 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state 

(a) whether the planning commiSSion 
has since accepted the West Bengal Slate 

Government's proposal totransform Calcutta 
into a 'Mega City' with its own World Trade 
Centre: and 

(b) if so, details of the funding pattern 
for the development of Calcutta? 

Tf-iE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IrvlPLEMENTATION (SHRi 
GIRIDHAR GOMANGO) . (a) A Centrally 
Sponsored Scheme for Infra-structural De-
velopment of Mega Cities which also in-
cludes Calcutta has been approved, Prolect 
report indicating the components for 
coverace under the Scheme has been sub-
mitted by the Government of West Bengal 
which will be processed by the nodal Minis-
try of the Government, that is, the Ministry of 
Urban Development 

(b) The pattern offundlng forthe Scheme 
IS: 

(II Central Government i25~o) 

(ii) State Government (25~o) 

(Iii) Institution/Market borrowings (50~o) 

Sale of Surplus Land 

994. SHRI VIJAY NAVAL PATIL Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Governme"t propose 
to sell Government surplus land available 
with the various Minlsteries of the Govern-
ment of India: and 

(b) if so, the modalities proposed to be 
adopted while selllrlg surplus land? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOF'ME~H 
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AND MINISTER OF STATEJN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON) : (a) and (b) Proposals for 
utilisation of surplus Government land to 
generate resources have been formulated 
by some Ministries/departments. However, 
no decision about sale of surplus Govern-
ment land has been taken. 

[ Translation] 

Modification in J.R. Y. 

995. SHRI ANAND AHIRWAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have since 
finalised in consultation with Planning Com-
mission to bring about some changes in 
Jawahar Rojgar Yojana; 

(b) if so, the details thereof, and 

(c) if'not, the reasons for delay iri this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPME~T 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR .THAKUR): 
(a) and (b) The changes brought about in 
Jawahar.Rozgar Yojana (JRY) in consulta-
tion with the Planning Commission are giv-
ing in the attached Statement. 

(c) Does not arise. 

STATEMENT 

The following changes have been made 
with regard to the utilisation of funds and 
effective functioning of Jawahar Rozgar 
Yojana (JRY). 

I) Seven five per cent of the funds 
allocated under JRY in a year, 

ii) 

subject to a minimum of RS.2546 
crores, which was the revised Bud-
get allocation for JRY for the year 
1992-93, will be utilised for the 
implementation of JRY throughout. 
the country broadly on the guide-
lines now prescribed. 

The funds under JRY will be con-
tinued to be allocated to the States!' 
UTs on the basis of proportion of 
rural poor in the €tate/UT to the 
total rural poor in the country from 
the latest available poverty esti-
mates based on the results of lat- • 
est National Sample Survey 
Organidation's survey in this re-
gard. From the State to the district, 
the allocation of funds would, how-
ever, be made on the index of 
backwardness formulated on the 
basis of equal weightage to the 
proportion of SC/ST population in 
a district to the total SC/ST popula-
tion in the state and inverse of per 
capital production of agricultural 
workers. 

iii) The sub-schemes of JRY viz: Mil-
lion Wells Scheme (MWS), indira 
Awaas YOJANA (lAY) would con-
tinue. However, earmarking of 
funds for MWS will be increased 
from existing 20% to 30% and its 
coverage extended to non- SC/ST 
poor small and marginal farmers 
subject to the condition that, bene-
fits in financial terms to the non-
SC/STs do not exceed 1 0% of the 
toti:1I allocation under JRY. Simi-
larly, earmarking of funds at the 
national level for construction of 
houses under lAY will be increased 
from 6% to 10% and its coverage 
will be extended to non-SC/ST poor 
people subject to the condition that 
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financial assistance provided to 
non-SC/ST poor people (exclua-
in!'! freed bonded labourers) doE's 
nof exceed 4% of the total alloca-
tion. 

iv) Twenty per cent of the funds under 
JRY subjects to a minimum of Rs. 
700 crores will be used to imple-
ment an intensified JRY in 120 
backward districts in different 
States of the country where there 
is concentration of unemployment 
and under-employment. For this 
purpose, funds wilt be placed althe 
disposal of the concemed District 
Rural Development Agency 
(DRDAs)/ZHa Parishads(ZPs)who 
may identify the pockets of unem-
ployment and under-employment 
within the districts for implement-
ing intensified JAY in these pock-
ets. 

v) 5% of the JRY funds subjects to a 
maximum of Rs. 75 crores will be 
earmarked for taking up special 
and innovative projects such as 
those aimed at prevention of mi-
gration of labour, enhancing wom-
en's employment, special 
programmes through voluntary 
organisations aimed at· drought 
proofings as welt as watershed 
developmentlwastelands develop-
ment resulting in sustained em-
ployment. 

vi) Expenditure on wage and non-
wage component have been kept 
at the existing 60:40 ratio but the 

[English] 

wages paid to the skilled labourers 
are allowed to be included under 
the wage component subject to the 
limit of 10% of tile total wage. 

Export of Defence Items 

996. SHAI AMAR ROYPRADHAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of defence products be-
ing exported from the country; 

(b) the value of such defence export 
during January 1, 1993 to October 31, 1993 
and; 

(c) the comparative figures thereofdur-
ing the same period of the last three years? 

THE- MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) Wide range of prod-
ucts of Defence Public Sector Undertaking 
and Ordnance Factories, including aircraft's 
& Spare parts, electronic components & 
communication equipment, explosives & 
chemicals, software items etc, are being 
exported from our country. 

(b) The value of exports (including 
Deemed Exports) by the Defence Produc-
tion Units is of the order of Rs. 51.36 crores 
during the period from 1.~ .1993 to 
31.10.1993. 

(c) The comparative figures thereof 
during the same period for the last three 
years are as under: 

Period Export (including deemed exports) 

1.1.1990 to 31.10.1990 Rs. 26.00 crores 
------- -----------
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Period Export (including deemed exports) 

1.1.1991 t031.10.1991 Rs. 11.92 crores 

1.1 .1992 to 31 .1 0.1992 Rs. 22.00 crores 

[Translation} , 

Power through Wind Energy 

997. SHRIMATI SUMITRA MAHAJAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have con-
ducted any study regarding the capacity of 
power to be generated through wind energy; 

(b) if so, the findings thereof; 

(c) the extent of excess capacity shown 
in this study as compared to the installed 
capacity at present in this regard; and 

(d) the time by which this gap is likely to 
be overcome? 

THE MINISTER OF STATE IN THE 
MTNISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a) 
and lb) A comprehensive Wind Resource 
Assessment programme is being undertak-
en in 22 States/UT s to assess the wind 
potential and identify sites for wind power 
projects. Preliminary estimates have indi-
cated and overall potential of 20,000 MW in 
the country. Favorable locations have been 
identified in States, such as, Tamil Nadu, 
Gujarat, Andhra Pradesh. Karnataka, Kerala 
etc. 

(c) and (d) A total wind power capacity 
of 69 MW has so far been installed. The 

wind power programme is of recent origin 
and involves development of a new technol-
ogy. It has started picking up rapidly only 
now. The 8th Plan target have been revised 
to 500 MW from the original target of 100 
MW on the basis of likely increase of budget-
ary support for demonstration projects and 
increased private sector participation. The 
exploitation of the full potential will depend 
upon several factors such as identification 
of sites, availability of suitable grid, increased 
private sector participation and introduction 
of suitable policies & promotional incentives 
by the State Governments. 

[English] 

Export Potential of Khadi 
Products 

998. PROF. P.J KURIEN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is a huge export 
potential of the khadi and village industries 
products; 

(b) if so, the steps taken by KVIC in this 
regard; and 

(c) the details of earning made through 
export of these items during-each of the last 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIES (DEPART-
MENT OF. SMALL SCALE INDUSTRIES 
AND AGRO AND RURAL INDUSTRIES) 
(SHRI M. ARUNACHALAM) : (a) Yes, Sir 
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(b) KVIC is taking steps for marketing 
the identified products which have export 
potential through exhibitions within the coun-
try any abroad. KVIC has also undertaken 
market survey of handmade paper in U.S.A., 
Canada in order to make export of hand-
made paper in that area. 

(c) The export figures of last three years 
are as given below:-

Year Amount 

1989-90 Rs. 5.54 Crores 

1990-91 Rs. 6.43 Crores 

1991-92 Rs. 6.31 Crores 

(Excludes Khadi Export) 

These exports are done through mer-
chant exporters and hence they are indirect 
exports. Certain institutions are taking up on 
direct export and KVIC encouraging them 
through workshop and seminars to develop 
more direct export. 

CigareHe producing Machines 

999. SHRI K.H. MUN1YAPPA: 
SHRI V KRISHNA RAO: 
SHRI K.G. SHIVAPPA: 

Will the PRIME MINISTER he pleased 
to state: 

(a) whether the Government have any 
proposal to manufacture cigarette produc-
ing machines: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 

DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) No, Sil. 

(b) Does not arise. 

[ Translation] 

Lok Adalats in Rural Areas 

1000 SHRI RAM BADAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose 
to start Lok Adalats at large scale in rural 
areas: 

(b) ifso, the number of such LokAdalats 
proposed to be constituted in Uttar Pradesh; 
and 

(c) the time by which these are likely to 
be constituted? 

THE MINISTER OF STATE IN THE 
MINISTER OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ) 
: (a) Lok Adalats are organised by State 
Legal Aid and Advice Board both in Rural 
and Urban Areas. It has always been the 
efforts of the Committee for Implementing 
Legal Aid Schemes (CILAS) to intensify the 
holding of Lok Adalats and other Legal Aid 
Programmes in Rural Areas. This is im-
pressed upon the State legal Aid and Advice 
Boards by the Executive Chairman, CILAS 
as and when he happens to visit these 
States. 

(b) and (c) Lok Adalats are no! regularly 
constituted law Courts but are voluntary 
efforts for resolution of disputes through 
persuasive and conciliatory metho~ Lok 
Adalats are being organised by the S~te 
legal Aid and Advice Boards'through out the 
country including Utter Pradesh, The ques-
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tion of constituting Lok Adalats therefore, 
does not arise. 

[English] 

Poverty Alleviation Prpgramme in 
Maharashtia 

1001. SHRI ANKUSHRAO RAO 
SAHEB TOPE: Will the PRIME MINISTER 
be pleased to state: 

(a) the details of targetfixed and achieve-
ments made under the Poverty Alleviation 
Programme in Maharashtra during the last 
three years; and 

YEAR IRDP 
(No of families assisted) (in lakhs) 

Target Achievement 

1990-91 1.87 2.14 

1991-92 1.77 1.98 

1992-93 1.48 1.78 

(b) During 1993-94. constant monitor-
ing of the progress of IRDP is being done at 
the Centre and the State level for f'ulfilment 
of target set under the programme. Similar-
ly, under JRY, the State Govemment has 
been \asked to take necessary steps to 
improve the performance under JRY to 
ensure fulfilment of the targets. 

Amendment to National Ca,ital Region 
Planning Board Act, 1985 

1002. SHRI R. SURENDER REDDY: 
Will the MinisterofURBAN DEVELOPMENT 
be pleased to state: 

(a)whether there is any proposal to 

(b) the steps taken to ensure fulfilment 
of target in the State during 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTIAMBHAI H. PATEL): (a) 
The major poverty aHeviation programme 
being implemented in Maharashtra are - (I) 
Integrated Rural Development Programme 
(IRDP) and (ii) Jawahar Rozgar Yojana 
(JRY). The details 01 targets fixed and 
achievements made under these 
programmes during the last 3 years, i.e. 
1990-91 to 1992-93 are as under:-

JRY 
(No. of Mondays generated) (In lakhs) 

Target Achievement 

859.99 850.22 

654.72 771.64 

838.77 823.53 

amend National Capital Region Planning 
Board Act, 1985; 

(b) if so, the details th'ereof and the 
reasons therefor; 

(c) whether the Government also pro-
pose to enhance allocation during the Eighth 
Plan to achieve the target of NCR Plan; and 

(d) if so, the details thereat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K. 
THUNGON) : (a) and (b) Government has 
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not taken any decision regarding amend-
ment of National Capital Region Planning 
Board Act. 1985. 

(c) and (d) The Governmenthasstepped 
up the budgetary support to the NCR Plan-
ning Board from Rs. 35 crore in the Vllth 
Plan to Rs. 200 crore in the Vilith Plan 
period. This Central assistance has to be 
matched by contribullon trf'm the partiCipat-
ing States in accordance with the invest· 
ment plan prepared by the NCR Planning 
Board. 

[ Trans/ation] 

Review of Working of KVIC 

1003. SHRI SURENDRAPALPATHAK 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have re-
ceived any report from the high-powered 
committee constituted to review the working 
of the Khadi and Village Industries Commis-
sion; 

(b) if so, the salient features of the 
report; and 

(c) the details of the action proposed to 
be taken on the basis of findings of this 
report? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AGRO 
AND RURAL INDUSTRIES) (SHRI M. 
ARUNACHALAM) : (a) No, Sir. 

(b) and (c). Does not arise. 

[English] 

Prices of Drugs 

1004. SHRI PAW AN KUMAR BANSAL: 
Wi!! the PRIME MINISTER be pleaseds to 
state: 

(a) whether there has been rise in the 
price of different catagories of drugs over 
the past few months: :'lnd 

(b) if so, the details thereof and the 
action taken by the Government to control 
the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALERIO) : (a) and (b) 
Indices of Prices Movement of different 
categories of drugs between April, 1993 to 
middle of November, 1993 are indicated in 
the enclosed statement. 
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Achievements and Targets of 20 Point 
Programme 

1005. SHRI SYED SHAHABUDDIN Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state; 

(a) The achievements unaer the 20 
Points Programme during 1992-93, State-
wise and item-wisp 

(b) the physical target for 1992-93 and 
the achievements item-wise in the case of 
Bihar State; and 

(c) the target. item-wise, for 1993-94 in 
the case of Bihar State and for the country 
as a whole and the corresponding achieve-
ments for April-September, 1993? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) Achievements 
of St~ies during 1992-93 in the 28 items 
under Twenty Points programme identified 
for monthly monitoring are given in State-
ment-I 

(b) Item-wise target and achievement 
in Bihar State forthe year 1992-93 are given 
in Statement-ll. 

(c) Two more statements indicating the 
targets and achievements during April-Sep-
tember, 1993 under Twenty Point 
Programme in respect of Bihar State and 
Ihp. C01J!'1tr; as a 'Nhole are given at state-
ment-I" and IV respectively. 
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Revival Plan for HFC, FCI and POlL 
Units 

1006. SHRI PURNACHANDRAMALIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Fertilizers Workers 
Federation of India nas submitted a techno-
economic revival plan for HFC, FCI and 
Projects and Development India Ltd, units; 
and 

(b) if so, the steps taken by the GoveVl-
ment for its implementation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINiSTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALERIO) : (a) and (b) 
Yes, Sir. The Techno-economic Revival 
Plan submitted by Fertilizers Workers Fed-
eration of India was discussed in a meeting 
held in Oct '92, wherein representatives of 
differentworkerslotficers' unionslfederations 
were also present. In the meanwhiles, the 
Board for Industrial & Financial Reconstruc-
tion (BIFR) formally declared Hindustan 
FertiliZer Corporation Ltd. (HFC), Fertilizer 
Corporation of India Ltd. (FCI) and Projects 
& Development India Ltd (POlL) as sick 
companies under the Sick Industrial Com-
panies (Special Provisions) Act, 1995. The 
BIFR has asked the Government and these 
companies topresent a viable Revival Pack-
age. In view of these developments no 
action on implementation of the Techno-
economic revival plan has been taken. 

Acid Rain Warning 

1007. SHRI SANAT KUMAR MANDAL: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Governmenf attention 
has been invited to the newsite captioned 
• Acid-rain Warning" appearing in "The Week-
end Observer", New Delhi dated October 
16,1993: 

(b) if so, whether any plan is being 
considered to warn the people against rain 
acidification particuiarty in the areas which 
are sensitive to acidification due to low 
levels of alkaline particulates; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN PRIME 
MINISTER'S OFFICE AND MINISTER OF 
STATE IN THE DEPARTMENT OF ATOM-
IC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHA TURVEDI) : 
(a) Yes, Sir. 

(b) Extensive studies on acid-rain over 
India has been made by the Indian Institute 
of Tropical Meteorology (IITM), Pune and 
India Meteorological Department. The stud-
ies indude monitoring and analysis of Rain 
Water at various location in the country. The 
resuHs ofthe studies indicate that there is no 

• threat of acid-rain in India as per the obser-
vations and analysis carried out so far. 

(c) Does not arise. 

Integrated Freight cOmplex Cum-
Whole Sale Markets 

1008. SHRI MOHAN RAWALE : Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development 
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Authority has a plan to decongest Delhi by 
building integrated freight complex-cum-
wholesale markets in the East. West, South 
and North of the Capital; 

(b) if so, the details thereof; and 

(c) the time by which the plan is likely to 
be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TER OF WATER RESOURCES (SPIRI P.K. 
THUNGON) : (a) and (b) The Master Plan 
for Delhi-Perspective 2001 has proposed 
integrated freight complex-cumwholesale 
markets with warehousing and truck termi-
nal facility, on major entry routs to Delhi, as 
given below: 

I) In the east, near Patparganj and on 
Loni road, along NH-24 

ii) In the south. near Madanpur 
Khadar - along NH-2. 

iii) In the south-west. in urban exten-
sion (Bhartal) along NH-8. 

iv) In the north, in urban extension 
(Narela sub-city); along NH-1. 

(c) As per MPD-2001. the proposed 
freight complexes are to be developed on 
priority. 

PreseQting Officers for Cat and ,Other 
Courts 

1009. SHRI JEEWAN SHARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether some of the Government 
departments have appointed their own offi-
cials as presenting officers to present and 

defend the cases in the Central Administra-
tive Tribunal and in other courts; 

(b) if so, the details of such Depart-
ments; and 

(c) the details of the Government or-
ders authorising the appearance of the 
Government officials for other Departments 
and in other courts than Cat? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEMSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS ( SHRIMATI 
MARGARET ALVA) : (a) and (b). Under 
Section 23 (2) of the Administrative Tribu-
nals Act. 1985, eitherthe Legal Practitioners 
of the Government officers may be 
authorised as presenting officers before the 
Central Administrative Tribunal and every 
person so authorised by it. may present its 
case with respect to any application before 
the Central Administrative Tribunal. While 
the Legal practitioners are authorised by the 
MinistrY of law. the Government officers are 
authorised by the Administrative Ministers / 
Departments concerned. as per instruc-
tions issued by the Department of Person-
nel & Training. However. the details of such 
authorisations are not required to be main-
tained centrally. 

The Ministry of Personnel. Public Griev-
ances & Pensions is administratively con-
cerned only with !he Administrative Tribu-
nals set up under the Administrative Trjbu-
nals Act. 1985. other Courts are set up 
under other constitutional provisions / en~ . 
actment's and these will be governed by the 
specific provisions regarding presenting of-
ficers contained in the respective enact-
ment's. 

(c) The power to authorise Group 'A' 
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Officers of the concerned Department / 
Ministry for presenting its case before the 
central Administrative Tribunal were dele-
gated to the various Ministries I Depart-
ments vide Department of Personnel and 
Training's O.M. No. 11 019/58/85-AT dated 
25th June, 1986 and were reiterated Vide 
O.M. of even nlimber dated 25th May, 1988 
by the Department of Personnel & Training, 
which is administratively concerned with the 
Central Administrative-Tribunal, Copy ofthe 
these office Memoranda are annexed dS 

statement 'f' & 'II' 

STATEMENT -I . -

Office Memorandum 

Subject: Presentation of cases before 
the Central Administrative Tribunal through 
the Central Government Counsels/ 
authorised departmental representatives. 

1 . The~Central Administrative Tribu-
nal started 'functioning from 1st 

-November. 1995 with its Principal 
Bench at New Delhi and other 
Benches at New Bombay. Calcutta. 
Madras and Allahabad. Benches 
at Gauhati. Chandigarh and Ban-
galore started functioni~om the 
3rd March.1986. Seven more' 
Benches of the Tribunal at 
Ernakulam., Hyderabad, 
Ahemedabad, Jodhpur, Jabalpur, 
Patna and Cuttack are to be estab-
lished very shortly. 

2. The Central Govt. _ Counsels to 
present the cases of Central Govt. 
Departments before the Benches 
of the Central Administrative Tri- -
bunal wh!3rever such Departments 
are respondents have been ap-
pointed and thei, n'lmes communi-
cated' the :"'inistries I Depart: 

ments etc. vide our O.M.No. A-
11019/38/35-AT dated 23.11.85, 
9.12.85,18.12.85 and 20.1.1986. 

3. As per Section 23 (2) ofthe Admin-
istrative Tribunals Act, 1985, as 
amended by the Administrative 
Tribunals (Amendment) Act, 1986 
"the Central Government may 
authorise one or more legal practi-
tioners or any of its officers to act 
as presenting officers and every 
person so authorised by it may 
present its case with respect to any 
application before a Tribuna!". In 
view of this, it has been decided 
that whenever an application is 
filled before a Bench of the officers 
under its control is made a respon-
dent, having regard to the impor-
tance of the case concerned, the 
concerned Department/Ministry 
can also decide to present the 
case before the Bench of the T ribu-
nal directly through one of its offic-
ers who should be atieast a Group 
'A' Officer of the Central Govern-
ment. If such a decision is taken 
the concerned MinistrylDepartment 
may write to the Register of the 
Bench of the Tribunal Authorising 
a parti~ular officer to present the 
case on behalf of the Government. 
Wherever the concerned Ministryl 
Department feels having regard to 
the number of cases which are 
pending before the Bench of the 
Tribunal, that it will be advanta-
geous to authorise'of its officers to 
present the cases- before the Tri-
bunal, a letter authorising a partic-
ular officer in a general way may be 
issued to the Registrar of the con-
cemed Bench of the Tribuna!. Since 
the power to a'uthorise an officer to 
present the case before the Tribu-
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nal vests only with the Central 
Government, it IS necessary to 
obtain the approval of the Minister 
it is necessary to obtain the ap-
proval of the Minister concerned 
for such authorisation unless this 
power is delegated to the Secre-
tary of the Ministry/Department. 

4. It has also been brought to the 
notice of thiS Ministry that in certain 
cases where notices were issued 
by the Central Administrative Tri-
bunalthe concerned Government 
Department failed to appear be-
fore the Bench on the date fixed or 
deputed a very junior official with 
records. It is enjoined that when-
ever notice is received from the 
Tribunal (unless it is decid~d to 
present the case through an offic-
er) the Department concerned 
should immediately get in touch 
with the Senior standing Counsell 
Standing Counsel Attached to the 
particular Bench fOr handing the 
case himself or allotting the case to 
one of the Additional Standing 
Counsels attached to the Bench. 
Theconcerned Government Coun-
sel should be fully briefed. Itshould 
be ensured that the Govt. Counsel 
or the authorised officer appears 
before the Bench ofthe Tribunal on 
the fixed date. 

5. All the MinistrieslDepartments and 
the subordinate offices should en-
sure timely submission of the state-
ments before the Benches of the 
Tribunal and appearance of the 
central Govt. Counsels or 
authorised departmental represen-
tative on the fixed lor hearing of • 
cases. 

Hindi version will follow. 

sd/-
(S.K. Parthasarthy) 

Joint Secretary to the Govt. of India 

copy to:-

1. All Ministers/Departments of the 
Govt. of India .. 

2. All Counsels (ass per list attached). 

3. Registrar, Central Administrative 
Tribunal (All Benches as per list 
attached). 

STATEMENT - " 

Office Memorandum 

Subject: Presentation of cases before 
the Central Administrative Tribunal through 
the Central Government Counsels/autho-
rized departmental representative~. 

The undersigned is directed to refer to 
this Department's O.M. of even number 
dated 25.6.86 (copy enclosed for ready 
reference) regarding defending of cases 
before the CAT and to say that it has been 
brought to the notice of the Department of 
Personnel and Training that instructions 
contained therein are not complied with 
strictly by various Ministers/ Departments. 
It is once again reiterated that in cases 
where the MinistrieslDepartments decide to 
present the case before the Bench of the 
Tribunel directly through one if its officers, 
they may write to the Registrar of the Bench 
of the Tribunal authorising a particular offic-
er to present the case on behalf of the 
Government. Officers, who are not S0 

authorized are not entitled to appear and 
represent the Government before the T ribu-
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nal. It is therefore. requested that letters of 
authority, in such cases may be sent to the 
Registrars concerned without fail so that the 
Government cases are defended property. 

Copy to:-

Sd/
(Smt Krishna Singh) 

Joint Secretary to the 
Govt. cit India. 

1 . All Ministries/Departments of the 
Governments of India. 

2. All Counsels (as per list attached). 

3. Registrar. Central Admin,.;trative
Tribunal )All Benches as per list
attached).

Leather Industry 

1010. SHRI SANDIPAN BHAGWAN 
THORAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether a Term of officials and non
officials under the leadership of Shri E.N. 
Murthy visited leading training Institutions 
and Organisations in Europe to improve the 
performance of leather sector and to estab
lish training facilities to meet the shortage of 
trained technical personnel; 

(b) if so, the main observations and 
recommendations ot the Committee; 

(c) the action programme proposed to 
be formulated in various parts of the country 
in general and Maharashtra in particular 
during the Eighth Plan period in this regard; 
and 

(d) the details of foreign investment 
received during the last two years for devel-

opment of leather industry?
 

--4  ...... , f") 

THE MINISTER OF STATE IN THE 
MINISTRYOFINDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY, 
(SHRIMATI KRISHNA SAHi): (a) to (c) A 
study team of officials headed by Shri E.N. 
Murthy visited some of the leading training 
institutions and organisations in Europe. 
The purpose ol the visit was to upgrade thE. 
training facilities :1nd curriculae in Footwear 
Design & Development Institute (FOOi). 
Central Leather research Institute (CIRI). 
Central Footwear Training Centres ( C FT Cs) 
to interestional standards. Based on the 
team's visit, courses in FDDI, CIRI. CFTCs, 
etc. have been upgraded and their equiva
lence established with Clothing & Footwear 
Institute ( CFI). London and AFPI C). F ranee 
Testing facilities in FDDI and CIRI were also 
upgrade� in tie ups made with Ballys of 
Switzerland and SA TRA of UK respecti'.ely 
for equivalence and mutual recognitions. 
Design centres in FOOi and CIAI have also 
been established with CAD/CAM facilities. 
All these actions would benefit the industry 
as a whole. Any State. including Maharashtra 
can take advantage of the availability of 
such facilities by setting up their own training 
institutes in collaboration with FOOi for soft
ware backing. 

(d) Government-have approved 23 pro
posals of foreign direct ''lvestment received 
from Indian forms/companies during the last 
two years involving amounts of Rs. 418.678 
millions. 

Octanec Production Unit 

1011. SHRI V.S. VI.IAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Kerala
has submitted any proposal for the pro
posed Octane productt0n unit in Kera la with 
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(b) if so, the details thereof; and 

(c) the action taken to clear the propos-
al expeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
iSHRIMATI KRISHNA SAHI) : (a) to Ie) MI 
s. Kerala State Industrial Development Cor-
poration Limited's proposal for technical 
collaboration with Mis. Institute Francais Ou 
Petrole. France for manufacture of Octane 
at Eranakulam. Kerala has already been 
approved by the Government on 3rd Au-
gust. 1993. 

Nitrogenous and Phosphatic 
Fertilizers 

1012. SHRI GUMAN MAL LODHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose 
to increase the production capacity of ni-
trogenous and phosphatic fertilizers In the 
country: 

(b) if so, the extent ihereof: 

(c) the proposed investment therelll: 

\ el) whether ttle subSidy on nitrogenous 
fertilizers IS likely to continue: 

(e,lll so, the details of the subsidy likely 
10 be given: and 

(f) the effect 01 usc of these fertilizers on 
crops? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 

MINISTRY OF PARliAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTME.NT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a)to (c) part 
of the Plan to increase the production of 
fertilizers during the 8th Five Plan, three new 
large gas-based Ammonia-Urea plants. one 
Gach at 8abrala (U. P. J, Shahjahanpur (U. P. ) 
and Gadepan (Rajasthan) are currently 
under implementation In the private sector. 
Besides, approval has been accorded to 
doubling the existing capacity of the gas-
based plants at Vijaipur (M.P) under Nation-
al Fertilizers Limited and Aonla (U.P ) under 
Indluan Farmers FcrtilizerCooperative Lim-
ited (IFFCO). Medium Sized gas-based 
Ammonia-Urea plant is expected to be set 
up based on gas from Krishna-Godavari 
basin, Andhra Pradesh. Madras Fertilizers 
Limited, has taken up a revamp project 
which would augmeni the existing capacity. 
The above projects will invoJve an estimated 
investment of RS 6634 crones. 

(d) and (e). At present only the straight 
nitrogenous fertilizers. namely, Urea. Am-
monium Sulphate Ammonium Chloride and 
Calcium Ammonium Nitrate are covers un-
der the fertiliser subSidy scheme. Under the 
scheme. the mamlfactures are compensat-
ed for lower realisation through sales com-
pared to the cost of production as assessed 
by the Government. Likewise, in the case of 
controlled fertilisers, Government bears the 
difference between the sale price to the 
farmers and the cost of imports. In addition. 
equated freight is paid to cover the cost oj 
transportation ot both indigenous and im-
ported controlied fertilizers from factory/ 
port to the consumption centres. 

(I) Chemical fertilizer are one of the 
major Inputs in augmenting agricultural pro-
duction. 
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Firing on Indian Pickets in J & K 

1013. SHRI BOLLA BULLI RAMAIAH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Pak troops opened unpro-
voked firing on several Indian pickets in 
Rajouri and Punch sectors of J & K during 
October, 1993; 

(a) whether the Government have 
finalised a composite package for the petro-
chemicals industry in order to compete with 
the international companies; 

(b) if so, the details of the package; 

(d) the manner in which the package is 
being implemented; and 

(e) the financial implications of the pack-
(b) if so, the details thereof and the age? 

reasons thereof; 

(c) the total incidents of firing during 
. 1993 on Indo-Pak boarder; 

(d) the total loss of life and property 
suffered therefrom; and 

(e) the remedial action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY IF DEFENCE (SHRI 
MALLIKARJUN) : (a) to (c) Incidents of 
exchange ottiring between the troops/secu-
rity forces on the two sides along the Line of 
Control in J&K, including the Rajouri and 
Punch sectors. are by and large, a regular 
feature. Some incidents of firing have also 
occured along the IB in Rajasthan. 

(d) The Indian troops have suffemd 
some casualties. It will not be desirable to 
disclose the details. Pakistani casualties 
are reported to be higher. 

(e) Our troops continued to maintain a 
high degree of alertness along the Une, of 
Control/lndo-Pak border. 

Package for Petro-chemicals Industry 

1014. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTRY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALERIO) : (a) to (d) No 
such package has been prepared. Howev-
er, policy decisions have been taken from 
time to time to make the domestic petro-
chemical industrial internationally competi-
tive. 

National Quality Council 

1015. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe proposal of setting up of 
a National QU,ality Council has since been 
finalised; 

(b) if so, the details thereof; and 

(c) if not, the time by which it is likely to 
be finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY(DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) to (c) The 
Proposal reqarding setting up of a National 
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Quality Council is under consideration of the 
Government. 

[ Translation] 

Foodgrain Markets 

1016. SHRI CHETAN P.S 
CHAUHAN: 

SHRI DEVI BUX SINGH: 
SHRI DILEEP BHAI 

SANGHANI: 
SHRIMATI BHAVNA 

CHIKHALlA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is a shortage of 
foodgrain markets in Uttar pradesh, Punjab 
and Gujarat due to which a large quantity of 
foodgrains is damaged every year; 

(b) whether the Government propose 
to set up new foodgrain markets in the said 
States during 1993-94; and 

(c) if so, the time by which these are 
likely to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
There are sufficient number of foodgrains 
markets in Uttar Pradesh. Punjab and 
Gujarat, Agricultural Marketing is a State 
subject and State Governments develop 
markets as per their needs. 

(b) The centrally sponsored scheme for 

Development of markets has been trans-
ferred to. the State Sector as per decision of 
the National Development Council. The 
Government of India have noscheme under 
which new markets could be set up in the 
said States. The respective State Govern-
ment have been advised to set up new 
markets as per their needs. 

(c) Does not arise. 

[English] 

Husk Control Order 

1017. SHRIMATI SUSEELA 
GOPALAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government giv-
en permission to the coir industry to with-
draw the husk control order; 

(b) if so, the reasons therefor; and 

(c) the measure' proposed by the Gov-
ernment to control the price of coconut husk 
as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM) : (a) to (c) The Three 
Point Levy Scheme was extended last year 
for a period of one year upto 31 st October, 
1993. Since Government of Kerala has not 
requested for it'> further extention, the 
Scheme has not been extended further. 
Government of Kerala have been requested 
for their views in this regard. Coir Board. 
however. have, based on the report of a 
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Committee appointed by it, decided to dis-
continue'the levy Scheme and husk control. 
The State Government has decided to give 
a subsidy upto a maximum of Rs. 150 per 
1000 husk to the Coir Cooperative Societies 
to compensate for the higher cost of Husk 
they will have to incur with the discontinu-
ance of levy. 

Study on Price of Tyres 

1018. SHRIINDRAJITGUPTA:Wilithe 
PRIME MINISTER be pleased to state: 

(a) whether the Bureau of Industria! 
Costs and Prices (BICP) proposes to under-
take study into tyre pricing, costing and its 
tariff structure; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) No. Sir. 

(b) Does not arise. 

[ Translation] 
PSlV 

1019. SHRI. G. DEVARAYA NAIK: 
SHRI TARA CHAND 

KHANDELWAL: 
SHRI. V.SREENIVASA 

PRASAD: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the rocket PLSV failed to 
complete its mission recently; 

(b) if so, the reasons therefor; 

(c) whether the Governmet have orderd 
any probe into the causes of its failure; 

(d) if so, the details thereof; and 

(e) the time by which the next PSLV is 
likely to be launched? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS· 
TER OF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACEANDMINISTEROFSTATEINTHE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) Yes, Sir. 

(b) While almost all the systems of 
PSL V have worked satisfactorily till the end 
of second stage., the disturbances caused 
during the spearation of the second stage 
from the thrid stage coupled with a software 
error under large pitch error conditions in the 
onboard computer resulted in the loss of 
control and changed trajectory. Notwith-
standing, the third stage has functioned 
normally. The fourth stage also ignited as 
planned and developed full thrust as expect-
ed till splash down. 

(c) and (d). The first tew development 
fights are meant to prove the vehicle and the 
experience of failure in the first develop-
mental tight is not unexpected. In spite ofthe 
failure to reach the frnal orbit, the success 
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achieved in proving all the major systems 
and sUbsystems of the complex vehicle is 

. notewothy. A national Jevel Failure Analysis 
Committee (FAC) has been consituted to 
look into not only the failure but also critically 
examine the performance of all the systems 
including those which have performed well 
so that any marginal deviations can be 
corrected in the next development fight. l=he 
FAC is expected to submit its fainal 
conslusions by December 15, 1993. 

(e) The second developmental flight of 
PSLV is planned for June. 1994. 

Jet Training Aircrafts 

1020 SHRI SATYA. DEO SINGH: 
SHRI SALRAJ PASSI: 
PROF. PREM DHUMAL: 

Will thew PRIME MINISTER be pleased 
to state: 

(a) whether the Indian Air-Force is in 
dire need of jet training aircrafts equipped 
with advanced high technology; 

(b) if so, whether certain fresh propos-
als have been invited for this purpose; and 

(c) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) to (c). Early acquistion 
of an Advanced Jet Trainer (AJT) has 
recently been reconfirmed as a high prioirity 
scheme by the IAF. After evaluation of all 
available options\ the only two aircraft con-
firming to the maximum number of the pre-
scribed Air Staff Requirement parameters 
have been shortlisted for possible acquistion 
after negotiations. 

[English] 

Self Employment 

1021. DR. KRUPASINDHU SHOI: 
SHRI SHANTARAM 

POTDUKHE: 
SHRI ARVIND TULSHIRAM 

KAMSLE: 
SHRI V. DHANAJAYA 

KUMAR: 
PROF. SAVITHRI 

LAKSHMANAN: 
SHRI GOPINATH 

GAJAPATHI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have since 
worked out the modalities for implemetation 
of a new scheme to provide self employment 
to ten lakh educated unemployed youths in 
the country; 

(b) if so, the details thereof ;and 

(c) the funds allocated for implementa-
tion of the scheme State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI VITTALSHAI H. PATEL): (a) 
Yes, Sir. 

(b) Details enlcosed statement 

(c) Captial subsidy is provided to the 
beneficiaries through Reserve Sank of India 
and there is no allocation for any State/UT 
individually. Captial subsidy 15% of the 
project cost subject to a ceiling of Rs, 7,500 
per entrepreneur is envisaged in the scheme. 
For. the year 1993-94 a capatial subsidy of 
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Rs. 30 crores h~s been provided for 40,000 
bereficiaries. 

STATEMENT 

Prime Minister's Rozgar Y ojana (PMRY) 
is being implemented with effect from 2nd 
October, 1993 with a view to provide self 
employment opportunities to educated un-
employed youth in the country. 

The PRMY has been designed to pro-
vide employment to more than a million 
perons by setting up of / lakh micro enter-
prise during Vilith five year plan through 
industry, service and business routes. The 
scheme also seeks to associate reputed 
non-government organisations in implemen-
tation of PMARY Scheme especially in the 
selection, training of entrepreneure and prep-
aration of project profiles. The scheme in-
tends to cover urban areas only during 
1993-94 and whole of the country from 
1994-95 onwards when the existing Self-
Employment scheme for the Educated un-
employed Youth (SEEBY) will also be sub-
sumed in PMRY. 

Any unemployed educated person liv-
ing in any part of the country, rural or urban, 
within 18-35 years of age, matric passed or 
failed) or ITI passed or having undergone 
Govt. sponsored technical courses for a 
minimum duration of 6 months, permanent 
resident of the area for atleast 3 years, 
family income not exceeding Rs. 24,000 
perea annum, and not being a defaulter to 
any nationalined banklfinacial institution/co-
operative bank will be eligible for assistance 
under the scheme. The scheme envisages 
22.5% reservation for SC/ST and 27% fir 
other bacjkward classes, Out of the target 
allocated, not more than 30% entreprenures 
should be from business sector. 

The projects upto Rs.1 lakh are 
convered under the scheme in case of 
individuals. If two or more eligible persons 
join together in a paratnership. the project 
with higher costs would also be covered 
provided share of each person in the project 
cost is Rs. 1 lakh or less. Enterprenure is 
required to contribute 5% of the project cost 
as margin money in cash. The loan would 
not require any collate rap guarantee. Apart 
from personal guarantee, assets created 
under the scheme would be hypothecated/ 
mortaged/pledged to the banks.Govt. of 
India would provide subsidy @ 15% of the 
project cost subject to ceiling of Rs. 7500/-
per entreprenureur. The Scheme envisages 
training for entrepreneur after the loan is 
sanctianed. 

[ Translation] 

Duplicate Goods Task Force on 

1022. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose ... 
to set up a joint task force to combat with the 
problem of duplicate goods; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY 
INDUSTRY)(SHRIMATI KRISHNA SHAI): 
(a) to (c). There is no proposal before the 
Government to set up a joint task force to 
combat the problem of duplicate goods. 
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[English) 

Heavy Water 

1023. SHRI RAM KAPSE: 
SHRI K. PRADHANI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether India is self-sufficient in 
heavy water; 

(b) if so, the details thereof; 

(c) whether there is any proposals to 
export heavy water: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE INTHE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACEANDMINISTEROFSTATEINTHE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATUREVDI): 
(a) and (b). The indigenous production of 
heavy water is adequate to meet the re-
quirements of the operating and the new 
pressurised heavy water reactors under 
construction. Some surpluses are also ex-
pected. 

(c)and (d). Offers to some countries 
have been made for supply of heavy water. 

Allotment of Government Quarters to 
state Government Employees on 

Reciprocal basis 

1024. DR. KARTIKESWAR PATRA. Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government allot 

Government quarters to State Govemment 
employees sationed at New Delhi on 
reciporocal basis; and 

(b) if so, the number of quarters allotted 
by the State Government of Orissa and vice-
versa on reciprocal basis? 

THE MINISTER OF STATE OF THE 
MINISTER OF URBAN DEVELOPMENT 
AND MiNISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) Yes, Si~. Government of 
India allots quarters to State Governments 
employees stationed at New Delhi within 
certain norms laid down for this purpose. 

(b) 10 residential quarters have been 
allotted to the employees of State Govern-
ment of Orissa in the office of the Resident 
Commissioner at New. Delhi Information 
relating to residential quarters allotted by 
the State Government of Orissa to the Cen-
tral Government employees in that State is 
not maintained by the Dte. of Estates. 

Public Sector Undertakings in West 
Bengal 

1025. SHRI BiRSINGH MAHATO: Will 
the PRIME MINISTER be pleased. to state: 

(a) whether most of the public sector 
under takings in West Bengal are in crisis; 

(b) if so, the details thereof; 

(c) whether the Govemment proposeto 
close down these undertakings; 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY 
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INDUSTRY)(SHRIMATI KRISHNA SAHi): 
(a} and (b).Based on performace of Central 
PSEs during 1991-92, 19 Central PSEs 
heaving their registered Office in the State in 
West Bengal have been uidenhtied as in
dustrially sick, out of which 15 PSEs have 
been registered with BIFR for the formula
tion of their revival/rehabilitation packages. 
A list of these 15 PSEs registerd with BIFR 
is given in the statem,�nt attached. 

(c) and (d). BIFR have recommended
for closure of following tow PSEs in West 
Bengal: 

1. Cycle Corporation of India Ltd.
2. Weighbird India Ltd. 

STATEMENT 

List of Central PSEs registered with BIFR 

in West Bengal 

Bengal Chemicals & Pharmaceuti
cals Ltd. 

2. Smith Stanistreet & Pharmaceuti
cals Lid. 

3. Bharat Process & Mechanical En
gineers Ltd.

4. Braithwaite & Co. Ltd.
5. Mining & Allied Machniery Corpn.

Ltd. 
6. Weighbird India Lid. 
7. Bharat Brakes & Valves Ltd.
8. Biecco Lawrie Ltd. 
9. Cycle Corpn. of India Ltd. 
10. Bharat Ophthalmic Glass Ltd.
11. Tyre Corpn. of India Ltd. 
12. National Instruments Ltd.
13. NTC (West Bengal) Ltd. 
14. Bengai Immunity Ltd.
15. National Jute Manufactures Corpn. 

Ltd. . 

Generation of Wind Energy 

1026. SHRI K. PRADHAN!: 
SHRI VILAS MUTTEMWAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whethere target has been fixed by
the Government for the production of wind 
energy during 1993-94 and 1994-95; 

(b) if so, the total MW of wind energy
likley to be generated in those years: and 

(c) the schemes drawn up bythe  gOV-
of wind ernment to increase the genera 

nergy during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL
TURE (SHRI S.KRISHAN KUMAR): (a) and 
(b). Targets of 10 MW for 1993-94 and 20 
MW for 1994-95 have been fixed for wind 
farm demonstration projects. Capactiy ad
dition is also expected through private sec
tor projects. A total wind power capacity of 
69 MW has so far been installed. 

(c) The promotion of wind power gener
ation on a large scale is being undetaken 
under the following schemes; 

(i) Demonstration wind farm projects
with partial assistance by the Cen
tral Govt.

(ii) Private sector projects through soft 
loans. 

(iii) Incentive driven projects through 
private investment.

lndistrual Development Programme by 

UNDP 

1027. SHA! SHA NT ARAM POTDUKHE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government pro
pose to launch any UNDP assisted industrial 
development proghramme in Maharastra: 
and 

(b) if so. the details therrof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHAN SAHi): (a) No. Sir. 

(b) Does not arise.

Modernisation of Navy 

1028. SHRI SH RA VAN KUMAR PATEL: 
Will the PHiME MINISTER be pleased to 
state: 

tion
e



469 Written Answers AGRAHAYANA 17,1915 (SAKA) Written Answers 470 

(a) whether a number of plans for 
modernisation, augmentation or develop-
ment of navy have been scutteled or slowed 

~ down due to resource cruch during the last 
two years; and 

(b) if so, the details in this regard indi-
cating the main plans and projects affected 
thereby? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SH"l1 
MALLIKARJUN); (a) and (b). No, Sir. The 
modernisation of the Indian Navy, and her 
force levels are considered with reference to 
the perspective Plan and the Annual Plans 
drawn up for the purpose, also taking into 
account the geo-strategic environment, the 
treat perception, the country's matime inter-
ests, the likely tasks that the Navy may be 
called upon to perform. and the availability 
of budgetary resources. 

HUDCO Assistance to Dehi 
Administration 

1029. SHRI MANORANJAN BHAKTA: 

Will the Ministerof URBAN DEVELOPMENT • 
be pleased to state; 

(a) whether HUDCO has been releas-
ing Rs. ~ 0 crores every year for the last 
decade to the Delhi Administration forverious 
schemes; 

(b) if so, whether the Delhi Administra-
tion has not utilised the entrie amount for 
various schemes; and 

(e) if so, the details thereof and the 
action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (c). HUDCO has been 
making loan allocation annually to Housing 
Agencies in Delhi for housing and allied 
activities. The details of the allocation and 
the amount sanclior.ad by HUDCO in the 
last 10 yea.rs are as below: 

Year allocation Sanction 
(Rs. in crores) 

".--~-~ 

1983-84 4.64 1.85 

1984-85 4.95 0.91 

1985-86 6.93 2.08 

1986-87 6.83 2.37 

1987-88 ·7.01 0.00 

1988-89 786 5 ·14 

1989-90 10.08 0.21 
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Year allocation Sanction 
(Rs. in crores) 

1990-91 11.08 

1991-92 11.90 

1992-93 13.05 

During the current year. HUDCO has 
sanctioned a loan amount of Rs. 12.10 
crores to DDA for acquisition of 215.78 
acreas of land at villages Bakarwala, Dwarka 
for setting up of water treatment plant. 

" Loan sanctioned by HUDCO depends 
on specific requests from the concerned 
agencies. 

[ Translation) 

Launching of PSl V 

1030. PROF.RASASINGHRAWAT: 
SHRI VILAS MUTTEMWAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether PSLV, an indigenously 
built advanced rocket was launched in Sep-
tember, 1993; 

(b) if sO,the total cost of this rocket, the 
place from where it was launched and the 
time taken to manufacture it; 

(C) the salient features of this rocket 
and the manner in which it is likley to be 
converted in GSLV; 

(d) whether its failure has caused any 
setoack to our space·programmes; 

(e) the efforts being made to take the 

0.10 

assistance otto reign experts and techniques 
in this regarfd: 

(f) whether the engine used for PSL V 
was developed by a French Firm; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE IN THE DEPARTMENT 
OFATOMICENERGYANDDEPARTMENT 
OF SPACE AND MINiSTER OF STATE IN 
THE MINISTRY OF SCIENCE AND TECH-
NOLOGY (SHRI BHUVENSH 
CHATURVEDI): (a) Yes, Sir. 

(b) The cost of each PSLV rocket is 
about Rs. 45 crores. The PSLV-DI was 
launched from Sriharkota. The PSLV Project 
was approved in June 1982. 

(c) PSLV is a four stage rocket with a 
length of 44m and diameter of 2.8m and 
weighs about 283 tonnes at take-off. The 
first stage carries 129 tonnes of solid propel-
lant and is the world's third largest solid 
motor. The se¢ond stage has 37.5 tonnes of 
liquid propalleants and uses the Vikas en-
gine adopted from the Ariane Viking engine. 
The high performance third stage carries 7 
tennes of selid propellant wheras the liquid 
fourth stage consists of 2 tonnes of liquid 
propellants. PSL V is designed to place one 
tonnes class IRS satellites into 900km polar 
sunsynchronos orbit. 
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GSL V is configured ulilsing PSLV mod-
ules and infrstructure. Specifically the first 
two stages of GSLV are the same as that of 
PSLV. In the recent PSLV-DI flight all the 
individual stages including the first two which 
form a part of GSL V have functioned satis-
factorily giving added confidence in GSLV 
development. 

(d) There is no major disruption in the 
country's space programme. The first few 
developmental flighs are meant to prove the 
vehicle and the experience of failure in the 
first development flight is not unexpected. In 
spite of the failure to reach the final orbit, the 
success acheived in this particular mission, 
in proving all the major systems and 
subsystoms of the complex vehicle is note-
worthy. 

(e) An agreement was entered into with 
Glavkonsmos of erstwahile USSR for the 
development, supply and technologu transfor 
of the cryogenic stage for GSLV, mainly to 
speed up the realisation of a GSL V. 

(f) and (g). PSL V uses solid boosters for 
its first and third stages and liquid engines 
for its second and fourth stages. The first 
stage which is a giant 129 tonnes solid 
booster with six 9tonnes strapons as well as 
the thrid 7 tonnes solid booster are totally 
indigenously developed. While the fourth 
stage is totally indigenous, the second stage 
uses the engine adopted from the Arane 
Viking engine of France. This technology 
has been acquired through a bartert deal 
during 1974-79 by ISROengineers partici-
pating in the Viking Engine development. 
However, the stage and its complex sub-
systems, which were not part of ihe above 
contract were indegenously developed by 
ISRO and successfully fljght tested in PSL V-
DI. 

[English] 

Installation of Tube-wells in Gujarat 

1031. SHRI SHANKESRSINH 
VEGHELA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose 
to instal public tube-wells in Gujarat with 
World Bank assistance; 

(b) If so, the details thereof; 

(c) the number of tube-wells installed 
during the last three years, location-wise; 
and 

(d) the number of tube-wells likely to be 
installed during 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVDELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) No. Sir. 

(b) Does not arise 

(c) During the last three years 5 tube-
wells installed under the annual plan 
programme. 

(d) No tube-well is likely to be installed 
during 1993-94. 

Government Bunga!ows ConYerted 
into Memorials 

1032. MAJ. GEN. (RETD)BHUWAN 
CHANDRA KHANE>URI: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 
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(a) whether a number of Government 
Bungalows in New Delhi have been convert-
ed into Memorials, Musseums, Libraries 
etc. on the name of political leaders who 
were holding high offices when alive; 

(b) if so. location. size, total area etc. of 
these bungalows ipremises and the per-
sons to whom these bungalows have been 
dedicat~d; 

(c) whether there are demand for sim-
ilar facility to other departed leaders; 

(d) if so the details thereof; 

(e) whether the Government have any 
policy in this regard; 

(f) if so, the details thereof; 

(g) whethersorne bungalows are under 
unathorised possession on these .grounds; 
and 

(h) if so, the details thereof? 

THE MINISTER OF Sr.ATE IN THE 
MINISTRY OF URBAN DEVELOPMNH 
AND MINISTER OF STATE IN THE MINIS-
TRY OF'vVATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). Three bungalows 
have been converted into Memorials as per 
details given in the statement. 

(c) and_(d). Yes, Sir. There are de-

S.No. Bungalows 

1 . Teen Murti House-Dedicated in 
the name of Jawahar Lal Nehru 

2. 1, Sefdarjang Road and Dedicated 

1 , Akbar Road in the 
name of 
Smt. Indira 
Gandhi 

mands for similar facility from the following: 

(i) Sardar patel Memorial Seciety 

(ii) Pt. Pant Museum 

(iii) Dr. B.R. Ambedkar Memorial Li-
brary 

(iv) Jagjiven Ram Memorial 

(v) Lal Bahadur Shastri Memorial 

(e) and (f). In view olthe acute shortage 
of bugalow type accomdation. Gov!. is not 
agreeable to conversion of houses to 
momorial etc. However, where conversion 
had been agrred to, it wad decided that the 
ownership of the building will not be trans-
ferred and shall vest in the Central Govern-
ment and maintenance etc. will be undertak-
en by CPWD as deposit work on behalf of 
society/ trust. 

(g) and (h). There are two bungalows 
under unauthorised possession on these 
grounds viz. (i) 6, Krishan Menon Marg and 
(ii) 1, Moti Lal Nehru Place. 

STATEMENT 

Government Bungalows in New Delhi Con-
verted into Memorials, Museums, Ubraties 
etc. on the name of Political Leaddrs who 
were holding high offices when Alive. 

Total area 

Plinth area (main building 
6578 Sq.M) 

Plinth area of the bunga 
lows 689.87 Sq. M .and 
702.88 Sq. M. res-
pectively. 
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[ Translation] 

Abolition of Octroi System 

1033. SHRI RAM LAKHAN SINGH 
YADAV: Will the MiniSter of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether the octroi system has not 
been abolished in the entire country; 

(b) if so. the State;; in which this system 
has been abolished and the results thereof; 
and 

(c) the time by which this system is likely 
to be abolished in remaining States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVelOPMENT 
AND MINISTER OF STATE IN THE MINIS-
tRY OF WATER RESOURCES (SHRI P .K. 
THIUNGON): (a) and (b). Octroi is stiD ooing 
levied in some slates in the country. As on 
date 16 States and 5 Union Territories do not 
lavy OctrOi whose details are given in the 
statement attached. As a result of abolition 
of Octroi in these States. Urban Local 
Bodies are either being compensated by 
way of annual grants-in-aid or by enhancing 

't the Sales Tax on certain items. 

(c) The levy of tax on entry of goods in 
to a local area for consumption. use or sale 
therein falls at Entry 52 of the State List of 
the 7th Schedude of the Constitution of 
India. In view of this. it is for the State Govts. 
to look into question of abolition of Octroi. 

STATEMENT 

The list of State GovemmentsIUTs where 
• Octroi is not levied: 

1 . Andhra Pradesh 

2. Assam 

3. Bihar 

4. Kamataka 

5. Kerala 

6. Madhya Pradesh 

7. Nagaland 

8. Sikkim 

9. Tamil Nadu 

10. Tripura 

11. Himachal Pradesh 

12. Manipur 

13. Meghalaya 

14. Uttar Pradesh 

15. Arunachal Pradesh 

16. Mizoram 

UTs: 

17. Chandigarh 

18. Dadra & Nagar hC\veli 

19. Pondicherry 

20. Delhi 

21. Daman & Diu 
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[English] 

Budget Provisions for Navy 

1034. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the PRIME MINIS-
TER be pleased to state: 

(a) the percentage of the total Defence 
budget rearmarked forthe Navy during 1990-
91, 1991-~2 and 1992-93; 

(b) the percentage of the total budget 
for 1993-94; 

(c) whether any demand for increase of 
funds has been made by the Navy; 

(d) if so, the Government's respOnse 
thereto; 

(e) whether the Navy proposes toraise 
funds by any other means; and 

/ 

(f) if so, the details tl)ereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) and (b). The percenJ-' 
age of Nav.t budget out of the total Defence 
budget is as follows; 

ll*JO-91 12.56% 

199i-92 13.01% 

1992-93 11.52% 

• 
1993-94 11.44% 

(c) and (d). Yes, Sir. Budgetary alloca-
tions to the Indian Navy are decided after 
taking into consideration all relevant factors, 
including the geo-political sc,enario and the 
existing! emerging threat perCeption. 

(e) No, Sir .. 

(f) Does not arise. 

[ Translation) 

Intrusion by Foreign Ships 

1035. SHRI DILEEPBHAI SANGHANI: 
Will the PRIME MINISTER be pleased to 
.state: 

. (a) the number of cases of intrusion by 
foreign boats/ships in Indian territory, State-
wise detected by the Coast-Guard during 
1993; 

(b) the quantity of smuggled goods 
including nar-cotics seized by the Coast-
Cuard during the said period; and . 

(c) the details of total amount and other 
incentives given to Coast-Guard offcials as 
prize during the said period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. DEFENCE (SHRI 
MALLIKARJUN): (a) and (b). No foreign 
boats/ships have been detected in the Indi-
an Territorial waters; which extends upto 12 
nauJiC31 miles from the base line (Coast). 
HoWever, certain foreign vessels havebeen 
found engaged in the fishing activites in the 
India Exclusive Economic Zone (EEZ), which 
extends upto 200 nat utica) miles from the 
base line. During 1993; 54 foreign fishing 
vessles were apprehended by the Coast 
Guard. No smuggled goods including nar-
coticS were seized . 

(e) Does not arise. 

[English] 

Wasteland Development Force 

1036. SHRI C.K. KUPPUSWAMY: Will 
the PRIME MINISTER be pleased to state: 
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(a) whether the Government have 
finali?ed the scheme for raising force of 
Wasteland Development Board for the de-
velopment of wasteland in the country; and 

(b) if so, the details.of strength of such 
force and the places where it is proposed to 
be deployed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL. RAM SINGH): (a) and 
(b). For development of non-forest waste-
lands in the difficult and ravined areas of 
Madhya Pradesh including the districts of 
Morena. and Bhind. The Department of 
Wasteland Development has proposed the 
raising of Wasteland Development Task 
Force.The strength of the Force would de-
pend upon the availability of wastelands and 
availability of. funds. However, the proposqd 
Force is likely to have a stength of 317 
personnel. 

Loan for Atomic Energy Programmes 

1037. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the World Bank has ap-
.. proved any loan for development of Atomic 

Energy programmes in the country; , 

(b) if so, the details thereof; and 

(c) the details of new projects proposed 
to be started with this loan? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TEROFSTATEINTHEDEPARTMENTOF 
ATOMIC ENERGY AND DEPARTMENTOF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOI.-
OGY (SHRI BHUVESH CHANRVEDI): (a) 

No, Sir. 

(b) and (c). Does not arise. 

Company Deposit Rules 

1038. SHRI SHRAVAN KUMAR 
PATEL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Law Commission has 
mooted certain changes and modifications 
in the Company Deposit Rules with a view to 
secruing statutory protection of small depo-
sitions; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R.BHARDWAJ): 
(a) and (b). The Law Commission has 
made, inter-alia, the following recommen-
dations: 

(i) providing definition of Small de-
positors who have deposits.upto 
Rs.ll,OOO/-

(ii) the default in repayment of the 
matured deposits may be intimat- . 
ed by the Company to the Compa-
ny Law Board; 

(iii) prohibition from raising further de-
posits by the Companies which 
have defaulted in repayment of the 
deposits and interest thereon; 

(iv) the defaultinmg companies should 
report the fact of default in future 
advertisements inviting deposits 
from public; and 

(v) The companies may be allowed to 
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utilise the funds obtained by way of 
loans for repayment to small de-
positors. 

The Companies Bill, 1993 introduced in 
the Rajya Sabha on 14.5 1993 already 
provides that the company which has failed 
to repay and deposit or interest due thereon 
shall be prohibited from raising further de-
posits and from making inter-corporate loans! 
investments, until the default is made good. 
Complusory credit rating is also proposed to 
be introduced in case of companies intend-
ing to raise deposits. through advertise-
ments. 

Plan Investment for 1992-93 and 
1993-94 

1039. SHRI SOMJIBHAI DAMOR: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLMENTATION be 
pleased to state: 

(a) whether some States have. defaultd 
in achieving the targeted plan invest'Tlentfor 
1992-93 and 1993-94; 

(b) if so, the names of all such defaulting 
States; and 

(c) the status of Gujarat in respect of 
achieving the target for plan investment in 
the 1992-93 and 1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIDHAR GOMANGO) (a) to (c). A state-
ment detailing the originally Approved Out-
lays and the revised outlays for the Annual 
Plan 1992-93 of all States is attached. The 
table also indicates excess/shortfall for each 
etate. It is too early yet to estimate correctly 
likely shortfalls, if any, in Annual pLAN 
1993-94 of most of the States. 



485 Written Answers AGRAHAYANA 17,1915 (SAKA) Written Answers 486 
-;--. ::: 
~ 
0 .c: 0 It) 0 C') C\I 0 C') 0 0 0 0 ~ It) 0 (I) 0 ,._ 0> 0 V III 0 0 0 

l: .0 ~ 0 N 0 0 u'i -:i ~ 0 M 
~ 0 ~ 0> (I) 

~ '7 ~ (i) '7 
, 

~ (.) e .t u c:: 
~ ~ 

.~ 

~ 

:::.., 
~ ~ 
~ 

;::, 0 0 0 0 C\I 0 ,._ 0 0 '0 0 
0 0 0 0 0 v 0 Ii) 0 0 0 0 

(I) 1::1 "'" u'i u'i 0 0 M u'i -:i 0 M u'i 0 
~ Cll 

,._ C') 0 0 Ii) ,._ 0 0> C\I 0; Ii) 

.l!! .~ 
(I) C\I ,._ co co v CD ,._ 

en Cll 

~ 
~ 

0:: 

;::, 
0 

1::1 
Cll 

.... .~ 
z 1:12 w 1§ :::.., 
:E ~ 

<1l 
W ~ .... e ;::, 
« 8: 0 .... 1::1 en q:: ~ 0 0 0 0 0 0 0 0 0 0 0 e 0 0 0 Cl Ii) 0 Cl 0 0 0 0 

~ 8: (') 0 u'i 0 C\I C\I u'i 0 cD 0 u'i M 
CD v (I) 0 Ii) ,._ C') co C\I C;; 

~ q:: CD C\I 0> C\I co co v co 0> 
C\I 

0) :2 - <1l 

c:: s: 
6: .2' 

0 
§ 
c:: c:: q:: 

~ ~ 
~ ~ 

~ CfJ 'E OJ CfJ 

~ C\j .c "0 Q) 
~ CfJ "0 OJ ~ ~ 
(/) 

.l!! "0 0.. CIl 
~ 0.. ~ en (\i (\i o1l CIl 
0.. ~ CIl -" 
~ u ~ c ~ :::J CIl 

CIl E CIl u E iii CIl 
~ C CIl (ij CIl ~ 

CIl E (\i 
"0 :::J rn CIl . S' E E ... 

~ 0 CIl til Q) c .t: ~ I til « iii CJ CJ I ...., ~ ~ 

~ N M -:i u'i cD ~ cci oi 0 
-: en 



487 Written Answers DECEMBER 8,1993 Written Answers 488 
7-::: 
~ 
0 
~ 0 0 0 8 4) ..- 0 0 0 0 10 
~ lC) 

0 0 ,.._ ex> 0 10 0 C! ,.._ 
~ a:i a:i a:i ci Iri «i ci M ci 0 Iri 

0 '<t C? r;- IO en 
I/) ~ C? ~ iii' lfl ~ ~ e 

(.) Uj 

~ ~ 
,~ 

'-
~ 

::.... 
~ 
:J 0 0 0 0 ex> en 0 0 0 0 10 
0 0 ex> ~ C! ..- ..- 0 10 0 0 "-
1:) ~ C\i a:i r::: :;;: Iri ci Iri <0 ci ci <0 
III en 0 <D 10 10 :;; <D 

'~ 
,.._ N N 0 ex> ,.._ 

(") 

~ 

::.... 
~ 
:J 
0 
1:) 

~ 8 0 0 0 0 0 0 0 0 0 ~ e 0 0 C! 0 0 0 0 0 0 

8: (') ci ci ci ..- ci Iri Iri ci g ci i'O 0 <D (\j '<t <D ex> 0 10 
q:: '<t M N '<t '<t ,.._ 

~ 
N 

III ,S 
,~ 
0 

~ 

1 .s:::: 
N '" (I) 

"0 
~ '" e :l 
(/) ... 

~ C "0 0.. '" "0 

'" '" 5 >- E C '" '" >- e til e ~ til £> ~ E z 
.s:::: '" c. ::c til '" til 'e -g .s:::: 'c 01 0 g' '" "c- '" :iC 

'" til Q) N 'C :l "(if .l<: as 
~ :::ii :::ii :::ii ~ z 0 a.. a: en I-

~ C\i M «i Iri <0 ,...: a:i en ci N C\i 
N N 

Ci3 



489 Written Answers AGRAHAYANA 17, 1915 (SAKA) Written Answers -490 
7---:::: 

i1 
0 .c: 
~ It) 0 ~ 0 a) 

+' 0 q II) ..... -- c"j M ,...: tti 
W ~ "'T 0 Ol (0 

e I';- I';- 'it 
G ~ 
~ 

~ 
(IS-or::: 
~ 

:::.. 
{g 
::J 
0 0 Ol 0 II) 

"'0 '<t 0 M II) 0 
til ci c» C') c"j 
o~ '<t '<t 0 0 

('I C;; 
,.... M 

~ 
II) 
('I 

::.., 
{g 
::J 
0 
"'0 
~ e 0 8 0 M 

0 q ('I 

~ 
C') c"j C') ,...: 

a) II) 0 (0 
('I a) II) a) 

~ (>') Ol 
~ ('I 

oS 
~ 
0 

~ 

1 (\j 

l!! .r:: c;; tJ) "'iii CJ) til Ol CD 
"0 c: Tii !!! CD §_ !!! Q. m 

::J ... iii "'iii Q. £! CD (5 os:: ° 

~ I- :::> I-

~ C') -i tti as N N N 



491 Written Answers DECEMBER 8, 1993 Written Answers 492 

ProductionlExport of Caprolactum 

1040. SHRI P.C. THOMAS. Will the 
PRIME MINISTER be pleased to state: 

(a) whether caproleccturTi is exported; 

(b) if so, the details of the exports made 
during the last two year the c.ountry to which 
exports were made and the amount earned 
therefrom; 

(c) the places where it is produced in the 
country and the quantity thereof; 

(d) the production of caprolactum in 

FACT, Travancoure at present; and 

(e) the steps taken to increase its pro-
duction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF·STATE IN THE DE-
PARTMENT OF ELECTRONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALERIO): (a) Yes, Sir. 

(b) Caprolectm is exported to countries 
like Taiwan, South Kora. Singapore, China 
and Sri Lanka as per details given below: 

Year Quanity exported 
(Tonnes) 

Export 
Value 

(Rs.l/akhs) 

1991-92 

1992-93 

1993-4 
upto Nov,'93) 

(c) Gujarat State Fertilizer Co. Ltd. 
(GSFC), Vadodara and Fertilizers & Chem-
icals Travancore Ltd. (FACT). Cochin are 
the only two manufacturers of caprolactam 
in country with an installed capactiy of 70,000 

tonnes and 50.000 tonnes per annum re-
spectively. 

(d) FACT is currently operating at 80% 
. to 85% of the installed.capacity. During the 
current finacial year FACT has produced 
23,578 tonnes of caprolactam upto Novem-
ber,1993. 

(e) P resent level ofd production is fairly 
high keeping in view the demand - supply 
positition'in the market. 

NIL NIL 

1641 539.47 

5826 1930.26 

Joint Venture with ECIL and MIS. 
Rapiscan security' products 

1041 SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE 
FERNANDES: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Electronic Corporation 
of India Limited has entered into a joint 
venture with US based MIs RalJiscan Secu-
rity products Inc. to manufacture and mar-
ket a range of security systems, including 
the latest generation x·ray baggage sys-
tems; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE IN THE DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT OF 
SPACE AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (SHRI BHUVNESH CHATURVEDI): 
(a) Yes, Sir. ECIL has signed a Memoran-
dum of Undertaking to form a Joint Venture 
Ckmpany (JVC) with Mis Rapiscan Security 
Products US/UK to manufacture and mar-
ket latest state of the art X-ray baggage 
inspection system and related security prod-
ucts to cater to the needs of domestic and 
foreign markets. 

Updating of Land Records 

1042. SHRI CHinA BASU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose 
to update the land records In all States; 

(b) if so, the specific steps taken so far 
in this direction; 

(c) whether a panel headed by Shri P .S. 
Appu has been set up to go in depth into the 
matter and recommend measures; 

(d) whether the Committee have since 
submitted its report; 

(e) if so, the salient features of the 
report; and 

(f) action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF I:\URAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR) 

(a) and (b). Yes, Sir. a Centrally Sponsored 
Scheme for Strengthening of Revenue Ad-
ministration and Updating of land Records IS 
already in operation in the states and Union 
territories. Under the Scheme since 1987-
88 an amount of Rs. 5557.691akh has been 
released to the States and Union Territories 
as Central Share. 

• (c) A Committee has been set up under 
the Chairmanship of Shri P.S. Appu to sug-
gest measures for revistalisation of land 
records system and land revenue adminis-
tration. 

(d) No, Sir. 

(e) and (f). Question does not arise. 

[ Translation) 

Industrial Township in Manesar 

1043. SHRI ANAND AHIRWAR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether a Japanese team has rec-
ommended to establish the proposed In-
dustrial city near Manesar (Gurgaon) 

(b) if so, the details thereof; and 

(c) the 1:lction being taken by the Gov-
ernment on the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a)to (c) The 
Japan international Cooperation Agency 
(JICA) is conducting a Master Plan Study of 
the Industrial Model Town (IMT), Based in 
the draft final report. ~he Gov!. of India have 
accepted the recommedation to undertake 
a feasibility study of the candidate site near 
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Gurgaon. aA final decision would be taken 
onbly after the feasibility study, which is 
likely to take about one year. 

[English) 

, Growth Centres in Kera.a 

1044. PROF.P.J. KURIEN: WiII,the 
PRIME MINISTE be pleased to state: 

(a) the latest position of the proposed 
growth centres in Kerala;. 

(.b) whether land for the growth centres 
in Pathanamthitta and Alleppey districts have 
since been acquired; 

(c) if not, the reasons therefor; and 

(d' the time by which each growth cen-
tre is proposeed to be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (c). 
Work on growth centres is taken up after the 
project reports for the selected centres are 
approved by the Central Govemment . The 
Project Reports of the growth centres of 
Kerala have not b.een approved as yet. For 
the two growth centres allotted to the State, 
provisional release of Rs. 50.00 lakhs each 
as Central assistance has been made. 

(d) These projects are to be implement-
ed during 8th Five Year Plan by the State 
Government: 

Gowth Centres in Orissa 

1045. SHRI ANADI CHARAN DAS: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the industrial growth 
centres set up in Orissa; 

(b) whether the Government propose 
to set up industrial growth centres at block 
level in the backward tribal areas of Orissa; 

(c) if so, the details thereof; and 

(d) the time by which the scheme is 
likely to be imj3lemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) Under the 
Growth Centre Scheme, Orissa has been 
allotted 4 growth centres which have been 
identified and announced. The names of 
these centes are Chatrapur in district 
Ganjam, Chiplima in Distgrict Sambalpur, 
Dubri in district Cuttack and Kesinga in 
district Kalahandi. 

(b) No, Sir. 

(c) Does not arise. 

(d) The Scheme is to be implementd 
during the Vllith Five Year Plan. 

Villages wihtout Drinking water 

1046. SHRI ANKUSHARAO 
RAOSAHEB TOPE: Will the PRIME MINIS-
TER be pleased to state: 

(a) the State-wise number of villages 
without any source of drinking water; 

(b) whether any target has been fixed to 
provide drinking \'vater in these villages dur-
ing Eighth. Plan period: 
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(c) if so, the details thereof, State-wise; 
and 

(d) the steps taken to achieve the tar-
get? 

THE MINISTER OF STATE IN THE 

S.No. State-

1. Assam 

2. Gujrat 

3. Jammu & Kashmir 

4. Maharashtra 

5. Meghalaya 

6. Orissa 

7. Rajasthan 

8. Tripura 

9. UttarPradesh 

(b) and (c). The target for Eighth Plan is 
to provided safe drinking water faciliteis to 
the entire rural population by the end of the 
plan period. State-wise targets and 
ache iverne nts for 1992-93 and 1993-94 are 
. given in the attached statement. The State-
wise targets for the remaining three years of 
the Eighth Plan will be fixed on year to year 
basis depending upon inthe outlay approved 
and other related factors. 

(d) Allocation tor Eighth Five Year Plan 

MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H.PATEL): (a) 
Out of Problem villages identified through 
1980 and 1985 surveys, the number of 
problem villages without safe source of drink-
ing water as on 31.10.1993 is as under:-

Total 

No. of Problem Vii/ages 
yet to be covered 

9 

10 

221 

22 

252 

16 

47 

3 

92 

672 

has been increased to Rs. 5100 crores for 
Rajiv Gandhi National Drinking Water Mis-
sion including Accelerated Rural Water Sup-
ply Programme. Adequate financial assis-
tance is being provided to the States/UTs to 
implement the programme expeditiously . 
Quantitative and qualitative aspects of drink-
ing water are being emphasised under the 
recent survey of rural habitations undertak-
en to plan future strategies. The programme 
is reviewed from time to time by convening 
meeetings and conducting field visits by 
technical officers 
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Demand for Subsidy on Indige-
nous Newsprint 

1047. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the price of the indigenous 
newsprint has been increased on a number 
of times by the manufacturers during recent 
years; 

(b) if sp, the details of the increase in 
prices effected during the last three years 
and the reasons for frequent increase; 

(c) whether the Indian Newsprint Man-
ufacturers Association has recently demand-
ed for subsidising the price differential be-
tween the imported and the domestic news-
print; 

(d) if sO,the grounds on which subsidy 
has been demanded on the indigenous 
newsprint; 

(e) whether the Indian Newspaper So-
ciety has opposed the Manufacrurers' plea 
for subsidy; 

(f) if so, the grounds on whi!=h the 
Society has opposed the 
Manufacturers'demand for subsidy; and 

(g) the reaction of the Govemment on 
the demand of the newsprint manufactur-
ers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY): 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) Asstatement regarding increase in 
price effected by the newsprint mills during 
the last three years is attached. The in-
crease· in prices of newsprint has been 
attributed mainly to the escalations in the 
input costs.. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f). In a Press Release dated 
29.10.1993. The Indian Newspaper Society 
(INS) has opposed the reported suggestion 
of the Indian Newsprint Manufacturers As~ 
sociation for a subsidy, quivalentto the price 
differential between imported and the do-
mestic newsprint on the grounds that there 
is no control on the price fixed by the indig-
enous newsprint mills. 

(g) In view of (c), does not arise 
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Electoral Rolls of Delhi 

1048. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total number of voters in the 
Union Territory of Delhi in the last electol roll 
before the intensive revision with 1.1.92 as 
the date of reference: 

(b) the total number of electors in the 
draft rolls of 1993 ; 

(c) the total number of electors in the 
final rolls of 1993; 

(d) the number of electors in whose 
respect claims were filed and the number of 
those in whose respect the claims were 
accepted, after the publication of the dr~ 
rolls; 

(e) the number of electors in whose 
case objections were filed and the number 
of those in whose case the objection was 
upheld; and 

(f) the final number of electors and its 
break-up, constituency-wise, for the last 
Assembly election? 

THE MINISTER OF STATE IN THE 
_ MINISTRYOF LAW. JUSTICE AND COM-

PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) 62,07,479. 

(b) to (f). The information is being col-
lected and will be laid on the Table of the 
House. 

Contract to Upgrade MIG-21 BIS 
Aircraft 

1049. SHRI SANAT KUMAR MANDAL: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether thE: Israeli Airocraft 
Industrios (IAI) has intensified its efforts to 
secure the Incrative contract to upgrade the 
MIG-21 BIS aircraft operating with the Indi-
an air force: 

(b) the details of other global aircraft 
manufacturers in the race to bag the presti-
gious contract; 

(c) whether the Russians have present-
ed an equally impressive package; and 

(d) if so, the decision taken by the 
Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN); (a) to (d). Offers for 
upgradatiofl of MIG 21 BIS Aricrat, both 
solicited and unsolicited have been received 
from Russian, Israeli, French and Biritish 
manufacturers/vendors. These are under 
scrutiny. 

Demolition of Houses in Sainik Farms 
Area 

1050. SHRI JEEWAN SHARMA: Will 
the Ministerof URBAN DEVELOPMENT be 
pleased to state: 

(a) whether a large number of houses 
have been and are being demolished in 
Sainik Farms area of South Delhi; 

(b) if so, the number of houses demol-
ishedsofarandthe number of houses which 
are yet to be demolished; 

(c) the criteria adopted in selecting the 
houses for demolition and the number of 
complaints received about descrimination in 
this regard; 
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(d) whether the colonisers when have
sold the land in Sainik farms areas have 
been identified and if so. the details thereor; 
and 

(e) the action taken against him them
and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS
TRY OF WATER RESOURCES (SHRl P .K. 
THUNGON): (a) Yes. Sir 

(b) Municipal Corporation of Delhi has
carried out a survey of the area recently and 
has reported more than 1300 premises 
which have come up unathorisedly in th& 
area during the last 20 years. Out of these, 
151 structures have so far been demol
ished. The remaining structures are yet to 
be demolished. 

( c) The concerned Building Department 
of MCD has reported that one complaint has 
been received by it. The criteria adoptP.d for 
deciding the property for demolition under
taken in Sainik Farm as reported by MCD is 
as under: 

( 1 ) On going construction; 

(2) property where construction in the
form or addition and alteration was
gaping on: and

(3) Boundary wall constructed in
voilation of building Bye-laws

(d) Deputy Commissioner, Delhi has 
reported that no such case has come to the 
notice of his Department. 

(e) Does not arise in view of rep1yto Part
(d) above.

Setting up of Training-cum-Service 
Centre 

1051 SHRI V.S. VIJAYARAGHAVAN 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Kerala 
has sent any proposal for setting up of 
training-cum-service centre in the field of 
plastic technology in the state: 

(b) if so. the details thereof: and 

(c) the action taken on the proposal?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL· 
IZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE· 
PARTMENT OF ELECTRONICS AND DE· 
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALERIO): (a) to (c). A 
proposal was received from the Govern· 
ment of Kerala for setting up a training-cum· 
service centre in the field of plastic technol· 
ogy in the state. However, the proposal 
was not found teasible in view of the 
financial constraints with the Central 
Govemmen1 and the State Government 
was informed accordingly. 

( Translation) 

New Drug Policy 

1052. SHAI BOLLA BULLI RAMAIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have re· 
ceived representations from various drugs 
manufacturing organisations regarding dif· 
ficulties faced by them due to delay in 
announcing newdrug policy; 
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(b) if so, the salient features thereof;
and 

(c) the steps proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL· 
IZERS AND MINISTER OF STATE IN Ti-iE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE I THE DE· 
PARTMENT OF ELECTRONICS AND DE· 
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO) (a) to (c). The 
discussions on various aspects of Drug 
policy, 1986 have taken place in the House 
on the 19th and 21st August. 1993. Final 
decisions in this regard are expected to be 
taken soon. 

Language policy for U.P.S.C. 

Examinations 

1053. SHRI SURENDRA PAL 
PATHAK: 

SHRI. SURYA NARAIN 
YADAV: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the progress made so far in the 
matter of conducting various U.P.S.C ex· 
arninations in Indian languages and discon· 
tinuance of compulsory paper in English: 

(b) the time by which c1 final decision is 

likely to be taken thereon: and 

( c) the state at which the matter stands
at pesent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN
l�TER OF STATE IN THE MINISTRY OF 

PARLIAMETARY AFFAIRS (SHRIMATI 
MARGRET ALVA): (a) to (c). Government 
have not yet taken a final decision on the 
recommendations of the Expert Committee 
headed by Dr. Salish Chandra regarding 
introduction of multi·lingual policy for UPSC 

· examinations. and continuance or other·
wise of the compulsory paper in English.

[English] 

Voluntary Retirement Scheme in HMT 

Ltd. 

1054. SHRI MOHAN RAWALE:Will the 
PRIME MINISTER be pleased to state: 

(a) the purpose for which the Voluntary
Retirement Scheme was iniroduced in the 
Hir,dustan Machine Tools Limited: 

(b) the number of employees who have 
opted for ihe scheme so far; 

(c) whether these employees have been 
paid their full dues: 

(d) if not, the reasons therefor:

(e) whether HMT Ltd. has asked the
retiring employees to deposit their voluntary 
retirement scheme pz.vment in company's 
fixed deposit scheme:

(f) if so. t11e reasons therefor: and

(g) th0 <;IP.ps taken to make the volun·
tary retirement scheme a success? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHi): (aJ A Volun· 
tary Retirement Scheme (VAS) was intro· 
duced in HMT with the ob1ective ol achieving 
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optimum level of manpower with the desired 

average age-mix. 

(b) 940 employees have opted for VAS

during 1992-93 and 1993-94 till Octobder 

'93 

(c) Yes, Sir.

(d) Does not arise.

(e) and (f). O ne of the conditions of the

VAS introduced by the company is that the 

applicant shall deposit 50% of the compen

sation received by him in the company's 

fixed deposit tor a period of one year. 

(g) does not arise in view of the answer

to part (b) above. 

[ Translation] 

Use of Solar Energy 

1055. SHRI SATYA DEO SINGH: 

SHRI BAI� BHUSHAN 

SHARAN SINGH: 

DR. KRUPASINDHU BHOI: 

Will the PRIME MINISTER be pleased 

to state: 

(a) whether the Union.Government pro

pose to make use of solar energy compul

sory for water heating in hotels. hospitals 

and hostels; 

(b) if so, whether any policy has been

formulated in this regard: and 

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF NON-CONVENTIONAL 

ENERGY SOURCES AND MINISTER OF 

STATE.IN THE MINISTRY OF AGRICUL· 

TURE (SHRI S. KRISHNA KUMAR): (a) 

(c). Yes, Sir. The report of a Task Force 

which studied the feasibility of having 

compulsory use of solar water heating 

system in Government buildings has 

been accepted by Ministry of Urban 

Development. Based on this, Ministry of 

Urban Development has taken a policy 

decision to make use of solar water 

heating systems obligatory to all hotels. 

hospitals and hostels. As a first step. has 

been decided to introduce this 

mandatory provison in institutional 

buildings only as they are normally 

assured of regular water supply. 

[Enlgish] 

Model Villages 

1056. DR. KRUPASINDHU BHOT: Will the 

PRIME MINISTER be pleased to state:

(a) whether the Union Government 

propose to develop some model villages 

under the Rural Sanitation Programme 

during the Eighth Plan: 

(b) it so. the funds earmarked there!

or during the above Plan period, 

State-wise; and 

(c) the target fixed for different State 

during the Eighth Plan? 

THE MINISTER OF STATE IN 

THEMINISTRY OF RURAL 

DEVELOPMENT (DEPARTMENT OF 

RURAL DEVELOPMENT 

)(SHRIUTTAMBHAI H.PATEL): (a) Yes, 

Sir. 

(b) Development of model village is 

on of the component of Central Rural 

Sanit, lion programme tCRSP). No 

seperate fund is earmarked for 

development of model villages. States 

are expected to cover the expenditure on 

model villages from CRSP
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annual allocation within the total outlay of 
Rs. 380.00 crores for Eighth Five Year Plan 
and by utilising the State Sector Minimum 
Needs Programme outlaV of RS.294.93 
crores for Eighth Plan, 

(c) No target has been fixed for devel-
·opment of model village during Eighth Five 
year plan. The States/Uts have been requred 
to develop at last one village initially. 

Charitable and Voluntary 
Organisations 

1057. SHRI RAM KAPSE: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of schemes, if any involv-
ing participation of charitbale and voluntary 
organisations under the Ministry of Science 
and Technology 

(b) the budgetary provions and actual 
amount spent on these schemes during the 
last three years, yearwise; and 

THE MINISTER OF STATE IN THE 
PRIME MINISTER OFFICE AND MINIS-
TEROFSTATEINTHE DEPARTMENT OF 
ATOMIC ENERGY AND THE DEPART-
MENT OF SPACE AND MINISTER OF 
STATE IN THE MINISTRY OF SCIENCE 
ANDTECHNOLOGY(SHRIBHUBVENSH 
CHATURVEDI): (a) Schems in which char-
itable institutions and voluntary organisations 
are involved for implementation of projects 
are for example, natural Resource Data 
Management System (NRDMS); S& T 
Entrepeneurship Development Programme 
and Employment Generation (NEB); Sci-
ence & Technology Communication and 
Popu!risation (NCSTC); Science and Soci-
ety Programme (SSP) and Biotechnology 
based programmes for SC/ST based popu-
lation and weaker s~ctions. 

(b) Within the total budget under the 
schemes mentioned above, voluntary 
Organisations are supported alongwith ed-
ucational institutions and Research & De-
velopment Origanisations with a view to 
encouraging cooperation between them. 

(c)themethodformonitoringtheimple- Budget provisibns ano the actual amount 
mentation of these schemes? spent during the last 3 years is: 

1990-91 1991-92 1992-93 
(Rs. in lakhs) 

Budget 1084.00 1015.00 1165.00 

Actual 1237.00 996.00 1231.00 

(c) methods of monitoring for effcetive 
implementation of the schemes essen-
tially incl;)de Group Monitoring meet-
ings; Site visits; Steering Committees 
and periodic (half yearly and annual) , 
progress reports. 

Supply of Tap Water Under Accelerat-
ed Rural Water Supply Programme 

(Arwsp) 

1058. SHRI BIRSINGH MAHATO: Will 
the PRIME MINISTER be pleased to state: 
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(a) the details of proposals received by
the Union Government from the State Gov
ernments for supply of tap water under the 
Accelerated Rural Water Supply Programme 
(ARWSP) are lying pending tor approval, 
Stale-wise: and 

(b) the time by which these are likely to
be accorded approval? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTIAMBHAI H. PATEL): (a) 
No schemes for technical approval under 
Accelerated Rural Water Supply Programme 
are pending with the Central Governemnt 

(b} Does not arise. 

Use of Aluminium in Construction 
Activities 

1059. SHRI K. PRADHAN!: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government proposed
to promote the use of aluminium as a 
substitue material for construction activi
ties; and 

(b) if so. the details thereof and the
steps taken i('l this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS
TRY OFWATER RESOURCES(SHRI P.K 
THUNGON): (a) and (b). Alu.minium has 
been in use in building construction.tor quite 
long. It is used widely in manufacture of 
doors, windows, ventilators. partitions, pan
elling. cladding, false ceiling, etc. conse
quent to imposition of ban on use of wood in 
certain aspects of c.:>nstruction activities by 

CPWD from the 1st April, 1993. aluminium 
has been identified as one of the severe 
wood substitute materials, even though it is 
costly and highly energy-consuming. CPWC· 
has suggested to all field units that alumin
ium could be used in door/window frames 
and shutters, pannelling, false ceiling etc. 

Power from Sugar MiUs 

1060. SHRI S.B. SIDNAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherlhfl Union Government have 
launched a programme to produce power 
from sugar mills; 

(b) ifso.towhat extenttheGovernment
have so far worked out the plan to 
produce power from sugar mills in the 
country; and 

(c) the States where such plants are 
likely to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
ST ATE IN THE MINISTRUY OF AGRICUL· 
TURE (SHRI S. KRISHNA KUMAR): (a) and 
(b). Ministry ol Non-conventional Energy 
Sources had constituted a Task Force le 
assist in the formulation of a National 
Programme on Biomass based Co-genera· 
lion. The recommendations of the Task 
fore pertaining to bagasse based 
congeneration in sugar mills were 
discussed in a National Workshop held 
recently. A National Programme is likely 
to be lauched afte detailed examination of 
the recommenda· lions. 

(c) Significant potential for bagasse 
based congenera!ion is available in all the 
majo.r sugar producing States such as Uttar 
Pradesh, Maharasthra , Tamil Nadu etc. 
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Criminal Suit Against Union Carhide 
Corporation 

1061. SHRI MANORANJAN BH~KTA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherCBI has taken any staps for 
the disposal of criminal suits relating to the 
Bhopal gas leak disaster of December, 1984; 

(b) if so, whether extradition proceed-
ings have since been started against the 
former chief of the Union Carbide corpora-
tion; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS AND MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFARI' 
AND MINISTER OF STATE IN THE DE 
PARTMENT OF ELECTfiONICS AND DE-
PARTMENT OF OCEAN DEVELOPMENT 
(SHRI EDUARDO FALEIRO): (a) Yes, Sir. 
The charges against all the accused per-
sons except accused Mr. Warren Ander.;on, 
Union Carbide Corporation. USA and Union 
Carbide (Eastem) Inc .. Hongkong have since 
been famed by the Additional Session Judge. 
Bhopal on 8.4.1993 

(b) to (d). All necessary documents. 
alongwith the Affidavits for the extradition of 
Mr. Warren Anderson, former Charman 01 
the Union Carbide Corporation, have since 
been prepared by the CBI. 

. [Translation) 

Cryogenic Engine Deal with USSR 

1062. SHRI PROF. RASA SINGH 

RAWAT: 
SHRI B.N. REDDY: 

Will the PRIME MINISTER be pleased 
to state. 

(a) the present stage of negotiation with 
regard to acquiation of cryogenic engine 
technology (including engine) from Russia: 

~b) whether any steps have been taken 
by the Government to clain damage in case 
of unilateral breach of contract by Russia in 
the cryogenic rocket engine deal: 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE IN THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MIN-
ISTER OF STATE IN THE DEPARTMENT 
OF ATOMIC ENERGY AND DEPARTMENT 
OF SPACE (SHRI BHUVNESH 
CHATURVEDI): (a) to (d). Consequent to 
me declaration of force majure clause, Rus-
sidn team has arrived in India for discus-
sions on the future course of action with 
respect to the Agreement. 

[Engishj 

Public Sector Undertaking in Gujarat 

1063. SHRI SHANKERSINGH 
VAGHELA: Will the PRIME MINISTER be 
pleased to state: 

(a) the details' of the public sector 
undertakingsin Gujarat: 

(b) the details of profits and losses 
incurred by each of them during the last 
three Yflars: 
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(c) the number of such undertakings
which have been closed or are likely to be 
closed in the near furture due to their

ing establishment of new undetakings 
public sector in Gujarat? 

running in loss. THE MINISTER OF STATE IN T 

(d) down the main reasons of their
sickness and the steps taken to restart 
them: 

(e) whether the interest of labourers
workers is likely to be safeguarded: and

(f) the details of the p�oposals regard-

SI. No. Name of PSE 

MINISTRY OF INDUSTRY (DEPARTME
OF INDUSTRIAL DEVELOPMENT A 
DEPAR TMENT OF HEA
INDUSTRY)(SHRIMATI KRISHNA SAl
(a) and (b). Ason 31-3-1992, there weret,
Central Public Sector Enterprises with tr 
registered office ,n the State of Gujarat. T 
details of net profit/loss of these enterpris
are given below· 

(Rs. in lakhs) 

Net Profit/loss/during 

1991-92 1990-91 1989-90
·-·-------

1. Indian petr0Chem1cals Ltd. 

2. NTC (Gujarat ) Ltd. -

(c) and (d). No Central PSE has been 
closed down. However. NTC (Gujarat) Ltd. 
has been registered with BIFR for formula
tion of its revival /rehabilitation plan The
main reasons of losses include obsolete
plant and machinery. excess labour em
ployment. unhealthy condition from 
unorganised powerloom sector and steep 
rise in the cost of major inputs. 

(e) National Renewal Fund has been
set up as a safety net for protecting the
interest of the workers likely to be affected. 

(f) Setting up of new projects or expan
sion of exising projects in Ille Central Public 
Sectors are decided keeping in mind the 
lechno-economic feasibility of the Projects
and availability of the resources together 
with the balanced regional development of
the cot::itr,.

5502 5725 8124 

3713 2195 2788

Promotion of Domestic lndustr: 

1064. SHRI GERGE FERNANDES:Will 
the PRIME MINISTER be pleased to 
Siate: (a) whether the Federation of 
Indian Chamber of Commerce and 
Industry (FICCI) has urged the 
Government to provide a level-pl::iying 
field to the domestic industry fer 
competing with the foreign companies;

(b) if so. fhe details thereof: and

(c) the reation of the Government 
thereto'1

THE MINIS1TER OF STATE IN THE 
MINISTRY OF l�DUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT 
OF HcAVY INDUSTRY (SHAIMATI 
KRISHNA SAHi): (a) and (b)
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The President, Federation of Indian Cham
ber of Commerce and Industry (FICCI) in his 
speech at roundtable on Review of Current 
Industrial Scene had mentioned the need 
for creating a level-playing field for the do
mestic industry to withstand competition. 

(c) Under the current economic reform 
programme various measures have already 
been taken to enable the domestic industry 
attain international competitiveness. The 
Government are however. open to sugges
tions from Industry as the process of Eco
nomic reforms is both interactive and contin· 
uous. 

Losses in Public Sector Fertilizer 

Plants 

1065. SHRI HARIN PATl-lAK Will the 
PRIME MINISTER be pleased to state: 

(a) whether some public sectorfertilizer
plants are running in losses: 

(b) if so. the details of such plants:

(c) the details of the capacity utilisation

in these plants in public sector. private sec
tor and cooperative sector during the last 
three years; 

(d) the reasons for losses and low
capcity utilisation in pubiic sector plants; and 

( e) the steps taken by the Government
to improve the performance of these plants? 

THE M!NISTER OF STATE IN THE 
MINISTRYOF CHECMICALS AND FER
TILIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTME::NT OF ELECTRON!CS 
AND DEPARTMENT OF OCEAN DEVEL
OPMENT (SHRI EDUARDO FALERIO): (a) 
and (b). During the year 1392-93. Hindustan 
FertilizerCoproation of India (HFC). Fertiliz
er Corporation of lnciia (FCI). Rashtriya 
Chemicals & Fertilizer Ltd. (RCR). Pyrites 
Phosphates & Chemicals Ltd. (PPCL) and 
Paradeep Phosphates Ltd. (PPL) recorded 
lossBs. Thedetailsof lossesareasfollows:(c) 
Overall capacity utilisation of the plants in 
the above companies was as follows: 

$/No. Name of the Company Loss (Rsxrores) 

1. H.F.C. 

2. FCI 

3. RCF 

4. PPCL 

5. PPL 

(c) Overall capacity utilisation of the 

349.44 

245.50 

26.:58 

8.29 

80.94 

plants in the above companies was as 

follows:-
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Name of the Comapany 

H.F.C. 

F.C.I.

ACF (i) Nitrogen 

(ii) Phosphate

PPCL (SSP Plant) 

PPL 

(d) The reasons for losses and low
capacity utilisation in HFC and FCI are 
design-deficiency. ageing of u-,e p'lants, pow
er problems, equipment break down and 
liquidity problems etc. The main reasons ror 
losses of PPCL and PPL was decontrol of 
phosphatic fertilizers in 1992. The losses of 
ACF in · 1992-93 were due to increased 
liability arising out of Kuwaiti Dinar loan 
repayment. 

(e) The steps· taken to improive the
financial performance of fertilizer plants 
include-

lowering of railway freight on fertil
izer movement.

removal of customs duty on import 
of phosphoric acid. 

refund of customs duty on plant 
and equipments imported forfertil
izerplants that were commissioned 
after 1.1.1991. 

3% concession in the interest rate 
on term loans. 

%age of capacity utilisation 

1990-91 1991-92 1992-93 
----·

31.8 

28.6 

90.9 

92.4 

49.8 

45.7 

32.1 33.5 

30.7 29.2 

84.1 92.3 

89.8 94.0 

64.8 67.6 

89.1 72.5 

import substitution incentives 
to encourage use of 
indigenous phosphate and 
pyrites. 

( Translation] 

Loss of Life and Property in the 
Elections 

1066. SHRI ANAND AHIRWAR: the 
PRIME MINISTER be pleased to state: 

(a) the loss of life and property in 
the elections held recently in each of 
the five States: 

(b) the number of persons 
arrested in this connection and action 
taken ag;; them: and 

(c) ii not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHA! Ii.A. 
BHAADWAJ (a) to (c). The information 
is being collected and will be laid on 
the Table of the House.
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[English] 

Drinking Water Problem in Rajasthan 

1067. SHRI GUMAN MAL LODHA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government have 
identified the small and medium towns fac-
ing severe scarcity of water in Rajasthan; 

(b) if so, the detaIls of such village and 
town in Rajasthan; 

(c) whether the State Government has 
submited schem'e and have demanded 
funds to ensure potable drinking water sup-
ply to these towns; and 

(d) if so. the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K 
THUNGON): (a) to (d). Even though no 
recent survey has been made by the Govt. 
of India to find out the drinking water short-
age in small and medium towns of Rajasthan 
but as a part of centrally assisted Accelerated 
Urban Water Supply Programme the State 
Govts. have been requested to list of out the 
drinking water problem in small towns (be-
low 20,000 population as per 1991 census). 

Drinking water supply and sanitation is 
a State subject. Based on·ffm information 
available with the State Govt. has proposed 
water supply schemes for 1 05 towns costing 
RS.114.64 crores. 

The State Govt. has been asked to 
send proforma schemes for these 1 05 small 
towns which on receipt would be technically 

examined and approved for financing as per 
the guide lines of AUWSP. 

Tenure of OffiCials on Deputation 

1068. SHRI AMAR ROYPRADHAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the normal tenure of an official on 
deputation to other Ministries/Departments; 

(b) the number of times for which the 
extension can be granted and for how long; 

(LI the critiena adopted while granting 
extensions to such deputationists; and 

(d) the remedial steps proposed to be 
taken to plug the loop-holes in the existing 
instructions to ensure not only to check the 
re-appointments of same personnel on same 
posts/seats, but also to check the vested 
interests of the said officials as well as the 
appointing authorities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI 
MARGARET ALVA): (a) The period of 
depution for a perticular grade or cadre is 
dependent upon the pay scele of the post to 
which deputation is being made. For the top 
level, i.e. for posts having a pay scale the 
maximum of which is Rs. 5700 or above, the 
period prescribed is '5 years'., for the Middle 
Mangement Level i.e. for posts having a pay 
scale with a maximum of Rs, 4500/- or 
above but below Rs.5700/-, the period is '4 
years and for aU other lower levels it is 
normally '3 years'. However, the Ministries/ 
Departments depending upon their require-
ments, the field of availability and the 
qualifications prescribed, can decide the 
period of deputation in consultation with the 
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Department of Personnel and Training .1;1d 

the Union Public Service Commission. 

(b) Extension of deputation for the first
year in excess of the :-iorrnal period can be 

grooted with the approval otthe Secretary of 
the Ministry/Department of borrowing de-

, partment with the prior consent of the lend
ing department. For the second year in 
excess of the normal period. extension can 
be granted with the approval of the Minister
in-charge of the borrowing Ministry/Depart
ment with concurrence of the lending de
partment. Extension of deputation beyond 
second year in excess of normal period can 
be granted with approval of Department of 
personnel & Training. 

(c) Extension of deputation is granted
strictly in public interest. 

(d) Cadre controlling authorities have 
already been authorised to decide a cooling 
off period between two spells of deputation. 
Cadre controlling authorities of various ser

vices have also been directed to exercise 
the rigid application of Tenure Rules, so that 
officers should not slay away from their 
respective cadres beyond the normal per

missible period of deputation. 

Import of Coir Yam 

1069. SHRI V.S. VIJAYARAGHAVAN: 

· Will the PRIME MINISTER be pleased to 

state: 

(a) whether the union Government have

decided to allow import of machine-spun 

coir yam from Sri Lanka: 

(b) if so. the reasons therefor;

(c) if not, whether any proposal in this 

regard is pending with tl_le Union Govern

ment; and 

(d) if so. the details thereof?

THE MINISTER OF STATE IN 
THE MINSITRY OF INDUSTRY 
(DEPARTMENT OF SMALL SCALE 
INDUSTRIES . AGRO AND RURAL 
INDUSTRIES) (EHRI 
M.ARUNACHALAM): (a) to (d). 
Government do not propose to import 
coir. In the Export Promotion 
Committee meeting of Coir Board, 
some exporters said that adequate 
quantity of Coir Yarn required for 
manufacuring expo11able products is 
not available and requested that they 
may be allowed import of coir yarn. 
There k proposal to import coir yarn. 
No decision to permit irnport of coir 
fore has been taken so far.

Indution of 'ARJUN' 

1070. SHRI R. SURENDER 
REDDY: Will the PRIME MINISTER be 
please state: 

(a) whether the Government 
envisage any delay in the induction of 
the 'Arjun' the indigenously developed 
main battle tank, in the army as 
reported in the Economic Times, Delhi, 
dated August 11, 1993; 

(b) if so, the facts thereof:

(c) whether the Government have
now decided to update the decaded 
'Vijayanta tank' to meet defence 
requirement; and

(d) if so, the broad details thereof, 

the number of tanks proposed to be 

updated, and the approximate 

expenditure likely to be incurred 

thereon? THE MINISTER OF STATE 

IN THE MINISTRY OF DEFENCE 

(SHRI MALLIKARJUN): (a) and (b). No 

, Sir. Based on excellent performance 

of ARJUN tank during trials held in 

Jan/Feb 1993, the Army
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has given acceptance for induction of the 
tank, User trails are now in progress for 
familarisation & further exploitation of Arjun 
Tank in actual field conditions. 
Simultaenously planning action for its man-
ufacture has been initiated in line with the 
induction programme of the Army. 

(c) and (d). Vijayanta tanks are being 
modernised as a contino us process. It is not 
in the public interest to disclose such details. 

Investment by Multinational 
Companies 

1071. SHRI SHANKERSINH 
VAGHELA: 

SHRI RAJENDRA 
AGNIHOTRI: 

SHRI MUMTAZ ANSARI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of proposals for direct 
foreign investment in thelndian companies 
approved by the Government till the end of 
October, 1993 and the amount involved 

. therein; and 

(b) the names of the companies/multi-
nationals for whom the investment propos-

proposals cleared viz. name of the Indian 
Company, name of the foreign collaborator, 
item of manufacture and amount of foreign 
investment involved in each proposal are 
published by the Indian Investment Centre 
as a supplement to their monthly Newsletter 
and copies of these are regularly supplied to 
the Parliament Library. 

11.11 hrs 

The Lok Sabha then adjourned till Twelve 
at the Clock 

12.03 hrs 

The Lok Sabha re-assembled at three 
minutes past Twelve of the Clock 

[MR. DEPUTY SPEAKER in the Chairj 

( Interruptions) 

At this stage, shri Rajveer Singh and 
some other Hon. Members 

came and stood on the floor near the 
Table 

( Interruptions) 

[English] 

als have been approved and the amount MR.DEPUTY SPEAKER: You get back 
likely to be invested by each such company? to your seats. 

THE MINISTER OF STATE IN THE (Interruptions) 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRI"'L DEVELOPMENT "'NO MR DEPUT't' SPHKER.lhis is Zem 
DEP"'RiMENi OF 'HE"'\f'{ INDUS1R't') 'Hom.Whatever 'IOU want to sa'l, 'IOU can 
(SHRIMATI KRISHANA SAHI): (a) Since say it from your respective seats. 
the announcement of New Industrial Policy, 
1504 proposals .envisaging foreign direct 
investment of Rs. 10878.40 crores have (Interruptions) 
been approved till the end of October, 1993. 

(b) The details of foreign investment 
MR. DEPUTY SPEAKER: The House 

stands adjourned to meet again at 2 o'clock. 
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The Lok Sabha then adjourned till Four· 
teen of the Clock. 

14.00 hrs 

The Lok St:fbha re-assembled at 
Fourteen of the Clock. 

[MR. SPEAKER in the Chair) 

( Interruptions) 

1401 hrs 

At this stage. Shri Rajveer Singh 
and some other hon. Members 
came and stood on the floor near 

the Table 

( Interruptions) 

MR. SPEAKER: The House stands ad-
journed to meet again at 3 P.M. 

1404 hrs 

The Lok Sabha then adjourned till Fifiteen 
of the Clock. 

The Lok Sabha eassembled at 
FifteP.1l .of the Clock 

[MR. DEPUTY-SPEAKER in the Chair) 

( Interruptions) 

At this stage. Shri Balraj Passi and some 
other Han. Members 

came and stood on the floor near the 
Table 

( Interruptions) 

MH. DEPUTY-SPEAKER: The House 
stands adjoumed to reassemble tomorrow 
at 11.00 a.m. 

15.01 hrs 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 

December 9. 19931Agrahayana 18. 1915 
(Saka) 

---_._-_, 
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